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LOK SABHA
Monday August 17, 1959/Sravana 26,
1881 (Saka)

The Lok Sabha met gt Eleven of the
Clock

[Mr SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS
Manufacture of Lenses and
Lighthouse Egnipment

Shri Radha Raman’

Wil the Minister of Transpert and
Cemmunications be pleased to state

ta) whether the

as1. {Bhrl Shree Narayan Das

feambility of

manufacturing lenses and othe:
lighthouse egquipment has been
<« xamned

tby if ~so with what result

(¢) how far our -equirements In
1his respect are met by indigenous
production and how far by import-
and

(d) the wvalue of such mport-
during the years 1958 and 1859 (uptn
31st July 1959)?

The Minister of State in the Minis
iry of Transport and Communieations
(Shnn Ra) Bahadur): (a) to (¢) A
statement giving the requsite infoi-
“ation i1s placed on the Table of the
énbhn |See Appendix II, annexure
vy 571

(d) Rs 1583 lakhs and Rs 577
hs respectively

hri Shree Narayan Das: May I
ow whether any target has been
.1 in regard to the ume by which

LSD -1

India will be self-sufficient 1n this res-
pect?

Shri Raj Bahadur It is not possible
to predict or give any specific target
date for it, but we hope to expedite
the manufacture of certain parts
which are still being imported and be
self-wufficient as far 43 possmible

Shri Shree Narayan Das. May [
know whether any review of the
manufactured articles in this country
has been made with a view to find
out how the prnces of these articles
will compare with thosc of the im
ported materials?

Shri Raj Bahadur. I would give
only one instance 1 think that
wil]l be a representative one In res-
pect of acetylene flashes, K-130 single
flashing, manufactured by the Light-
house workshop India 1t costs
Rs 520 as against the imported cost
of R« 1400 K-30, double flashing,
costs Rs 575 as against Rs 1,750
which was the price of the imported
flash K-130 treble flashing costs
Rs 1575 against Rs 2,050 that we had
to pav for the mmported materal

Shn Radha Raman. The hon
Minister 1n his statement, has men
tioned that efforts are heing made to
develop the manufacture of light
house equipment in the country and
that the proportion of the imported
roods i1s much larger than the goods
that are now being manufactured
May I know what efforts are made
and whether any negotiations are
going on with some countmes which
are well advanced in the manufacture
of these equipment and with what
effect”

Shri Raj) Bahadur: Largely we
weuld depend upon our own inftia-
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tive. AIl these various instrumenis
and parts of-lighthouse equipment

are highly specialised instruments and
necessarily they will require a good
deal of research work -and develop-
ment work before we can hope to
produce them and develop them in our
own couniry. I think that is what we
are trying to do. In this process we
might also take the help, if it is forth-
coming. from foreign countries.

8hri Tangamani: May I know
whether the Government have placed
orders with the Defence Ministry for
the manufacture of valves and other
things connected with the lighthouses
to be manufactured in the Bharat
Electronics and, if so, whether any of
these articles have been produced and
what will be the value of the articles
produced in the current year?

Shri Raj Bahadur: We do enlist the
nelp of the Bharat Electronics for the
purpose of manufacturing various
instruments as far as possible or at
least get advice or information from
them.

Shri Tangamani: I wanted to know
whether any of these things are manu-
factured there?

Shri Raj Bahadur: A complete list
has been given in the statement, which
shows the articles manufactured
indigenously and those which are im-
ported.

Shri Tangamani: Bharat Electronics
1s not mentioned in the statement and
the statement gives about 86 minor
items. I would like to know what arc
the items and the type of goods that
are being manufactured in Bharat
Electronics.

Shri Raj Bahadur: [ would not be
able to say specifically in regard to
those items.

Supply of Rice lo Kerala
2492 J Shri Jinachandran:
" \_Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
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given to Starred Question No. 52 on
the 11th February, 1959 and state:

(a) what action has been taken un
the request of Keraia Government
regarding the supply of rice to Kerala
from Andhra State so far; and

(b) the results achinrved?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The Government of India
advised the Kerala Government to
purchase rice in  Andhra State
and directed their own procure-
ment staff in Andhra to ensure
that no interference was caused
to the movement of rive from Andhra
to Kerala and that the stocks purchas-
ed by the Kerala Government from
the millers and traders in  Andhra
State were not requisitioned for the
Centre. When, however, the Keraia
Government expressed their inability
to make further purchases in Andhra
State. the Government of India agreed
to make suitable guantities of rice
available to them from Central stocks
to maintain distribution through fair
price shops in Kerala.

Shri Jinachandran: Is there any
chance of procurement of rice from
Kerala itself?

Shri A. M. Thomas: At present
there is no chance of indigenous pro-
curement.

Shri Narayanankutty Menon: May I
Jknow whether, at any time, during
1958-59 the Kerala Government re-
quested the Central Government to
procure rice stocks from Andhra be-
cause it is very difficult to get it there
and whether the Central Government
procured any rice stock for the Kerala
Government in that year?

Shri A, M. Thomas: We have bern
making substantial supplies from the
vear 1956. In 1957 we supplied 229
thousand tons; in 1958, we suppiicd
68 thousand tons. We hLave also given
facilities to the Kerala Government
to procure rice in Andhra Pradesh.
We said that we would not procure
rice which the Kerala Government
wanted to procure from the mills and
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we have also been making arrange-
ments for rice to be despatched from
Andhra Pradesh. It was possible for
the Kerala Government to purchase
this year 37,000 tons of rice at con-
trolled rates because of the help given
by the Centre.

Shri Narayanankulty Menon: My
question was entirely different.

Shri Jinachandran: May I know
whether there is any prospect of
Burma rice to be supplied in Kerala?

Shri A, M. Thomas: For the month
of August, we have allotted some ships
to Cochin, and it would be possible
to have a Central reserve for Cochin
to the extent of 25,400 tons of Burma
boiled rice for August, 1959. For
September also we are making
arrangements for the despatch of
23,000 tons of Burma rice,

Shri V. Eacharan: What is the
guantity of imported rice issued to
Kerala besides the rice procured from
Andhra Pradesh and that which s
internally procured?

Shri A. M. Thomas: Exports irom
Andhra Pradesh to Kerala, especially
during 1958 and also this year, have
been substantial. This year, for the
first seven months, the export from
Andhra Pradesh to Kerala comes 1o
about 159,000 tons. For the whole of
1958, it was only 139,000 tons so that
it appears there has been g sub-
stantial movement of rice and that
too om a larger scale.

Dr. K. BB Menon: Mav I know
whether the Kerala Government satis-
fied the conditions laid down by the
Centre for being entitled for subsidy
for the supply of rice?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): There was an
arrangement with Kerala Government
that they will spend Rs. 1 crore on
subsidising rice and +hey will procure
that rice on their account. They could
not do it, and when the conditions in
Kerala became somewhat serious, we
agreed to make supplies from the

SRAVANA 26, 1881 (SAKA)

Oral Answers 2672

Centre, although their conditions have
not been fulfilled.

Shri Narayanankutty Menon: May 1
know whether a request was made by
the Kerala Government to the Central
Government that it was very difficult
to procure rice at the controlled price
in Andhra Pradesh and that the Cen-
tral Government should procure by
its own officers and supply rice lo
Kerala, and if so, what has been donc
by the Central Government regard-
ing that request?

Shri A P. Jain: 1 have stated more
than once in this House that the
Central Government cannot take res-
ponsibility for procurement of rice for
any particular State Government.
When the Kerala Government raised
that point, we said, *You buy rice in
the market; we will not be able to
requisition that rice; we will assist
vou in buying the rice, but we cannot
take the responsibility of buying on
behalf of the Kerala Government”.

Shri Rami Reddy: May I know
whether it is a fact that the Andhra
Pradesh Government promised to sup-
ply 5 lakh tons of rice at controlled
price provided the Andhra State was
formed into a separate zone and, if so,
what is the reaction of this Govern-
ment and the action {aken thereon?

Shri A. P. Jain: The Andhra Gov-
ernment made a proposal to the Cen-
tral Government that Andhra may he
cordoned off, but they also made cer-
tain suggestions and conditions which
1 think will not be in the public inte-
rest to discuss in this House. We are
going to consider this question in the
month of September.

C.H.S. Scheme

*493. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased fo
state:

(a) whether it is a fact that waiting
facilities and sitting arrangements in
the Contributory Health Service
Scheme dispensaries in Delhi are not
adequate; and
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{b) if so, the nature of the steps to

be taken to provide adeguate waliting
facilites and sitting arrangements in

these dispensaries?

The Minister of Health (Shri Kar-
markar): (a) No Waiting facilities and
sitting arrangements 1 the dispen-
sanies of the CHBS Scheme are fairly

adequate

(b) Additional facilities will be pro-
vided wherever necessary

Shri Ram Krishan Gupts. May 1|
know what additional facilities will be
provaided during the coming year?

Shri Karmarkar I understand that
for the comfort of the waiting patients,
at three places three coolers have
been set up for drinkmg water
More are thought of

off wer vy - gl BT T A
wFemar fF dto Qo UFo wETATAY |
e sqweT & | AT wTgen
g fo formt wlor agr o &, feamt
&3 & swwro ¢ odiv fewat Y
sqaeqr W sT A T g ?

off gACET : ARTAT FAT W
Yo—Se WOAX A & 1| I7% 459 & faw
s dkw & w5y Yok i g
8! g1 ¢ fF wff o s s vT @
AT Y WY ITHY W TFAT qTAT LY |
g e oz g s gt 9w gy
af yurey Ag & 1 o surey a gt ?
9 # st 8 Ty
war N PAE§ T §3 TIRD
frars fear mar & oY% oy wrm
w1 wAra A @ @ i ¥ &R
w2z gz Ama m@ &)

Shri Tangamanl. May [ know
whether it has been brought to the
notice of Government that in the Lod:
Road Dispensaries Nos 1 and 2, there
is not only not enough accommoda-
tion for the patients to wait, there
being a long queue outside, but there

are not enough doctors alse? If o,
would Government look into this mat-
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ter and see that adequate provision
is made m those dispensaries*

Shri Karmarkar: I have mysel!
gone round all the duspensaries once
I will go there once again and see
what can be done

Shri Supakar, May I know if in
Vinay Nagar, for example, hundreds
of patients have to stand patiently in
the queus for hours together for medl-
cine and there 13 no arrangement
absolutely for their sitting or even
getting protection from rain and sun®

Shri Karmarkar As I said, we are
working under one limitation We
have not had the opportunity of build-
ing our own special bulldings for
dispensaries, m which case there will
be sufficient and more than sufficiemt
waiting space in dispensaries Weare
running these dispensaries in build
ings which are already there As my
friend knows, in Vinay Nagar, we
have accommodated the dispensary in
Class E quarters and it 13 possible
that once in a while there might be
a little more crowding than there 18
siting space Normally, I understand,
at a peak period, there are 50 to 60
patients and we have made arrange
ments for them 1 do not say that
the arrangements are fully satis-
factory, which can be the case only
when we build our own dispensaries

Shri BEam Krishan Gupla May I
know the number of such dispensaries
which are being run n tents?

Shri Earmarkar No dispensary 1t
being run in tents Where the wait
ing space 1s not enough—the hon
Member already knows the answer,
he smiles—where there 13 no arrange
ment possible, there we have to take
to tents Dmpensaries are run in Govy
ernment quarters

Power Units at Bhakra

+
Shri Radha Raman:
*498. { Shrl Shree Narayan Dasx-
Shri D C, Sharma:

Will the Munuster of Irrigation and
Powsr be pleased 10 refer to the reply
given to Starred Question No. 1334 on
the 17th March, 1859 and siate
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{a) whether any decision has since
been faken to instal 4 generating units
of 90,000 k.w. each in the Bhakra
Right Power Plant; and

(b) if so, the details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise

Shri Radha Raman: May I know
whether the Government 18 finding
any difficulty with regard to talung
a deciston m respect of this 90,000
k.w units?

Shri Hathi: There 1s no difficulty
Bul we bave asked the Puniah Gav-
ernment to send a separate project
report.

Shri Radha Raman: May [ know
when the Government is expectng
the report of the Punjab Government
with regard to the finalisation of this
matter?

Shri Hathi: I cannot say, we have
not yet received the project report

SBhri Radhs Raman: May I know
whether Government have already
decided about the areas which will be
served by these four stations and
whether, after they come mto opera-
tion, they will be used to full capa-
city?

Shri Hathi: Really this will be an
addition to the electricity which 1s to
be generated from the p-esent Bhakra
project. The areas are the same

Shri Shree Narayan Das: May I
know whether any assessment has
been made as to the extent 1t has been
possible to utilise the capacity created
there?

Shri Hathi: The capacity that has
been created 1s fully utiised; the
capacity that 1s to be created will also
be fully utilised.

Rajesthan and Punjab? May I know
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whether Rajasthan’s interests are also
not mvolved?

ghri Hathi: We do not want that
thy* project should be linked up with
th¢ Bhakra project; it should be a
seperate project

ghri Harish Chandra Mathur: May
| know what amount of power has
befn taken by this Nangal Fertilisers
and Heavy Water Plant? Is it not that
this Will result in the starvation of
puniab and Rajasthan so far as power-
sufPly 15 concemed? May I  know
how Government propose to make this
good?

Shri Hathi: A certain agreement has
peen reached between Rajasthan and
punjab regarding the allocation of
power

Tungabhadra High Level Camal

+
easg, J Shri Nagi Ready:
Shri T. B. Vittal Rao:

Will the Minster of Irrigation and
power be pleased to refer to the reply
gven to Starred Question No. 1186 on
tpe 12th March, 1858, and state

{a) the capacity of the canal from
tpe head sluice to the Uruvakonda cut
a$ per the Joint Project Report sub-
mitied by the State Governments as
gtage I of the Tungabhadra High
Level canal,

(b) the phased programme that has
peen suggested for the completion of
gtage 1 1n a period of three years;
and

(c) the steps taken to unplement it?

The Deputy Minister of Irrigation
gnd Power (Shri Hathl): (a) The
cApacity of the canal ranges between
300 cusecs at the head slwces and
1000 cusecs at the Uruvakonda cut.

(b) No phased programme has been
drawn up so far.

(c) Tenders for the first 4 miles of
mcnmlmdtwmcrmmmw
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works, costing about Ra. 33 lakhs, have
been called

Shri Nagi Reddy: In reply to a
question on 27-2-1089, we were told
that the question of granting sanction
to the execution of the project was
under active consideration May I
know whether sanction for execution
has been now finally given and if so,
what 1s the amount that has been
sanctioned®

Shri Hathl: Rs 13 crores have been
provided Andhra Pradesh Rs 658
erores; Tungabhadra Board Rs 599
crores and Mysore Rs 0 43 crores

Shri Nagi Reddy: My question 15
whether the funds have been provided
in a phased way, so that we will be
able to know when the whole pro
gramme will be completed”

Shri Hathi: The Tungabhadra Boa!d
has asked for Rs 587 crores They
have said they require Rs 005 crores
for 1958-59, Rs 0-6 crores for 1959-60
Rs 2 crores for 1060-81 and Rs 322
erores for 1061-62 The Government
of Andhra Pradesh have placed Rs 31
lakhs at the disposal of the Board
for 1959 G0 and the Mysore Govern-
ment ha ¢ placed Rs 10 lakhs at thewr

disposal

Shri T. B. Vittal Rao: For the whole
programme for the construction of this
cana), a phased programme has been
drawn by the Andhra Pradesh Gov
ernment May I know whether 2
simular phased programme has been
drawn by the Mysore Government and
matching grants for the same have
been given by the Mysore Govern-
ment®

Shrl Hathi: I have already said in
reply to part (b) that no phased pro-
gramme has been drawn up so far

ghri T. B. Vittal Rao: May I know
the reasons for the delay m drawing
up a phased programme by the Mysore
Government and what the Central
Government 1s doing n this matter?

Shri Hathi: That is a question to be
addressed to the Mysore Government
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—why 1t 18 bemng delayed We have
been asking them fo send us a phased
programme,

Shri T. B. Viital Rao: May I know
when the Mysore Government was last
asked about it?

Shri Hathi: I do not have the date
with me

Shri Viswanatha Reddy: After the
completion of the final stage of the
scheme, will there be any difference
between this scheme and the hgh
level scheme as origmally conceived
by the Andhra Government and
Madras Government?

Shri Hathi The only difference will
be that from Rs 2535 crores of
estimated expenditure, it 1s now bewng
1educed to Rs 21 crores So, some
of the areas perhaps will not be irn-
gated by this scheme

Shri Rami Reddy May I know
whether, under the i1evised program
me, the capacity of the canal at the
head sluices and at the Uruvakonda
cut would be reduced or whether 1t
will be mamntatned according to the
original scheme”

Shri Hathi, The uiltimate capacity
will remain the same—4,000 cusecs
At present 1t will be 2300 cusecs

Shri Rami Reddy: In reply to star
red question No 1186 on 12-3-1959 1t
was stated that the phased programme
will be completed in three years Mav
I take 1t that Government would stick
to the programme of completing the
first phase in three vears?

Shri Hathl: We hope to finish 1t by
1982

Shri Mohammed Imam: May I know
whether at a conference between
Mysore and Andhra, they have come
to any agreement regarding the shar-
ing of waters and other allied mat-
ters®

Shri Shankaraiya® May [ know
whether the Andhra Government has
made considerable changes and sug-
gested several changes to be made
from the original scheme that was
drafted by the Andbra and Madras
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]
Governments and may I know whe-
ther the Board 1s considering this
matter?

Shri Hathi: That 1s what I said The
original scheme was for Rs 25 crores
After discussion with the engineers of
the Tungabhadra Board and the
Andhra Government, a new scheme
by reducing the expenditure, has
been evolved

Shri Nagi Reddy: Is 1t a fact that
in the original scheme the Pulivindala
canal, which can irmigate 50,000 acres
of land, was there and it has almost
been eltminated in the second plan®

Shri Hathi: That 1s correct The
Pulivindala canal and the Chitravath:
canal have been eliminated

Shri Rami Reddy: May I put one
more question which has a direct
bearing on this?

Mr. Bpeaker: 1 am soriy I cannot
allow a regular discussion

Shri Hathi: We aie meeting the
Members from Andhra on the 2lst

Increase in Imports of Rice

*500. Shn Panigrahi: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether India 1mported ricc
worth Rs 4403 crores in 1858 a-
against Rs 168 crores in 1957 and

(b) if so, the total amount of foie-
1gn exchange spent so far in the cur-
rent year for rice imports?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): ‘a}
C and F value of rice imported (1.e
shupped to India) in the years 1857
and 1058 were Rs 38'6 crores and
Rs 18 6 crores respectively

(b) Foreign exchange expenditure
during 1959, upto 31st July, is about
Rs 34 crores

Shri Panigrahi: May I know whe-
ther any assessment has been made
with regard to the total requirements
of rice for India in the current year
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and, 1t so, how fai we will fall short
of our requirements?

The Minister of Food and Agricul-
ture (Bhri A P. Jain) In fact, our
rice production this year 1s quite
sufficient to meet the needs of the
country _But we have a standing
agreement with Burma to mmport two
mmllion tong of rnice during five years
Now three years are over and we are
running the fourth year During this
year We have to import 3 5 lakh tons
of rice from Burma

Shri Supakar: May I know whether
the price of rice that 1s proposed to
be imported during the whole of th.s
year will be greater than that quoted
last year?

Shr1 A M. Thomas: No, 1t will be
less Thi, year 1t will be about Rs
16 crores as against Rs 22 6 crores and
Rs 166 crores in 1957 and 1958 res-
pectively

Shri S M Banerjee. The hon
Minister has stated that we have
sufficient rnice to meet the require-
ments of the country May 1 know
whether the production of rice has
increased and, 1f so, to what axtent
and whether this will reduce our
imports®

Shri A P. Jain: The production of
1ice this vearis 4 5lakh tons more than
that of last year Because the pro-
duction 1s higher, so the imports are
lower

Metre Gauge Coach Bullding Factory
at Trivandrum

+

eS01 Shra Narayanankutty Menon:
Shr Punnoose:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No 611 on the
20th August 1958 and state whethe:
any decision has since been taken re-
garding the location of the proposed
metre gauge coach building factory
in the Kerala State’

The Deputy Minister of Rallways
(Shri Shahnawae Khan): In view of



2661 Oral Anewers AUGUST 17, 1089 Oral Answers 2682

subseguent mmprovements i output
of existing coach building units the
position has been reviewed and it has
been decided to hold the project m
abeyance for the time bemng.

Shri Narsyanankutty Memon: May 1
know whether the Railway. Minister
had recetved a memorandum from the
Government of Kerala pointing out
that sddittonal famlitles and better
conditions prevail for the starting of
a factory m Kerula®

Shri Shahnawaz Khan: Yes, the
facilities might have been there But
it is not necessary to have an addition-
al coach buiMing factory,

Shri Narayanankutty Menon: Are
we to understand that the proposal
for starting a new factory has been
abandoned”

Shri Shahnawas Khan' That 1s what
I smid It has been held in abeyance
for the time being

Shri T B Vittal Rao: The Minister
has stated that there has been some
improvement in the construction of
metre-gauge coaches May I know
whether the improvement has been in
the private sector or public sector?

Shri Shahnawaz Khan: It 13 1n both

Shri T, B. Vittal Rao: How many
cosches were purchased from the
firms and how many coaches were
manufactured in the raillway work-
shops?

Shri Shahnawas Khan: I shall re-
qure notice for precise information
But I would like to say for the in-
formation of the hon Member that
the output of coaches from HAL 1s
18 per month, ICF 38 carmages per
month, Jessops 20 to 24 per month
and railway workshops 60 to 70 per
month That 1s enough to meet our
present requirements.

Shri Narayananknily Memon: The
hon. Minister has stated that the posi-
tion of metre-gauge coaches has im-
proved. May I know whether the
Minister is aware that in all the
metre gauge cosches which are run-
ning between Ermakulam and Trivan-

drum are Making and the passengors
have to use umbrellas whenever they
travel in those areas?

Shri Shahnawax Khan: They will be
Tepaired whan they go to the work-
shops for repairs

Shri T B. Vittal Rao: The hon.
Minister has stated that we are manu-
facturing at HAL and the Integral
Coach Factory. But these are broad-
EAuge coaches that are manufactured
there. And we are purchamng from
the private sector firms our full re-
Jurements of metre-gauge coaches.
Then how does he say that the public
Sector 13 manufacturing metre-guage
cogches?

Skri Shaknzwze Kken: The rathway
Workshops are also manufacturing.
The hon Member 15 aware that we
are stepping up our production of
coaches at the ICF from 350 to 750 a
Year

Shri T B. Vitta] Rao: That 1s broad
EBhuge coaches,

Shri Shahnawaz Khan: They can
";anutlcturc metre-gauge  coaches
algp

Shri 8 M. Banerjee: 1 would sug-
g6st that we might take up @ No 307
alsp along with Q No 502

Mr Speaker: All right

Theft of Telegraph Wire n West
Bengal

*502 Shri Sadhan Gupta: Will the
Minister of Transport and Commnni-
Citons be pleased to state

(a) whether theft of telegraph wire
15 widespread 1n West Bengal parti-
Cularly m the Howrah-Burdwan,
Burdwan-Durgapur and Howrah-
Kharagpur Sections;

(b) whether the State Government
hive been asked to create a special
Police establishment gattached to the
P &T. department for the purpose of
checking such thefts; and

(c) if so, with what result?
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The Ministor of Trasapori and Cem-
nuniontions (Shri 8. K. Patll): (a)
Yes.

(b) ang (c) Action has been taken
for appointing a Special Police Esta-
blishmemt, for & peniod of 2 months,
for studying the problem of copper
wire thefts and suggesting suitable
remedial measures. This establish-
ment will ba under the control of ihe
Director General, Posts and Tele-
graphs.

Theft of Telegraph Wire

*597. Shri 8. M. Baverjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t has been brought to
the notice of the Government that
theft of telegraph wire has .~onsi-

derably increased in some of the
circles in Bihar;
(b) if so, the number of thefis

which took place during 1958-59;

(c) the steps taken by Government
to reduce thefts and to give protec-
tion to linemen?

The Minister of Transport and
Communications (Shri 8. K Patil):
(a) and (b) There were 1054 case:
of copper wire thefts in 1958-50
whereas the corresponding number for
the previous year was 974,

(c) A statement 1s laid on the Table
of the Sabha

STATEMENT

The following steps have been
adopted by Government for reducing
copper wire thefts:

(a) Passing of Telegraph Wires

(Unlawful) Possession Act,
1950 which was later amend-
ed 1n 1953.

(b) Replacement of copper wire
by copper weld wire where
feasible

{c) Gradual replscement of over-
head wires with underground
cables. This has been done
in the the case of one 3f the
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two trunk alignments between
Calcutta and Asansol and also
in the Delhi-Agra section.

(d) Examunation of the feasibility
of umng aluminium wire as
substitute for copper wire.

(e) Introduction of electronic
fault locators to facilitate
quick localisation of theft-
spots and prompt intimation
thereof to be given to the
police unit concerned

(f) Grant of an annual subsidy to
the West Bengal State Police
since 1948, the amount of the
subsidy varying from Rs
42,000 to Rs 48,000 a year to-
enable maintenance of a skele-
ton Police Force for invesu-
gation of thefts

(g) Appointment of a Special
Police Establishment under
the Director-General, Posts
& Telegraphs for studying the
problem of copper wire thefts
and for suggesting effective
remedial measures

2 Lane staff moving out at night
are generally given assistance of
mazdoors and in some cases Polce
parties also accompany them

Shri Sadhan Gupta: May I know
whether 1n the case of most of these
thefts they are organised by locak
influential people who are mostly
businessmen and, 1f so, whether any
attempt has been made to check this
racket which organises thefts of tele-
graph wires

Shri 8 K. Patil: That information

18 not with me. But we are making
an enquiry and a special officer has

a theft is takmg place and whethes-



268¢ Oral Answers

even when police have been informed
after such detection they have not
been prompt in taking action against
the thieves?

Shri 8. K. Patll: Yes, Sir Out of
the many remedial measures one 18
the introduction of electronic fault
locator to facilitate quick localisation
of thefts of parts Sometimes, these
thieves are cleverer than the police
also because these machines can be
manipulated and that 18 what is hap-

pening

Shri 8§ M. Banerjee: In the state-
ment 1t 18 stated that one of the steps
taken 1s°

“Appointment of a Special Police

Establishment under the
D:rec‘lor-General Posts &
Telegraphs

May I know whether cases have been
reported from certain districts of
Bihar where the police constables
were found gulty of actually steai-
ing these wires and, if so, what ac-
tion has been taken against them?

Shri 8, K, Patil: It 15 very diflicult
for me to say without enquiry, whe-
ther the police had any collusion in
it. That 1s why this Special Police
Establishment has been appoinied

Shri S. M. Banerjee: In Muzzafar-
pur some of the employees have been
suspended for the theft of wires I
do not know whether those cases have
been finalised and whether they have
gwven a statement to the effect that
the police was abetting it

Shri § K Patil: I have no infoi-
mation with me on the subject

Shri S, C. Samanta: We are given
to understand that curative measure-
were also taken May we know how
far the Government have proceeded
in the matter

Shri 8. K. Patil: As 1 was saying,
one of the things was the introduction
of this fault locator. Second was the
Passing of Telegraph Wires (Unlaw-
ful) Possession Act, 1850, which has
since been amended in order to give
harder punishment. Then there s
the replacement of copper wire by
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copper weld wire which has less
market value or no macket value,
and which would, therefore, minimise
thefts. One thing is gradual replace-
ment of overhead wires by wunder-
ground cables. That costs money
and that would take time. We have
done 1t from Delhi to Agra and from
Asansol to Calcutta. All this will
take time Lastly, action has also
been taken for ascertaining the feasi-
bility of using aluminium wire as a
substitute for copper wire. Then,
there would not be theft. We have got
lo prove that alumimum wire would
Yo 1n the place of copper wire, This
s a matter of experiment and that
Would take some time.

Shet Sogcddn Acva: How many of
the culprits who have been found to

long to the Post and Telegraph de-
Rartment®

Shri 8. K Patll: As I sad to ano
her question, I have not got that
Precise information
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Shri T B. Vittal Rao. Last time,
the hon Minister stateq that the cri-
terza or principles determuning the
formation of circles are being studied
and are being worked May I know
whether that has been done”

Shri 8. K, Patil: It has been done
and we have taken a policy decision
As 1 stated on the floor of the House
in replying to a debate, the Mysore
Circle has positively to be created
The difficulties are about how early
residential quarters and other ar-
sangements that are being made could
be made I am now giving a date that
we shall do 1t before 1<t April, 1960

Shri T. B Vittal Rao: In view of
the fact that after the formation of
the separate Mysore Circle, certain
portions of the Hyderable Circle will
g0 to the Mysore Circle, may I know
whether this truncated circle wnll re-
main as & separate unit or i1t will be
amalgamated with Andhra”
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Shri § K. Patil: The truncated
circle will be completely finished be-
cause there cannot be two circles In
Andhra There 15 another Circle
That would remain What 18  now
known as Andhra Circle will be finish-
ed It would not remain

Shri T. B Vittal Rao: Wil the
Andhra Circle be finished or will the
Hyderabad Circle be finished®

Shri 8, K. Patll: One circle will be
therefor Andhra It will be the
Andhra Circle

Mr, Speaker: It will be merged 1n
the other” What the hon Members
want to know 1s

Shri §. K. Patil. There are two
circles one 1s Andhra and another
Hyderabad Both are in Andhra, In
the Hyderabad Circle, there are some
districts that are now ceded to the
other State When we take them, he
Hyderabad Circle will go Whatevet
remamns of that Hyderabad Circle will
be jomned on to the Andhra Circle of
which the headquarters will be 1n
Hyderabad

Shrn Basappa: May I know whether
one of the difficulties was in getting
accommodation and the Mysore Gov-
ernment has come forward with the
necessary accommodation for the nur-
pose” The hon Minister on the last
occasion has said that a large State
Itke Mysore not having a postal
circle does not bring credit and there-
fore he should take the earliest op-
portunity to form this?

Shri 8. E Patll. We are grateful to
the generosity of the Mysor: Govern-
ment But surely that 1s only 10 pex
cent of the residential accommoda-
tion that we wanted We want quite
a lot of accommodation

Shri Heda: The present Hyderabad
Circle contains Hvderabad, Karnataka,
Telangana and Marathwada areas
What will happen to the Marathwada
area” According to his latest state-
ment, it seems they wiil be tagged on
to Andhra
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Shri 8, K. Patil: I am not suggest-
mng that That would go either to
Nagpur or Bombay Circle That is the
State to which it should normally go
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Shri Achar: Some of the districts
of the Mysore State are now in Mad-
ras, for example, South Canara and
Coorg Will they also go into the
Mysore” Circle

Shri S. K. Patil: Of course, they
will go into the Mysore Circle The
Mysore State as i1t 13 today and the
P&T Cncle will be just the same 19
districts

Shri Mohammed Imam May I
know if the proposed Mysore Circle
will include the Telegraphic circle
also or will it be confined only to the
Postal circle?

Shri § K, Patul: That 1s a matter
we are considermmg Possibly to make
them identical, 1t will be difficuit for
the time being But, as far as poasible,
that 1s the 1dea But, tele-communi-
cations 1s a different thng altogether
from P&T

Fleod Control Capacity of Hirakud
Dam Project

*504, Shri Surendranath Dwivedy:
Will the Minuster of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 2280
on the 6th May, 1850 regarding Flood

-
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Control Capacity of Hwakud Dam
Project and state:

(a) whether the Orissa State Chie?
Engineer has since furnished the re-
qusite data about the various chan-
nels of the Mahanad: in deltaic reach
to the Central Water and Power Com-
mission, and

(b) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not anse

Shri Surendranath Dwivedy: Is it a
fact that the Chuet Engineer has not
submitted any report to you ag yet?

Shri Hathi: The Central Power
Commission has asked the Onrssa
State Government to send certain de-
tailed data about the channels That
has not been received

Shri Surendranath Dwivedy: I3 it
not a fact that the Chief Engineer of
Hirakud was asked to submit a report
regarding channels”

Shri Hathl. Yes, Sir We have asked
the Orissa Government to send a de-
tailed report

Celonisatien of Landless Labourers

*505. Shrl Keshava: Will the Minis-
ter of Food and Agriculture be pleased
to state

(a) whether Government  have
approved the scheme received from
Bihar Government to colonise the
landless labourers in that State,

{b) the details of the scheme, and
{c¢) what 1s the cost involved®

The Deputy Minister of Agriculture
élm M. V. Krishnappa): (a) Yes,
r

(b) The Scheme envisages the
settlement of 600 landless agricultural
workers by setting up two model group
villages each consisting of 300 families.
Each landless family will be given
5 acres of reclaimed land and 0-3 acre
of homestead lands with s hutment
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eonstructed at a cost of Rs. 1,000. Each
family will also be advanced a loan
of Ra. 500 for the purchase of bullocks,
implements etc.

(¢) The total cost of the scheme 1s
Rs. 17.75 lakhs.

Shri Keshava: We learn that exten-
sive lands have been donated under
Bhoodan scheme. May I know if these
lands are also included in this scheme
or there is any other scheme?

8hri M. V. Krishnappa: This 15 a
Phlan scheme In addition to this, in
Bihar, there are two more big schemes
which intend to settle landless people
mn the Bhoodan land
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Shri Shankaraiya: May I know whe-
‘ther this scheme 1s only with regard
to Bihar or 1s this scheme for the
whole of India, for example, for the
Tungabhadra area also?

8hri M. V. Krishnappa: This ques-
tion specifically refers to the scheme
in Bihar There 15 a large scheme for
the whole country Abour eight States
have schemes under the Plan to
resetile landless people

Dr. Ram Subhay Singh: May I know,
for the scheme which is envisaged .n
the DV C area, wherefrom the people
will be brought, whether they wi!l be
aboriginals from that region or from
any other area?

8hri M, V. Krishoappa: I have not
got the details. The Damodar Valley
quporluon has given an alternative
sile for the settling of these families
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I do not know wherefrom pecple will
be brought 1 require notice

Shei Jaipal Singh: In view of the
fact that the D.V.C has miserably
failed in resettling the displaced per-
sons, may I know why they are seek-
ing outsiders for resettlement in the
land that has been made available to
them?

Shri M. V. Krishnappa: They failed
in resettling landless people I think
we will succeed where they have
failed

Shri Sinhasam Singh: The hon
Munister said that other States also are
prepared to take people from other
areas May I know which are the
States which have offered to take
people from other States?

Shri M. V. Krishnappa: This scheme
envisages gettlement of landless people
in Bihar

Shri Binhasan Singh: The hon
Minister stated that there 15 am all
India scheme under which some States
are willing to take people from other
States, I want to know which are the
States that are prepared to take people
from other States

Shri M. V. Krishnappa: The States
of Assam, Andhra Pradesh, Bihar,
Kerala. Madhya Pradesh, Orssa,
Punjab and UP have their own
schemes to resettle landless people

Shri Tyagi: All are not landful
there, they are also landless
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Reservation of Special Compartmenis
for Lepers

*508. Shri Assar: Will the Minister
of Rallways be pleased to state’

(a) whether 1t is a fact that special
compartment is reserved for leprosy
stricken travellers on Southern Rail-
way;

(b) if so, whether such compart-
ments are reserved on other Raillways
also for such travellers;

(c) if not, the reasons therefor, and

(d) if the reply to part (b) above
be m the afirmative, the names of
other railways where there are sepa-
rate compartments®

The Deputy Minister of Rallways
(Shri Shahnmawas Khan): (a) to (d)
As per existing Rules, persons suffer-
g from leprosy are required to be
segregated and carried 1n separate
compartments on payment of usual
fares required for such a reservation
These arrangements exist on all Rail-
ways, the reservation being done on
receipt of application therefor How-
ever, on certain short sections of the
Southern and South-Eastern Railways
which serve certain leprosy hospitals
and over which there 1z regular move-
ment of persons suffering from leprosy,
third class compartments have been
set apart on specified trains exclusively
for such persons on payment of the
ordinary fares

Shri Assar: May I know if the 1ail-
ways try to educate and instruct lepers
by big posters m regionasl languages
to travel only in separate compart-
ments?

Shri Shabnawaz Khan: Where a
separate compartment exists for them,
they are urged to go and travel n
that compartment.

Shri Amar: Is there any scheme to
instruct them to travel in sepmrate
compartments?

Shri Shahnawas Khan: A separate
compartment 1s reserved for them, and
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when a person shows signs of leprosy,
he 15 directed by the railway staff to
that particular compartment.

Shri Muhammed Elias: A number of
lepers are found on the station plat-
forms, begging here and there What
arrangements are being made by the
Government to remove these lepers
from the station platforms?

Shri Shahnawag Khan: They are
1emoved from the platforms

Shri Jadhav: May 1 know whether
there are any adequate arrangements
on the Sholapur-Mira; section where
there 1s great rush of these lepers”

Mr. Speaker: All over India, there
are lepers.

Shri Shahnawas Khan: Yes, Sir On
this particular section between Sangli
and Mira; there 1< a leper hospital at
one Wanleswad), and we provide a
separate compartment over that ques-
tion

Shri Assar: One question more

Mr. Speaker: Does he mean to sav
that it will be decided heie?

Purchase of Comet IV Planes for
Air-India International

I_
Shri Ram Krishan Gupta:
Shri Damanij:
Shri D, C. Sharma:
508 Shri Asaar:
Shri Muhammed Elias:
Shri Morarka:

Will the Minister of Transport aad
Communications be pleased to state:

(a) whether it is a fact that a pack-
age deal has been offered by the
manufacturers of the Jet Comet IV to
Air-India International to sell Comet
IV planes against the purchasc of Con-
stellations and Super-constellations;

(b) if so, the details of this deal;

(c) whether any decision has been
taken in the matter; and

(d) if so, the details thereof?
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The Deputy Minister of Civil Avia-
tion (Bhri Mokiuddin): (a) to (d). The
Air India International Corporation
have reported that the manufacturers
of Jet Comet IV have submitted to
them certain tentative proposals for
the sale of their aircraft and purchase
of some of the Corporation’s Super
Constellations The proposals are
however, at a very prelimunary stage
and the details have yet to be dis-
cussed between the Corporstion and
the representatives of the manufac-
turers

Shri Ram Krishan Gupla: Mauy 1
know the details of the offer which
has been made to us, whether any
extra price will be paid for this deal,

if accepted?

Shri Mohiuddin: As I have just
stated, the proposal 15 1n a very pre-
himinary stage, and 1t is no! possible
for me to give any information because
we have not got any informauon

Shri Muhammed Elias: Am I to
understand that these Super Constel-
lations will be replaced bv jets”

Shri Mohiuddin: I have stated that
there 1s an offer that if Jet Comet IV
15 purchased, in return in part pay-
ment for this aircraft the manufac-
turers will take over the Super
Constellation. That is the proposal
that I have just stated, but of course
it is in a very preliminary stage.

Shrimati Renu Chakravarity: Aie
we to understand that Air India Inter-
nationa] itself had a programme for
replacement of these Super Constella-
bions by aircraft with a higher speed,
and if so, may 1 know whether this
proposal from the manufacturers of
Jet Comet IV has come as a result of
that programme or have they them-
relves made this proposal?

SRAVANA 26. 1881 (Saka)

Oral Answers 2696

Shkri Mohiuddin: The hon Member
1s aware that Air India International
have already purchased three Boeings
707 and they are programmed {o be
delivered from the first quarter of
1860, There s mlways a possibility
that additional aircraft may be pur-
chased over and above these three,
and on account of that there is this
offer and 1t 15 under consideration

Shrimati Renu Chakravarity: What
1s the amount which vwrill be written
oft 1n the replacement of Super Con-
stellation by Comet IV?

Shr1 Mohiuddn: It 15 100 eaily to
say because no negotiations have yet
been even conducted

Shn Joachim Alva: We are striving
our utmost to integrate the civil and
military side of our aviatien May 1
know whether any consultation takes
place between the Indian Air Force
and our airlines when these pur-
chases take place?

The Minster of Transport and Com-
munications (Shri S. K. Paul): These
matters are generally looked intu by
the Corporation, and =3 far as AIr
India International 15 concerned, the
point 1s this that when these jet planes
come, then possibly every line in the
world thinks that there would be no
scope for the other planes There-
fore, these are preliminary talks as to
what would happen if that situation
comes Beyond that there 1s nothing

Shri Earni Singhji: In view of the
fact that Boeing 707 13 a far better and
faster aircruft than Comet IV, why are
we going m for Comet IV at all?

Shri Mohinddin: The Awr India
International have receiwved this offer.
Nothing has been decided In case
they want to buy additional awcraft
over and above the three jets already
ordered, they are also considering pur-
chase of other similar aircraft
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Daty Lists of Cias IV Siaff ea
Raliways

Shri Kunhan:
""{smt.n.\mmm

Will the Minister of Rallways be
Pleased to state:

(a) whether the standard designa-
‘ion and duty lsts of class IV staff
have been 13sued by the Railway
Board as recommended by the Class
IV staff Promotion Committee;

(b) if not, when are they hkely to
‘be 1ssued; and

{c) what are the reasons for the
delay?

The Deputy Minister of Railways
YShri Shahnawas Khamn): (a) to (c)
Government have accepted the
recommendation of the Class IV Staff
Promotion Commmittee that the designa-
tion and duties of Class IV staff on all
railways should be standardised as
early as possible It will however
take time to finalise

Shri Kunhan: May I know whether
it is going to be flnalised because the
report was submitted one year ago®

Shri Shahmawas Khan: A Com-
mittee was formed in the Railway
Board to go into this matter They
have made certam tentative hists The
Lists have been circulated to the
warious rallways and we hope that
the work will be completed shortly

Shri T. B. Viital Rao: May I know
who the members of this Committee
are” Was it a purely official com-
muttee?

Shri Shahnawas Khan: Yes, Sir It
‘was a purely official committee
« it wamlw wrwedt : war s ARRT
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Shri 8. M. Banerjee: What are t.
main recommendations of this Com-
mittee? I, 1t only confined to pro-
motion?

Shri Shahnawax Khan: The report
15 available, and the hon Member can
read through the whole report It 1s
difficult to give out all the recom-
mendations because they are a large
number

Shri T. B. Vittal Rae: May I know
when this Commttee’s report or
recommendations were circulated to
the various railway admimstrations
for theirr comments®

The Minister of Railways (Shri
Jagjivan Ram): Each individual
recommendation of the Commuittee
was considered firstly in the Board,
and then 1t was circulated to the rail-
ways for their comments After their
comments were received, they were
considered again, and then requisite
action taken on that

High Power Board for Inland Water
Transport

Dr. Ram Subhag Bingh*

Will the Minister of Transport and
Communications be pleased to state

(a) whether it 15 a fact that Gov-
ernment have a proposal to set up a
high powered Board to plan the deve-
lopment of inland water transport,

(b) whether all the major Indian
rivers will be linked to create a net-
work of inland water transport; and

(c) if so, the details thereof”
The Minister of State in the Minis-

+
ostn. {sau Daljit Singh:

Gokhale Committee m their report ¢
inland water iransport have rece -
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*ended creation of a technical orga-
zation in the Ministry of Transport
wﬁd Communications to deal with
"mtters relating to development of
Inland Water Transport The recom-
«imendation 15 under examnation

(b) No, Sir

{¢) Does not arise

Shri Daljit Singh: May I know the
estimated amount that will be required

and the approximate time that will be-

necessary for the mmplementation of
the scheme?

Shrl Raj Bahadur: It 1s two-fold:
the first 1s the creation of the central
organisation which 15 only a proposal
under consideration, the other 15 about
the recommernidations of the Com-
mittee  With regard to both I think
1 cannot give an exact answer &t this
stage
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Dr, Ram Subhag Singh: What 1s the

position of the inland water transport
system 1in the eastern region, parti-
cularly in the Garga and the Brahma-

putra and their tributaries, and what

15 bung done to improve the system
there?

Shri Raj Bahadur: It 1s a very com-
prehensive question Broadly speak-
ing, the eastern system consists of the
sector from Calcutta to Dibrugarh ma
Ganga and Brahmaputra, and the other
onc fiom Calcutta to Patna and Buxar
and upwards up to Banaras But, as
the hon Member knows, we have
startcd a pilot scheme from Patna
and that may be taken up In reeard
to the other one, namely from Calcutta
to Dibrugarh the system 1s already
running

Sardar Igbal Singh: May I know
whether Government has conudered
the propoudl, after the recommendation
of thi, Board, for the development of
the Raasthan canal for inland water
transport and to link the Rajasthan
canal with the Kandla port?

Shri Raj Bahadur: I understand it
1s intended that the Rajasthan canal
should also be wor'hy of navigation,
so that it can be uved for navigation
The question of linking 1t up with
Kandla, I do not think, has yvet been
taken up a- a <erious proposition, but
it may be perhaps considered any time
if we are sure of the water supples.

Shri P. K. Deo: May I know 1if the
Inland Water Transport Committee
headed by Shri Gokhale recommended
the inclusion of a programme costing
about Rs 50 crores in the Third Five
Year Plan”

Shri Raj Bahadur: Yes, Sir, it has
given certain schemes, the total cost
of which is estimated to be about
Rs. 50 crores
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Shrimati Manjula Devi: May I know
whether there is any proposal for
utilising the Brahmaputra for deve-
Joping the inland water transport?

Shri Raj Bahadur: In regard to
Brahmaputra, as I have just now said,
we are using it for our essential water
link with Assam. About 80 per cent
of the trade with Assam goes through
it.

Shri Hem Barua: In view of the
fact that the British steamer com-
panies that are operating their services
in the Bihar and Assam rivers are
threatenung to withdraw their vessels
from these rivers, may I know
whether the Gokhale Commttee has
made any recommendation for solving
this particular problem?

Shri Raj Bahadur: That situation no
more obtains. As a matter of fact, we
have given them some substantial aid,
and I think the steamer companies
will function and continue to func-
tion in the Assam sector.

Shri Hem Barua: May 1 know
whether any financial aid has been
offered to them?

Shri Raj Bahadur: We have offered
financial assistance

Shri Hem Barma: What 15 the per-
centage of it?

Bhri Raj Bahadur: We have given
them Rs. 30 lakhs by way of loans and
talen upon ourselves the conservancy
charges which come to—I cannot give
the exact figure—about Rs. 5 lakhs
per annum or somethmg like that

8Shri Hem Barua rose—
Mr. Speaker: Next question

Shri Hem Barua: Sir, this 1s very
important.

Mr. Speaker: I have called the next
question.

AUGUST 117, 1959 Oral Answer:s
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Food Zones

+
fDr. Ram Subhsg Singh:
Shri §. M. Banerjee:
Shri Jagdish Awasthi:
Shri Bibhnti Mishra:
Shri N. R. Munisamy:
¢512 . Shri Rami Reddy:
Shri Assar:
Shri Ram Krishan Gupta-
Shri M. V. Krishna Rao:
Shri Venkatasubbiah:
{ Shrl Narapa Reddy:

Will the Minwster of Food and Agri-
eultare be pleased to state

(a) whether there 1s any proposal
to revise the structure of the existing
Food Zones i the country, and

(b) how many State Governments
have sent in such proposals, and

(c) when 15 the decision likely to
be taken in the matter?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
to (c) Suggestions for re-adjustment
of the boundaries of the existing food
zomes have been recerved from time
to time from some of the States such
g3 Punjab, Madras, Andhra Pradesh,
West Bengal and Bombay In the
larger interests of the country the
Government of India have not found
it possible to accept any of these pro-
posalg so far
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Dr. Ram Subhag Singh. Will the
hon Minister please let us know what
are the suggestions of the Govern
ments of Punjab, West Bengal, Madras
Andhra Pradesh and UP”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The suggestion
of the Punjab Government was that
Dellu should be taken out of their
zone and that Punjab should be con-
stituted 1into a zone by itself The
suggestion of the West Bengal Gov-
ernment was that Orissa should be
jommed with West Bengal The sug-
gestion of the Bombay Government
was that Madhya Pradesh for rice and
Rajasthan and Madhya Pradesh for
wheat should be joined with Bombay
The suggestion of Madras and Andhra
was that the southern zone should be
split up and each of the four States of
the southern zone should be consti-
tuted mto a separate zone

Shri N. R. Muniswamy: What are
the real difficulties that these States
are experiencing in furthering the
objectives of the formation of these
zones, and have Government examn
ed these difficulties and tried to
remedy them?

Shri A P Jain: Obviously Bombay
1s a deficit State and Bombay wants
to be jomned with a surplus State
Now, the surplus States of Rajasthan
and Madhva Pradesh feel that they
are poor States and if Bombay 1s
jomed with them the price of food
grams will go up and they will suffer
So there 1s a conflict of interests
between the surplus States and the
deficit States

Shri Tyagi: With a view to estab-
lishing a umiform price level all over
the countrv, have Government examin-
ed also the feasibilitv of withdrawing
all zonal restrictions and allowing a
free flow of foodgrains?

Shri A. P, Jain: There 1s no such
practical scheme before the Govern-
ment at the moment
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Shrimati Renu Chakravartty: In
view of the fact that already from
Orissa the West Bengal Government
had made arrangements for purchase
of rice and in view of the fact that
the Orissa Chief Minister has stated
on more than one occasion that if rice
was allowed to be sold to West Bengal
it would also be to the benefit of
Orissa, what ig the difficulty in allow-
ing Orissa to be within the zone for
West Bengal?

Shri A, P. Jain: The hon. lady
Member has somewhat mixed up the
two things. The removal of =zones
would mean that there will be no
restriction in the flow of rice from
Orissa to West Bengal. On the other
hand, the proposal of the West Bengal
Government was that they wanted to
buy a certain quantity of rice from
Orissa direct. The price they fixed
was higher than the price which the
Government of India is paying in
Orissa for the purchase of rice, and
therefore the Government of India
did not allow the West Bengal Gov-
ernment to make purchases. In fact,
it is not the policy of the Government
of India to allow State-to-State trans-
actions. Whatever is surplus has to
be sent to the Central Government,
and we have supplied large quantities
of wheat and paddy both to Orissa
and West Bengal.

Shri S. M. Banerjee: May I know
whether the U.P. Government has also
recommended that U.P, Delhi and
Punjab should be one =zone, and
whether in view of the fact that zonal
restrictions are waived after eleven
o’clock in the night and foodgrains are
smuggled regularly, the Government
of India will consider having one zone
which will include U.P, Delhi and
Punjab?

Shri A. P. Jain: It was long ago that
the U.P. Government wanted the
zonal restriction between Punjab and
U.P. to be removed. There has been
no such proposal recently. If that
restriction is to be removed, then it
raises a very large question whether
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restriction from U.P. to Bihar should
not also be removed.

Shri Tyagi: Why not?

Shri S. M. Banerjee: There is smug-
gling going on now.

Shri P. S. Daulta: On the authority
and recommendation of the All-Par-
ties Food Committee, the Punjab Gov-
ernment had recommended that con-
tiguous wheat producing areas of
Punjab and U.P. should be brought
within one zone.

Shri A. P. Jain: That is totally
wrong. The Punjab Government
never agreed to it.

Shri Ranga: Is it not a fact that
Government have stated that the
zones were formed with the consent
of the concerned State Governments?
If so, why is it that Government do
not wish to listen to the request of the
State Governments for a change in the
formation of the zones?

Shri A. P. Jain: The zones were
formed with the consent of the State
Governments, and if all the State Gov-
ernments constituting the zone agree,
well, of course, they can be split; but
if there is a difference of opinion
between some State and other States,
that does not make out a case for
splitting the zone.

WRITTEN ANSWERS TO
QUESTIONS

Gliding Training Centre at Hyderabad

»494, Shrimati Ila Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
proposal of setting up of a gliding
training centre at Hyderabad (Deccan)
is under the consideration of the Gov-
ernment;

(b) if so, when a final decision is
likely to be taken; and

(c) what would be the total expen-
diture involved?
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The Deputy Minister of Civil Avia-
tion (Shrli Mohiuddin): (a) Yes, Sir

(b) As soon as a site for the Ghider-
drome has been selected and estimates
of expenditure framed

(c) It 15 difficult to give any deflnite
estimates at present regarding the
cost of construction of the gliderdrome,
but the cost of capital equipment
which may have to be provided for
the ghding centre will be of the order
of Rs 85,000 and the recurring expen-
diture on the pay of establishment
and day to day expcnses may be of
the order of Rs 35,000 per annum

Bridges on National Highway No 43

*495. Shri Sanganna: Will the Mmis-
ter of Transport and Communications
be pleased to refer to the reply given
to Starred Question No 1842 on the
14th April, 1958 regarding bridges on
National Highwav No 43 and sfate

(a) whether any decision has since
been arrived at to reconstruct the
bridges with eement concrete and

(b) if s0, with what rewults?

The Minisler of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Ye-, Sir,
Rs 750 lakhs has been piovided 1n
the plan for the reconstruction of the
following bridges

(1) Bhumka nala (n) Ballaw
bridge, (m1) Narang: bridge
(1v) Goriabahar bridge

(b Work< have to be exccuted by
the Dandakaranya Development
Administration They will undertake
the projecte as <oon as possible

Dam on Karnaruli River in East

*487. Shri Shivananjappa. Will the
Minister of Irrigation and Power be
pleased o state

(a) whether 1t 1s a fact that the
Central Water and Power Commus-
sion has undertaken investigations in
catchment areas of the river Narmada

in Madhya Pradesh and Bombay for
co-ordinated development of 1ts water
resources, and

(b) if <o, the results thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes, Sir

(b) The Central Water and Power
Crmmission has taken up the investi-
gations only recently The results will
be known after the investigations are
completed

Electricity Dues from Pakistam

*499 Shri Vidya Charan Shnkla:
Will the Minister of Irrigation and
Power he plca~cd to refer to the reply
given to Unc<tarred Question No 1266
on the 4th March, 1959 and state:

(a) whether the arrears regarding
electricity dues have since been pad
by Pakictan, and

{b)y f not what steps have been
taken to securc payvment thereof?

The Deputy Minisier of Irrigation
and Power (Shri Hathi): (a) Out of
the total arrears amounting to
Rs 440569 nP, the Government of
Pakistas has since paid a sum of
Rs 4,39950 nP

(bY A supplementary Bill in res-
poet of the outstanding amount of
Rs 719 nP has been sent by the
Punjab (India) Government to the
Government of Pakistan

Dam on Karnafull River in East
Pakistan

{ Shrn Wodeyar:
Shri Pahadia:
*513 Shrimati Mafida Ahmed:
Shri Ram Krishan Gapia:
Shri Hem Barua:
' Shrimati Ha Palchoudhuri.

Will the Minister of Irmgation and
Power be pleased to state

1a) whether 1t .s a fact that as a
result of the Karnafuli Project n
East Pakwmistan land in Assam will be
submerged,
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(b) whether any American assist-
ance has been obtained by Pakistan
for thus project, and

(c) if so, what steps the Govern-
ment of India have taken mn this
matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
8ir

{b) Yes, Sir

(c) The Government of India have
taken up the matter with the Govern-
ment of Pakistan

Foodgrains for Assam

*514. Shrimat! Mafida Ahmed: Wil
the Afoster of Food and Agricuifure
be pleased to state

(a) whether Government have re-
ceived requests from the Assam Gov-
ernment for allotment of 35,000 tons
of rice for distribution as gratuitous
rebief and through far price shops m
the flood stricken areas,

(b) whether this request has been
sanctioned, and

(¢) if not, the reason thereof?

The Minister of Pood and Agricui-
ture (Bhri A. P Jain): (a) Yes, Sir

{b) and (c) This was discussed with
the Food Minister of Assam mn the
first week of July, 1859, and i1t was
agreed that during the rest of the
year the Assam Government would
be supplied with 25000 tons of rice
from Central stocks

Travel Agents

*515. Shri Khimji: Wil the Minis
ter of Transport and Commaunications
be pleased to state

(a) whether Government  have
under contemplation any measure for
restricting the activities of travel
agents, and

(b) if so, the reasons therefor?

The Minister of Blats in the Minis-

try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) Yes,

AUGUST 17, 1959
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by; the measures under contemplat-
10n are not for restricting the activit-
¢z of travel agents but for helping
the development of travel agency
buginess on healthy lines and thereby
alyp promoting more healthy con-
ditions 1n the entire travel mndustry

Khandsarl Manufaciure

v516 Shri Subbish Ambalam: Will
the Minister of Food and Agricalture
ba pleased to state

ta) whether there has been a large
sCale diversion of sugarcane from
factories to Khandsann manufacture,
and

(b) 1f so, the steps Government
Ptopose to take in this regard”

The Minister of Food and Agrieal-
ture (Shri A P Jaln): (a) The pro-
blem of diversion of cane 1z mamly
confined to Western distnicts of UP
where the production of sugar has
dropped from 6 20 lakh tons in 1857-
08 to 539 lakh tons m 1938-59 One
of the reasons for this drop is stated
t0 be diversion of cane to khandsan
manufacture

(b) In a Press Note issued on 17th
O¢tober, 1958, the Government of
India gave a warning against the set-
tihg up of khandsan units in or near
the factory zones The UP Govemn-
ment has also 1ssued the UP Khand-
san Sugar Manufacturers Licensing
Order, 1959, and 1s taking steps to
litense khandsan units The im-
position of Excise Duty on khandsan
Wil also reduce the price advantage
ehjoyed by 1t

Reduction in fare on Fatehpur-Churs
Line

+517. Shri Morarka, Will the Minis-

the reply given to Btarred Question
No 887 on the 4th March, 1858 and
Figte

(a) whether Government have con-
sidered the desirability of reducing
the enhanced fare on the Fatehpur-
Churu hne, and
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(b) 12 s0, the nature of the decision
taken in the matter?

The Deputy Minister of Rallways
(8hrl 8. V Ramaswamy): (a) and
(b) The matter is still under con-
sideration

Export of Rolling Btock

*518. Shri Pahadia: Will the Minis-
ter of Rallways be pleased to state

(a) whether Government are look-
ing for markets abroad for locomotives,
wagons and coaches, and

(b) f so, the details thereof?

The Deputy Minister of Rallways
{Shri Bhahnawas Kban): (a) Yes,
Sir, Government are most interested
in exports

(b) Posambilities of export are being
explored jomntly with the Commerce
and Industry Ministry

Standard of Post-Graduate Medical
Courses

*51% Shri Bhankaraiya: Will the
Mimister of Health be pleased to state

(a) whether 1t 13 a fact that varying
standards exist in different Univers:-
ties 1n respect of—

(11 post-graduate medical edu
cation,

(1) the courses of study and
method of traming, and

(b) whether the post-graduate sec-
tion of the Medical Council of India
has taeken any steps m the matter

The Minister of Health (Shyi Kar-
markar): (a) In regard to recognised
post-graduate medical gqualifications
which are mentioned in the First
Schedule to the Indian Medical
Councal Act, 1958, uniform standards
are being maintained In regard to
those post-graduate medical quah-
fications for which applications for
recogmition might not have been made
Government believe that the recom-
mendations of Medical Council of
India on post-graduate medical edu-

cation made in 1852, which were for-
warded to all the Universities for their
guidance -and implementation, are be-
ing followed y

(b) The Post-Graduate Medical
Education Committee of the Medical
Council of India which will be con-
cerned with the maintenance of
standards of post-graduate medical
education hes not yet been constituted
under the Indian Medical Council
Act, 1956

Coal Transhipment Shed at
Korukkupet, Madras

*520 Bhri Vajpayee: Will the Min-
ister of Railways be pleased to state"

(a) whether it 15 a fact that re-
modelling of Coal Transhipment Shed
at Korukkupet, Madras, was under-
taken recently so as to increase the
loading capacity of the Shed,

(b) if so, the total expenditure in-
curred on remodelling

(¢) whether it 12 a fact that there
hes been no increase in the loading
capacity of the Shed after the re-
modelling,

(d) if the answer (o part (¢) abeve
be in the negative, the total loading
capacity of the Shed before and after
the remodelling (separately),

(e¢) whether any enquiry has been
conducted nto the matter, and

(f) if so, the result thereof?
The Deputy Minister of Railways

(8hri 8 V Ramaswamy) (a) Yes,
Sir

(b) Rs 3 lakhs approximately so
far 1

(c) Loading capacity of the Shed
would increase after remodelling has
been completed

(d) The existing capacity s n
BG wagons and this 1s expected to
go up to about 40 wagons

{ey and (f) Do not arse



2713 Written Answers
Prodyction of Oll-Seeds

v521 Shri Tangamani:
' Shri T. B. Vittal Rao:

Will the Minister of Food and Agri-
oulture be plcased to refer to the reply
given to Starred Question No 271 on
the 16th February, 1959 and state:

(a) what was the production of oil-
seeds during the year 1958-58,

(b) whether the target fixed for
production of oil-seeds was reached
during the year 1958-59; and

(c) if not, the steps taken for reach-
ing the target during the current year?

The Minister of Food and Agricnl-
ture (Shri A. P, Jain): (a) 69'19 lakh
tons (final estimate)

{b) Yes
(c) Does not arise

Paradip Port

*522 Bhri P. G. Deb: Will the Min-
ister of Transport and Communi-
cations be pleased to refer to the re-
ply given to Unstarred Quest:on No
4056 on the 6th May, 1859 and state:

(a) whether the report of the Poona
Research Institute about Paradip Port
in Orissa has since been examined,

(b) whether Government have ac-
cepted its findings, and

(c) whether a copy of the report
will be laid on the Table?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) No, Sir It
is still under examination

(b) Does not arive

() Yes, 1n due course

Qentral Board of Rallway Research

*523. Shri P C. Borooah: Will the
Minister of Railways be pleased to
state.

AUGUST 17, 1959
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(a) whether it is a fact that a high-
powered Central Board of Railway
Research is to be set up shortly; and

(b) if so, the funetions that will be
entrusted to 1t?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes.

(b) To dircet and coordinate Re-
search on Railways and secure co-
operation of other institutions such as
National Laboratories.

Restoration of Darwha-Pusad Line

*524, Dr. M. S Aney: Will the Min-
1ster of Rallways be pleased to refer
to the reply given to Unstarred Ques-
tion No 615 on the 20th August, 1958
and state

(a) wh.thii Government propose
to take up the restoration of the sec-
tion of the narrow gauge raillway line
betwecn Darwha and Pusad which
was dismantled during the Second
World War and make provision for
the same 1n the Third Five Year Plan,
and

(b) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri § V Ramaswamy): (a) and (b)
The proposal for restoration of thie
line was fully considered and dropped
as 1t was not financially justified.

Explosion on Amritsar-Pathankot
Section

*525, Shri D. C Sharma: Will the
Minister of Railways be pleased to re-
fer to the reply given to Starred
Question No 117 on the 11th Febru-
ary, 1858 and state

(a) the progress made so far in the
police investigation into the explosion
which occurred on the rail track
between Sarna and Boharoli Stations
on Amritsar-Pathankot lne on the
16th of January, 1959; and

{b) with what results?
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The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
The case is still under police investi-
gation. So far two persons have been
arrested, one under section 55/109 Cr.
P.C. and one as suspect.

Road Development Plan

+526. Shri Ram Krishan Gupta: Will

e Minister of Transport and Com-
munications be pleased to refer to
the reply given to Starred Question
No. 1922 on the 20th Aprl, 1959 and
state:

(a) whether Government have since
finalised the consideration of the new
long-t-rm Road Development Plan
for Tndia prepaved and suboutied by
a Committee of Engineers; and

(b) if so, the results thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babadur): (a) and (b). No,
Sir Detailed consideration of the
matter has becn postponed till the
rece'pt of the report of the Committee
constituted by Government recently
to examine the question of co-ordin-
ation between the different means of
transport and long-term policy issues
snvolved 1n thrir future development.
Bewides, the comments of the  State
Government. are still awaited

Gandak Bridge

Shri Radha Raman:
Shri Shree Narayan Das:
*521. { Shri Jhulan Sinha:
| Shri Bibhuti Mishra:

Will the Mimister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 2338 on the
18th September, 1058 and state:

(a) the terms on which 1t has been
decided to hand over the old railway
bridge to the Government of Bihar,
and

(b) how long it would yet take to
complete the construction of the new
bridge on the river Gandak?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) The old
railway bridge over the Gandak will,
on completion of the new railway
bridge, be handed over to the Bihar
Government in exchange for their
property at Mahindrughat, consisting
of the Superintending Engineer’s
bungalow, office and the compound

(b) Between six to nine months.

Bihar Inland Water Transpori

Shril §hree Narayan Dass;
»528.{ Shri Radha Raman:
LShrl Radha Mohan Singh:

whil the Minister of Transport and
Communications be plcased to refer
to the reply given to Starred Question
No 298 on the 16th February, 1859
and siate

(a) whether the scheme for floating
a separate company for Bihar Inland
Water Transport has since been finalis-
ed; and

(by if so, the nature of decision
takep and the stage at which the
scheme stands at present?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir.

(b) The scheme has been dropped
for ¢CONOIMIC reasons

Railway Land

[ Shri Nagi Reddy:
#5¢9. { Shri A K Gopalan:
1 Shri Vasudevan Nair:
{_ Shri Kunhan:

wisll the Minister of Railways be
p]eaﬁt‘d to state*

(a) the amount of arrears which
are yet to be recovered from private
parties for the lease of Railway land
for use 1n the movement of their mer-
chandise, at Shalimar, Garden Reach,
and Cuttack in South Eastern Rail-
way, 85 on 1st June, 1959;

(by what are the steps that are
being taken for the recovery of the
balance; and
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(c) the number of cases that are
involved for the past 8 years and the
amount due from them?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a)
Shalimar—Rs. 1,56,173 (approx).
Garden Reach—Rs 22,636 (approx)
Cuttack —1,16,797 (approx)

(b) Vigorous steps by way of nego-
tiations, persuasions, etc have been
and are bemng taken for the recovery
of arrears. In cases where negotiat-
1ons have not yielded and are  not
vielding satisfactory results, legal
steps by way of fiing suits in the
Law-Courts have been and are being
taken for the recovery of arrears and
also for evicting the defaulting
licensees

(c) Shalimar—35 cases.

Rs 156,173 (approx)
Garden Reach—§ cases.
Rs. 22,636 (approx)
Cuttack—86 cases.
Rs 90,975 (approx)

Purchase of Foodgrains

Shri Ram Krishan Gopta:
. {sm Panigrahi:

Will the Minuster of Food and Agri-
sulture be pleased to state

(a) whether the Government of
India have suggested to the State Gov-
ernments for devising a suitable mach-
mery for purchssing of foodgramns
direct from the producers at the fixed
price;

(b) if so, whether the detmls of the
scheme have been finalised; and

(c) whether the said scheme has
been implemented by any State Gov-
ernment?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (c) The
Government of India have advised the

State Governments to have a suitable
mhmmw
from the producer to enable him to
secure the specified price for his pro-
duce if he is not able to sell hie pro-
duce at that price to a trader

AUGUST 17, 1858
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In the States of Madhya Pradesh,
Orissa, Assam and Madras, the State
Governments have made purchases of
paddy direct from cultivators, Simi.
larly, in the States of Punjab, Rajas-
than and Madhya Pradesh the Stats
Governments have been
wheat from the open market and offer-
ing to make purchases direct from
producers.
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Air India Internatiomal

+532 Shri Morarka: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) whether it 1s a fact that the
Auditor’s fee paid by the Air Indha
International Corporation to its
Auditors 15 about a Jakh of rupees per
year,

(b) if so, the basis on which this fee
was fixed, and

(c) whether the Government was
consulted by the Corporation before
fixing this fee”

The Deputy Minister of Civil Avia-
tien (Shri Mohiuddin): (a) No Sir

(b) A statement showing the fees
pud by the Aur India International
Corporation for the audit of its ac-
counts is laid on the Table of the
Lok SBabha
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STATEMENT

Under Scction 15(2) of the Air Cor-
porations Act, 1853, the accounts of
the two Air Corporations are required
1o be audited annually by the Comp-
troller and Auditor-General of Iladia
and any expenditure incurred by
him, in connection with such audit,
1z payable by the Corporations to the
Comptroller and Auditor-General of
India The amounts paid by the Air-
India International Corporation 1n
this regard during the period 1053-54
to 1957-58 are given below

Amount paid for
the year to Govt

Financial Year Rs
1058/54 8,323
1934/55 12,485
1955/56 12,875
1958/57 14,055
1957/58 14,030

In addition, at the wnstance of the
Board of the Air-India International
Corporation, the accounts of the Cor-
poration are also audited by two
firms of Chartered Accountants before
the accounts are placed before the
Board for approval The fees ap-
proved by the Board and paid to the
firm during the period 1953-54 to
1957-58 are given below

Financial Year Amount paid each

Year
Rs
1953-54 4,500
1954-55 8,500
1855-56 12,000
1956-57 12,000
1957-58 16,000
i¢) No Bir
Foreign Teurists

‘528, Bhri Pakadia: Will the Mins-

(s) whether any survey has been
conducted 1n regard to travel habits

Wniten Answers 2720

and the expenditure incurred by
foreigners visiting the capital and,

{b) if s0, whether similar survey
will be conducted on national basis?

The Minister of State in the Minjy-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes A pilot
aurvey of the pattern of tourism in
India was conducted in the year 1955
at Delh: to study the travel habits and
expenditure ncurred by foreign
tourists vimting India

(b) A similar but more comprehen-
sive survey was conducted on g
national basis m the year 1057 at
Bombay, Calcutta, Delhi, Madras and
Banaras on the Presumption that a
tourist coming to India will visit at
least one of these places  Since the
muddle of May, 1859, a survey with an
all-India coverage 1s bemng conducted
on a continuous basis at the main
ports of departure of foreign wisitors
viz., Bombay, Calcutta, Delhi, Madras,
Tiruchi and Dhanushkod,

Government Hospitals In Delhs

*534. Shri D C. Sharma: Wil the
Mimnister of Health be pleased to refer
to the reply g.ven to Starred Question

No 441 on the 19th February 1959
and state

{a) the further steps, if any, taken
during 1959 so far to overcome the
shortage of doctors and staff in the
Government Hospitals in Delhi, and

ib) the results achieved”

The Minister of Health (Shri
Karmarkar): (a) and (b) In Febru-
ary, 1859, there were 30 vacancies in
the posts of Medical Officers in the
four Government Hospitals in Dellu
and New Delli Twelve vacancies
occurred subseguently The number
of vacancies at present is 21, out of
whuch appointment letters have been
1ssued 1n respect of 14 selected cand:-
dates Action to £ill up the remaining
VACANCIes 1¢ In progress
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Zoo in Delhi

(Shri Ram Krishan Gupta:
Shri Radha Raman:
538, shri Shree Narayan Das:
Shri D C. Sharma:
Shri Pangarkar:
{ 8hri Bhakt Darshan:

Will the Minister of Food and
Agriculture be pleased to refer to the
reply given to starred Question
No 1908 on the 20th Aprl, 1959 and
state the further progress made so far
m setting up a zoological park at
Dellu?

The Minister of Food and Agricul-
ture (Shri A, P Jain): A statement 1s
placed on the Table of the Sabha
[See Appendix II annexure No 58]
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Waiting Rooms on Northern Railway

890. 8hri D. C Sharma: Will the
Minister of Rallways be pleased to
state*

(a) the names of stations on which
waiting rooms have been constructed
during the year 1958-59 on the
Northern Railway;

(b) the amount spent for the same
in the above year, and

AUGUST 17, 1059
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(c) the names of stations where
waiting rooms are proposed to be con-
structed during 1859-60 and the esti-
males thereof?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
The names of stations where waiting
rooms have been constructed during
1958-59 alongwith their costs are s
follows

Name ot statin Gt
R

Jwalamukh Road R,014
Ellenabad . #,000
Mal nabad
Raja-ka Sahaspur
Na musharanya ? 316,500
Mahol
Ameth B0
Jule a Cay 5
Awmrarh r 26,000
Ttah

t¢) The names of stations with costs
thereof are as follows

H
Sone par 6 000
Pithankot 3wattiz groome 14,772

Seced Multiplication Farm in Punjab

891 Shri D. € Sharma Will the
Minister of Food angd Agnculture be
pleased fo state t'a amoani allotted
to the Punjab Goveinment for the
establishment of sced multiplication
farms as subudy during 1958 607

The Minisler of Food and Agricul-
ture (Shri A P. Jain): Rs 2115 lakh-

Food Adulteration m Delhi

892 shri D C, Sharma
{ahﬂ Pangarkar:

Will the Mimistes of Health be

pleased io state

(a) the number of milk sellers and
confectioners challaned for adulters-
tion of milk etc in Dethi during 1958-
60 (upto 30th June, 1950), and

(b) the amount of fine imposed om
them?
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The Minister . of
Karmarkar): (a) 4286.

"(b) Rs. 67,090.

Health (Shri

Foreign Tourists

893. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) the number of foreign tourists
who visited India during 1959 so far,
month-wise; and -

(b) the names of the countries from
which they came?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The number
of foreign tourists (Tibetans and
Pakistanis excluded) who visited India
during the first three months of this
year, for which data are available,
is given in a statement laid on the
Table. [See Appendix II, annexure
No. 591.

Quarters for Railway Employees

894, Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state;

(a) the money spent on the con-
struction of quarters for Railway em-
ployees on the Pathankot-Jullundur
(via Mukerian) Section of Northern
Railway during the year 1958 at each
station;

(b) the number of quarters con-
structed on each station; and

(c) the number of quarters which
will be constructed during the re-
maining period of Second Five Year
Plan (Station-wise) on this Section?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Nil,

(c) One quarter is proposed to be
constructed at Tanda-Urmar.

Electrification of Railway Stations

895. Shri D. C. Sharma: Will the
Minister of Railways be pleased to

state the progress made so far in elec-
trification of Railway Stations bet-
ween Kalka and Simla on the
Northern Railway?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): A statement
is given below:

STATEMENT

The position of electrification of the
Railway stations on Kalka-Simla Sec-
tion is as under:

Name of Station Position
Kalka | )
Barog .
Solan .
Salograh |
Kandaghat
Tara Devi
Summer Hill
Simla
Dharampore ‘L

(Punjab) . »Programmed for
10. Kumarhatti electrification du-
11, Solan Brewery , 1ing 1959-60.

>Already electrified.

PR S e B

LI

=4

12, Jutogh o

13. Taksal | )

14. Gumman

15. Koti

16. Jabli Not programmed so
17. Sonwara , . & far. Electric po-
18. Kanoh | . | wer supply not
19. Kathleeghat . | available in the
20. Shoghi . I Vicinity,

Water Taps on Amritsar-Pathankot
Railway Section

896. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the names of the stations where
water taps exist on the Amritsar-
Pathankot Section of the Northern
Railway; and

(b) the names of the stations where
this facility will be provided during
1959-60?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Water
taps exist at Pathankot, Gurdaspur,
Batala and Amritsar.

(b) It is not proposed to provide
water taps at any station during
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1958-60 Hand pumps have been pro-
vided at all other stations for supply
of water

Irrigation and Power Schemes in
Punjab

897 Shri D C. Bharma: Will the

Minister of Irrigation and Power be
pleased to state

(a) the total amount allocated to
the Government of Punjab under the
First and Second Five Year Plans for
major and medium irrigation and
power schemes, and

(b) the various schemes for which
the said allocation was made?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) The
total amount allocated to the Govern-
ment of Punjab under the First and
Second Five Year Plans for the major
and medium Irrigation and Power
Schemes 1s as under

First Plan—Rs *12,695 lakhs

Second Plan (Re-appraised Plan
provision) —Rs 6,949 lakhs

(b) A statement giving the required
mnformation 15 laid on the Table
[See Appendix II, annexure No 60]

*This includes Rajasthan’s share for
the Bhakra Nangal Project

New Stations in Secunderabad
Railway Divimion

8¢8 Shri Pangarkar: Will the Mims-
ter of Railways be pleased to state

(a) the names of new stations con-
structed 1in Secunderabad Division of
the Central Railway during 1958-58,
and

(b) the names of new stations to be
constructed during the remaiming
perdod of the Second Five Year Plan
m the above Division?

The Depuiy Minister of Railways
(Shrl Shahnawaz Khan): (a) Nil

(b) The location of the new stations
proposed to be constructed during the

AUGUST 17, 1959
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remaining period of the Second Five
Year Plan 1s indicated below

1) Crossing station hetwcen

Ramag."undam & Man-
/!
(2) Do MH.I;E:; Rosd & Sir-
pur- aznagar
(3) Do Rechmt  Road &
Asifabad
() Do Mrpur 'I‘own & Slr-
(s) Do Mlula ﬁl aud Gh.lr-
kesar
(6) Do Wll‘lnf.ll and Chin-
talapall
%)) Do Kesamudram and
Mahbubabad
(8) Do Nekonda and Chinta
lapalls
(9 Do I%hamma{rmmh and
opatpall
110) Do Kundapalh and
Gang nent
r11) Do Chintaham and Bona-
kalu
(121 Do Karepalli and Tad

kalpuds

The above stations are being open-
ed pnimarily for operational purposes

‘Water Taps in Secunderabad Rallway
Division

899 Shri Pangarkar: Will the
Minister of Railways be pleased to
state

(a) the names of the stations where
water taps exist m Secunderabad
Division of Central Railway, and

(b) the names of stations where
this facihty will be provided during
1959-60?

The Deputy Minister of Rallways
(Shri Shahnawaz EKhan): (a) The
names of stations where water taps
exist m Secunderabad Division are
given m the hist laid on the Table
[See Appendix II, annexure No 61].

(b) It 1s not proposed to provide

water taps at any station during 1950-
60

Approach Roads to Stations on Centrat
Railway

900. Shri Pangarkar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether any provision 13 made
for the repairs and construction of
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approach roads to stations on the
Central Railway,

(b) if so, the total amount spent
during 1858-59; and

(c) the names of stations at which
the roads were constructed or repair-
ed during the same period?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir.

(b) Approximately Rs 3,862,260

(c) Bombay (VT), Kurla, Dadar,
Bhusawal, Savda, Nimbhora, Banosa,
Anjangaon, Ellichpur, Darwha, Moti.
bagh, Nagpur, Amla, Balharshah,
Raja-ki-Mandi, Bars: Town, Jabalpur,
Katmi, Sihora Road, Katm Murwara,
Pandharpur, Belapur, Ahmednagar
Dhond, Belwand:, Maula Ali, Ghatke
sar, Bibinagar, Bhangir, Mathura Jn,
Kondapalh, Wangapalli, Alr, Pem-
barthi, Jangaon, Raghunathpalli,
Ghanapur, Pendial, Mahabubabad,
Garla, Pedapalli, Mancherial, Belam-
palli, Rechni Road, Kosi.Kalan,
Faridabad, Dichpall:, Talmadla, Bikh-
nur, Nizamabad, Akanapet, Indalwa,
Uppalwai, Purlh Vannath, Jhansi,
Bhopal, Banda, Orai, Kabrai, Agra
Cantt and Gwalior

Deaths due to Heat Wave

201 Shri Pangarkar:
* Pandit D N Tiwary

Will the Minister of Health be
pleased to state

(a) the number of deaths due to
heat wave in India during the last
three months, and

(b) how 1t compares with the figures
of deaths during the corresponding
months of the year 1858”7

The Minister of Health (Shri
Karmarkar): (a) and (b) The re-
quired information 1s being collected
from various States and will be laid
on the Table of the Lok Sabha in due
course,

SRAVANA 26, 1881 (SAKA)
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Road-cum-Rallway Bridge over Rive:
Tangon

90} Shri C K Bhattacharyya. Will
the Minister of Rallways be pleased
to state

(a) whether he has received a rep-
resentation from the people under
Habibpur and Bamangola Police Sta-
tions m the District of Halda for a
Road-cum-Railway Bridge by decking
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the existing Rallway Bridge over
River Tangon; and

(b) if so, the action taken thereon®

The Deputy Minister of Rallways
(Shri 5. V. Ramaswamy): (a) Yes,
8ir Tt 1s presumed that the Honour-
able Member 1s referring to the Dis-
trict of Malda and not Halda

(b) The matter was investigated
and it was found that it would be
possible to provide a 10 ff wide road
decking on the railway bridge 'The
overall cost of the work including
ancillary works like provision of level
erossings on the approach roads, a
Block-hut with interlocked signals,
etc, has been estimated at Rs 35
lakhs with an  annual recurring
charges of Rs 25,000 Considering
the fact, however, that the width of
the decking 1 sub.standard cven for
a signal lane of road traffic and that
the availabil'ts of time for passing
road traffic would be much restricted,
it 15 felt that 1t would not be wo:th-
while to provide this road decking at
such a high cost It will however, be
possible to provide a fnot-path 4 ft
wide outside the track at an  initral
cost of Rs 60000 and an annual re-
curring charge of R 5600 This wl
not interfere with Railwav traffic
The applicants were informed ac-
cordingly

Journals

904. Shri Hem Raj: Will the Minis-
ter of Food and Agriculiure be pleas.
ed to state

(a) the amount spent on journals in
connection with the Grow More Food
Campaign during the years 1958 and
1859 so far and the names of such
journals;

(b) the income derived therefrom
by their sale,

(c) the steps taken by Government
to make them easily available to the
agriculturists; and

(d) the different languages in
which they are published?

AUGUST 17, 1980  Written Answers 2730

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
A statement 1s lasd on the Table.
[See Appendix II, annexure No. 62).

(¢) Every Gram Sewak receives a
copy of each of the publications. The
Gram Sewaks bring these publica-
tions to the notiee of willagers and
enrol the villagers as subscribers. The
publications are also sold through
certain book-sellers in rural areas.

(d) Three are published in Hindi
and the one, the Indian Farming, in
English The State Governments free-
ly reproduce information 1n these
journals in their publications in local
languages

P. and T. Building, Paiamundal
(Orissa)

905 Shri B C Mauallick: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether 1t 1s a fact that the
construction of the departmental Post
Office huwilding of Patamunda: post
office 1n Orissa Circle started 10 years
back,

(b) how long 1t will take to com-
plete the building,

(¢) what 15 the estimated cost of
the building;

(d) whether the requircments of ac-
commodation have increased since the
time the building was planned, and

(e) 1f wo, whether any action has
been taken to expand the building?

The Minister of Transport and
Communications (Shri 8 K. Fatil):
No  Construction work was started
only on 15-10-1954

(b) Building work has since been
completed.

(c) Rs 37,889:00 only excluding
CPWD over-heads (Thirty-seven
thousand six hundred eighty-nine
only)



2731 Written Answers SRAVANA 26, 1881 (SAKA)

{d) and (e). Accommodation avail.
able in the newly constructed build-
ing is sufficient to meet the present
refjuirements

Port Workers, Madras Fort
90¢ Shri Anthony Pillal: Will the

(a) whether any representation has
been received that the Madras Port
Authority 1s not properly implement-
ng the decision of Government on
the report of the Officer on Special
Duty mn the matiter of adopting ade-
quate methods of rotation m postings,
to achieve a fair degree of equalisa-
tion of earnings of ‘A’, ‘B’ and C’
eategories of shore workers and crane
drivers; and

(b) whether Government has en-
quired into the complaint and taken
steps to remove the difficulties?

The Minister of State in the Minis-
try of Transport and Cemamonications
(Bhri Raj Bahadur): (a) and (b)
The Madras Port Trust Employees’
Union has from time to time made
representations regarding the in-
equality in the earnings of A, B and
C categories of shore workers and
crane drivers Government decision
on the Report of the Officer on Special
Duty does not, however, really aim at
equalisation of earnings of A, B and C
categones of shore workers and crane
drivers

In the set up shore Ilabourers in
these three categories, A category re-
ceives first priority n the allotment
of work and then B category C cate-
gory 1t mow engaged in rotation only
1o the extent necessary to supple-
ment the A and B categories m the
first and second shufts and exclusively
sn the third shift It has already been
decided that A and B category work-
ets should accept booking for any
shift on any day on a strist principle
of rotation and when this decusion is
amplemented, C category will be en-
gaged in rotation only to the extent
necessary to supplement A and B

165 LSD—3

Written Answers 2732

categories in all the shifts. Although
the wage rates of AL B and C
categories are the same, their monthly
earnings cannot but differ as earmings
vary with the number of shifts work-
ed and the output achieved i1n the
shift The crane drivers are pud at
a higher rate than that applicable to
the shore workers and naturally their
monthly earnings are higher There
cannot, therefore, be any equalisa-
tion of earnungs as between the differ-
ent categories of these workers

As regards equalisation of earnings
within a particular category, an
attempt 15 broadly made m this direc-
tion by allocating work by rotation
But 1t 15 neither practicable nor desir-
able to perfect this The earnings of
individual gangs and individual crane
drivers are dependent on various
factors such as the nature of cargo
handled, absenteeism, leave taken, In-
dividual efficiency, etc The princple
of equalisation of wages cannot be
carried too far m respect of piece-
rated workers as it would 1mply that
particular gangs or crane drivers
whose earnings were large for certain
days would have to be denied equal
opportumties to earn durmng subse-
quent days on which sufficent work
18 not available for all and such a step
will take away the incentive provid-
ed by the Piece Rate Scheme

Bhakra Dam Project

7 Shri P G. Deb;: Will the Minus-
ter of Irrigation and Power be pleas.
ed to state

(a) whether the Central Water and
Power Commussion has conducted any
research about the causes of damage
in Bhakra Dam Project last year,

(b) whether any report has been
submitted in this regard, and

(c) if so, the details thereof”

The Beputy Minister of Irrigation
and Power (Shri Hathi): (a) Model
tests were carried out at the Irnge-
tion and Power Research Institute,
Punjab, Amritsar, and not by the
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Central Water and Power Commis-
sS1on.

{b) The Anal report has not yet
been submitted

(c) Does not arise

Gatesmen at Level Crossings

908, Shri Madbusadan Rao: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No 3102 on the 15th April,
1859 in regard to the safety measures
at the level crossing near Anakapalh
Station and state whether gates and
a watchman have been provided at
the level crossing®

The Deputy Minister of Rallways
(8hri 8 V. Ramaswamy): Not yet
The matter 15 still under reference
with the Civil Authorities

Iron Bleepers

209. Shni Siddiah: Will the Minster
of Railways be pleased to state:

(a) whether iron sleepers were pur-
chased by Government durmg the
persod from 1957-58 to the 31st July,
1959;

(b) if so, how many were purchas.
ed from Iron and Steel Works,
Bhadravati, Mysore and how many
from others; and

(c) whether there was apy differ-
ence in price paud to the Iron and
Steel Works, Bhadravat1i and to
uthers?®

The Deputy Minister of Rallways
(Bhri 8 V. Ramaswamy): (a) and (b)
Apparently the Hon'ble Member is
referring to the purchase of Cast Iron
Sleeper Plates The quantity of
sleeper plates supplied during the
peniod from 1-4-1057 to 30-8.1038 s

as under
Tem
From all fabricators . « 378000
Approx

From the Mysore Iron and
S.2¢]l Woks, Bhadravan 14,03¢
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The figures for the month of July,
1059, aré not readily available.

(c) Yes, 8ir The price for the
sleepers from Mysore Iron and Sieel
Works, Bhadravati was somewhat
higher n the year 1958-59

Administrative Posts on Rallways

910 Shri Radha Raman: Will the
Minster of Rallways be pleased to
state:

(a) what are the criteria of Govern.
ment in regard to ‘filling up’ of the
following ‘general  administrative
posts’:

(1) Divisional Superintendents,

(i1) Junior and Semior adminis-
tiative personnel officers, and

(m) other general administrative
posts such as ‘Deputy General
Managers’,

(b) the numbers of officers of the
following cadres and departments whe
have been promoted to the above-
mentioned posts during the last three
years separately-

(1) Indian Railway Service of

Engineers;

(n) Signal Engmneering Depart-
ment,

(1) Mechanical Engineering
(Transportation and Power)
Department,

(iv) Electncal Engineering De-
partment,

(v) Transportation (Traffic and
Commercial) Department;
and

(v1) Indian Railway Accounts

Service,

(¢) whether the officers from any of
these cadres and departments have not
been selected or considered for pro.
motion to these posts;

(d) if #o, since when: and
(e) the reasons tharefor?
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“(b) A siatement giving the required
information iy lald on the Table.
[See Appendix II, annexure No. 83].

(c) The claims of all eligible offi-
cers are considered.

(d) and (e). Do not arise.

Amrseti City

911, Bhrl K. G. Peshmukh: Will the
Minister of Railways be pleased to
state:

(a) whether a proposal to bring
Ammeoti City (Central Railway) on
main railway line has been under
consgideration;

(b) if so, at what stage the scheme
stands at present; and

(c) when the saud work s likely to
be taken in hand?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir.

(b) and

(¢). A Traffic Survey

is under examination of the Railway
Board.

Export of Bugar
Shri D. C. Sharma:
Shri Khushwagt Rai:

Will the Ministes of Feed ang Agri-
eulture be pleased to lay on the Table

a statement showing:

(a) the quantity of sugar which has
actually beem exported country-wise
um 1959 (upto 30th June, 19069);

(b) net gain in foreign exchange?

9a

The Minlsler of Food snd Agricul-
ture (Shel A, P. Jain): (a) A quantity
of 16,020 metric tons wis
during the period January fo June,
1958 to the following countries:—

Quantity
Countries in

Metric tons

1. Fedemtion of Malayan Statcs
and Singapo.e . 14,230
2. Aden . . 300
3. Yemen 600
4. Ethiopna . . 100
s. Muscat : 535
6. Cambodis . . 64
7. Oman . . 100
8. Seychelles 100
TorAL 16,029

—— e —

(b) The foreign exchange earned on
the quantity is estimated at Rs, 7T7.48

lakhs.
Gurgaon Tannel Project

umintuofmmml be
pleased to refer to the reply given to
Starred Question No. 1611 on the 1st
April 1959 and state:

Punjab have since submitled the
Gurgaon Tunnel Project to the Gov-
ernment of India; and

(b) if so, the action taken thereon?
The Deputy Minister of Irrigation

and Power (Shri Hathi): (a) The
answer is in the negative.

(b) Does not arise.
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Cancer Wing of the Safdarjang Hospi-
tal, New Delhi.

The Minister for Health (Shri Kar-
markar): The Cancer Wing of the
Safdarjang Hospital is under con-
struction and is expected to be com-
pleted by the 1st February, 1961.

International Civil Airport at Delhi

915. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question
No. 2160 on the 1st May, 1959 and
state the further progress made so far

in establishing an International Civil
Airport at Delhi?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): The question
whether a separate International Civil
Airport should be constructed for
Delhi at a place other than Palam is
still under consideration, but in the
meantime steps are being taken to
construct a new runway at Palam for
use by Boeing Jet Aircraft.

Cost Structure of Sugar

Shri D, C. Sharma:

916 Shri Shree Narayan Das:
1 Shri Radha Raman:
([ Shri Ram Krishan Gupta:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Unstarred Question No. 2724
on the 6th April, 1959 and state the
progress made so far in examining the
question of price of sugar by the Tariff
Commission?

The Minister of Food and Agricul-
ture (Shri A P. Jain): The investiga-
tions are nearing completion.  The
Commission expects to meet the inter-
ests concerned during this month and
submit its report by September, 1959.

New Compensation Scheme for
Railway Accidents

I Shri D. C. Sharma:
917. 3 Shri Sarju Pandey:

Will the Minister of Railways be
pleased to refer to the reply given to

AUGUST 17, 1959
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Starred Question No. 1018 on the 9th
March. 1959 ang state:

(a) the progress made so far in
finalising the new compensation
scheme for payment to victims of rail-
way accidents; and

(b) whether a copy of the scheme
would be laid on the Table.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). Certain alternative proposals that
have been evolved tentatively are
under examination.

Unauthorised Vendors and Hawkers
on Northern Raiiway

918. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that some
unauthorised vendors and hawkers are
permitted on the Pathankot-Amritsar
Section of Northern Railway; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No
authorised vendors and hawkers have
been permitted as such on the
Pathankot-Amritsar  Section. But
some of them, however, operate with-
out permission and in contravention
of the rules.

(b) Measures generally taken to
deal with unlicensed vendors and
hawkers are given in the statement
given below:—

STATEMENT

(i) Special drives with the aid of
Railway Police especially at
the bigger stations;

(ii) Attention by station staff
including Railway Protection
Force and by Guards and
Travelling Ticket Examiners
to prevent the entry of un-
licensed vendors and hawkers
into the railway premises;



2139 Wricles Answers SRAVANA 30, 1881 (SAKA) Written Amewers 2740

(iv) Seeking of wblieaom:;
:mwm.mm
public to refrain from patro-

nizing unlicensed vendors and
hawicers,

ly gven to
;::Mmthemm.lmand
state:

(s) the progress since made mn the
construction of the railway overbndge
st Lahori Gate, Delhi, and

(b) the time by which 1t 18 expect-
ed to be completed?

The Minister of State in the Minis-
and Oommuaications

(b) Does not arise, at this stags.

Shri Bhakt Darshan:

Will the Minister of Transport and
Cemmunications be pleased to refer
to the reply given to Starred Ques-
tion No 2156 on the 1st May, 1000
and state the furiher progress mnoe

a
?
i

preliminaries have been held
preparations are being made
negotintions with the parties

gErksd

Will the Minuster of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 260 on
the 16th February, 1559 and state:

(a) whether the areas affected hy
water logging have been surveyed and
detailed investigations made:

(b) it so, whethey any acheme 10
deal with this problem have bean
formulated, and

(c) if so, the details therecof (State-
wise)?

The Deputy Minisier of Xrripation
and Power (Bhri Hathl): (2) to (c).
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scheme have yst been prepared No

reports, have been received from

other States. '

Procedure for Purchase of Rallway
Btores

983, Bhri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to state:

(a) nature of the present procedure
for purchase of stores both in India
and from abroad;

{b) whether this procedure is satis-
factory, and

{c) if not, whether Government pro-
pose to review it?

The Deputy Minister of Rallways
(8hri Shahnawas Khan): (a) The

present procedure for purchase of
Stores 15 to invite open tenders
through advertisements except In
cases of smaller value and of pro
prietory character when Limited
tenders or single tenders may be

adopted.

{(b) The present procedure 1is satis
factory

{¢) Does not arise

Survey of Indian Rivers

924. Bhrl Ram Krishan Gupta. W:ll
the Minister of Food and Agriculture
be pleased to state

(a) whether the Central Govern-
ment proposed to conduct survey of
Indian rivers regarding sources of
fish,

(b) f so, whether any scheme 1n
this regard has been prepared, and

(¢) it 50, the details thereof®

The Minister for Feod and Agri.
caliure (Shri A P Jaln): (a) Yes

(b) and (c) Schemes for the survey
of five major rivers, viz, Ganga,
Krishna, Godavary, Narmads and
Tepti have been included in the
Second Five Year Plan Scheme of
Central Inland Fisheries Research
Station

AUGUST 17, 1908  Wristen Answers aM3

The mamn jtems of work under these
projects conasist of.

(1) Preliminary survey of the
fisheries of the rivers;

{2) Preparation of an inventory of
the fishing craft and tackle operated
in the rivers,

(3) Imitiation of a sampling pro-
gramme to estimate the catch-per-
unit of effort and {otal production of
fish in the nvers,

(4) Biological studies of the import-
ant fish populations of the rivers,

(5) Surveys of spawning grounds
of fishes and location of aress for
collection of Major Carp seed for
cultural purposes;

(6) Estimation of optimum catches
that could be oblained from the river
without detriment to the mamntenance
of the fishery on a productive level,

(7) Recommendations of manage-
ment or conservetional measures for
the development of the fisheries of
river gystems

Rajasthan Feeder Canal

925 Shri Ram Krishan Gupta. Will
the Minister of Irrigation and Power
be pleased to refer to the reply piven
to the Unstarred Question No 3279 on
the 20th Apnl, 1839 and state

(a) whether Gevernment have since
taken any decision on the proposal
for hnming 23 mules of the Rajasthan
feeder canal Iying in Rajasthan terri-
tory, and

{b) 1f so, when the work 1s expect-
ed to commence?

The Deputy Minister of Irrigation
and Power (Shrt Hathi): (a) and (b)
The Revised Estimates relating to the
preposal for liming 234 miles of the
Rajasthan Feeder lying in the Rajas-
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Direction in its meeting held on 38th
December, 1988.

The Minisier of Health (Shri Kar-
markar): (a) Waiting facilibes for
patients in the Safdarjang, Willingdon
and Irwin Hospitals are not sufficient
Waiting facilities in the Lady Hard-
inge Medical College Hospatal are ade-
quate.

{b) Bafdarjang Hospital:

Existing facilitiog are the maximum
possible under existing conditions
Improvement is only possible by the
construction of a new Out Patient
Department, which will be taken up
in the Third Five Year Plan

Willingdon Hospital.

Bpace available 1n the hospiatal 1s
limited and whatever space 15 avail-
able has been put to best use and a
furnished waiting hall for the patients
has been provided Additional
facilities will be provided as soon as
additional land 1s made available

Irwin Hospital:

The construction of a new Out
Patient Department, which will be a
compact unit and will provide accom-
modation for 2,500 patients per day,
has been ganctioned and will be com-
pleted during the Second Five Year
Plan period.

Lady Hardinge Medical College
Hospital

The quettion does not arise.
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udy Group which was set up to re-
View the electrification of small Towns
ihd Villages; and
(b) if so, the nature of the action
thereon?
The Deputy Minister of Irrigation
234 Power (Shri Hathi): (a) Yes
(b) The Government of India have
dycided to advance loans to the State
overnments for rural electrification
5Chemes During the first five years
of these loans only interest would be
Piyable, and thereafter, the principal
er with interest would be re-
SGverable 1n 25 eyuated annual instal-
Ments

Bhakra Nangal Project

928 Shri Ram Krishan Gupta: Will
the Munister of Irrigation and Power
h'eyinsedtomfertnthemplyﬂﬂn
6 Starred Question No. 2003 on the

Apnl, 19590 and state:

(a) the nature of sieps taken so far
I, connection with the constitution
% 3 Standing Advisory Commttee to
Tesolve disputes, if any, between the
Governments of Punjab and Rajasthan

connection witk Bhakra Nangal
prujed: and

(b) whether the said Committee
his been set up®

The Deputy Minister of

343 Power (Shri Hathi): (a) and (b)

to Article 50 of the Agree-
Ment executed between the Gavern-
Ments of Punjab and Rajasthan
Tegarding the Bhakra Nangal Project,
Al disputes between the two States
Oh the day-to-day operstion and
Maintenance of common works will
b6 settled by mutual discussion bet-
When the Chief Engineers for Irriga-
tion and Power of the two States.
A’ny unresolved disputes will be



given to Unstarred Question No. 3600
an 28th April, 1959 und state:
(a) whether Government have

(b) if so, nature of steps taken so
far for construection of this dam?

The Deputy Minister of Irrigation)
and Power (Shri Hathi): (a) The
answer ig in the affirmative.

(b) The examination of the Koch
Dam project on Yamuna has revealed
it is uneconomic and should be

;E

Inter-State Waters Dispute between
Mysore and Madras

25. Shri Ram Krishan Gupta:
Shri N. R. Munisamy:

Will the Minister of Irrigation and
‘Power be pleased to refer to the reply
to Starred Question No. 2092
28th April, 1959 and state the
steps taken so far for calling an early
meeting of the representatives of the
Madra; and Myscre Governments to
discuss their differences in sharing the
ters

2

COlject the data and to discuss the
doyfls with the Governments of
Mygore and Madras. He held disous-
%%y with representatives of both the
in the first week of
June, 1050. The two Btate Govern-
Wants have besn requestad to furnish
information on certain points
8liging out of these discussions, which
18 gtill awaited.

Rural Electridcation in Punjab

Shri Ram Krishan Gupia:
ay J Stri D. C. Sharma:
| Siirf A4 Stagh Sarfiadi:
Shri Hem Raj:

Will the Minister of Irrigation and °
’;"’mbepleuedtordertothnnﬁy
% to Unstarred Question No, 4080
On the 6th May, 1959 and state:

{a) whether the Punjab Govern-
MEnt have asked for any aid for the
Mily) electrification programme during

“%-un;

{b) if s0, the action taken by the
ntre in this regard; and

(c) the amount proposed to be
&%en during 1958-80?

‘The Deputy Minister of Irrigation,
Ay power (Shrl Hathi): (a) No
FeLuest has been received from the
GAgernment of Punjat for any aid for
Tipg) electrification programme dur-
ing 1958-89.

{b) Does not srise.

{c) This will be decided, if and
n s request is received from the
“'lhﬂowmmnt.

LA.C. Daketa Crash
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Wipister of Civil Avistion in Lok
Sabha on the 30t March, 1055 regard-
ing crash of LAC. Dakota on the I%th
March, 1000 and state:

{a) whether the Investigations into
the causes of air crash at Netajinagar
have been completed; and

(b) if s0, the causes of the air
crash?

The Doputy Minister of Civil Avia-
tion (Sbri Mehinddin): (a) No, Sir
The aceident 1s still under investiga-
tion.

(b) A copy aof the report will be
lsd on the Table of the House as
ly sa possible, after its recespt

Pree Trade Zowe at Kandla Port
m{lmmmm

Wil the Minister of Transport and
Cammunications be pleased to refer
to the reply given to Starred Question
No. 1533 on the 28th March, 19580 and
state at what stage 1s the proposal for
setting up a free trade zone at Kandla
Port?

The Minister of State in the Minis-
try of Transport and Cemmunications
(8hrl Raj Bahadar): The proposal is
still under consideration.

Telegraph Enquiry Committee
#Shri Ram Krishan Gupta:
m {

Shri 8. C. Samanta:
Shri Subodh Hanadsa:
Shri Bhakt Darshan:

Will the Mimster of Transport and

(b) if so, the nature of the action
taken thereon?

The Minister of Tramspost and Com-
muploatigns (§hri §. K. Patll): (a)
The recommendstions of the Tele-
graph Enguiry Committee are still
under examination.

{b) Doea not arise.

Theft of Rallway Property
935, Gbrl Ram Erishan Gapta: Will

(b) i so, the findings thereof?

The Deputy Minisier of Rallways
(8hri Shabnawas Khan): (a) Yes.

(b) A charge sheet was submitted
by Police against the accused Ram
Autar Juswal under Section 8§ of
Railway Stores Unlawful Possession
Act of 1955 Accused was, however,
dobt Y Coust Gving beastht of

ou

Construction of Roads

#38. Shri Ram Krishan Gupta: Will
the Minister of Tramsport and Cem-
munications be pleased to state:

(a) whether 1t 15 a fact that large
amounts of grants-in-ad from the
Central Government to various States
for construction of roads under differ-
ent schemes had not been spent dunng
lmn

(b) 1if so, the reasons therefor; and

(c) the amount which remained
unspent (State-wise)?

The Minister of State in the Minis-
try of Transport and Communications
(Sbhri Raj Bahadur): (a) to (c). A
statement 18 laid on the Table

STATEMENT

This Ministry provides funds to
States as grants-in-aid for (1) State
Roads of Economic or Inter-State
Importance, and (2) road works sane-
tioned for being financed from the
Central Road Fund (Ordinary and
Special) Reserve

In the case of former, total finaneial
asgistance sanctioned during 1988-59
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was Rs 201,71,900. Whare actual
axpenditure 1s less than the sanctioned
assistance, the unutilised amount of
sssustance 13 to be treated as interest-
bearing loan from the Centre to the
State concerned Under this proce-
dure the entire amount is adjusted off

As regards (2), the payments are
made by the Accountant General,
Central Revenues to the State Gov-
ernments on the basms of the monthly
sudited expenditure as intimated to
um by the State Accountants General
subject to the Lmt of the contributions
sanctioned for these works.

There 1s, therefore, no question of
money remaining unspent after having
been actually passed out to the State
Governments concerned

“Tokens for Making Telephone Calis

$37. Shri Ram Krishan Gupta: Will
the Minster of Transpert and Com-
munications be pleased to refer to the
reply given to Starred Question No
53 on the 11th February, 1980 and
state at what stage 1s the scheme of
utiising tokens for making telephone
calls from comn collecing boxes?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): The
manufacture of the tokens at the Mint
is being settled 1n consultation with
the Ministry of Finance

Coconnt Leal and Root Diseases

[ Shri Barman:
932, { Shri 8. C. Samanta:
| Shri Subodh Haneda:
Will the Minister of Food and Agri-
culture be pleased to state

(a) whether it 1s a fact that ‘coconut
Jeaf and root diseases’ have assumed
an alarmung proportion,

(b) the researches made uptill now
for prevention and cure of such du-
cases; and

(¢) the success attained so far?

mmwmmw-
tave (Bhrl A. P. Jaim): (a) The root

and leaf diseases are prevalent in
taluks of the Kerala State
area of about one Iakh of
a total area of about 11
under coconut 1n this State.

(b) Three different fungi are
known to cause the leaf diseases w|
can be controlled by spraying

Eﬁ,
§ 5Ean
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(c) It has been found that the
and the leaf diseases occur togethe
in the infected areas and that they
can be kept in check by concerted
measures of spraymg, manuring and
cultivation of the palms It has, how-

£

and as such no information is readily
available on this point

Production of Wrapper Tobaoce

Shri Barman:
839. / Shri 8. C. Samanta:
| Shri Sebodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether India has been success-
ful m producing wrapper tobacco,

(b) if so, the quantity produced in
1858-39; and

(e) what 18 the progress of ressarch
done 1n this behalf at Dinhata Research
Station in West Bengal®

The Minister for Food and Agriemi-
ture (Shei A. P. Jaln): (a) Yes, on an
expermmentsl scale

(b) 8,208 1bs.

(¢) Research conducted at Dinhata

has shown that—
(1) The variety Dixie Shade’ has
been found to be the best In

yielding capacity, leaf size and
general adaptability.
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(2) Shade provided by locally
available material, mz, jute
stalks seems to be quite guit-
able for the production of
high quality thin-bodied leaf

(3) Considerable experience and
technical know-how has been
bullt up in the culture, cur-
ing and handhng of this
tobacco

{4) There are strong indications
of the possibility of cigar
wrapper tobacco becoming a
commercial success in India.

Multipurpose Food

Shri Barman:
84¢. { Shri Subodh Hansda*
Lshrl 8. C. Samanta.

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether steps have been taken
to improve the quality of Indian diet
and to raise the level of nutrition, and

(b) 1f s0, the nature of steps taken
so far?

The Minister of Food and Agricul-
tare (Bhel A. P, Jain): (a) and (b)
Yes, some steps are being taken For
example, cerlain protein-rich foods
have been developed by the Central
Food Technological Research Institute
Mysore and arrangements have been
made for the manufacture and distr1-
bution of such foods on an exper:
mental scale The question of estab-
lishing additional units of production
in  different States 15 under con-
sideration Certain school-feeding pro-
grammes have been undertaken in
some of the States and these mum at
correcting the nutritional deficiencies
i the diet of school-going children
What further measures can be taken
18 under examination in connection

with the preparation of the Third
Five Year Plan
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Ayurvedic Pharmacoutical Preducts

a1 Shri 8. C, Bamantia:
'{mmm:
Will the Minster of Health be
pleased to Tefer to the reply given to
Starred Question No 2261 on the 6th
May, 1058 and state

(a) whether the recommendations
made by the Udupa Committes about
the nature, volume and standsrd of
Ayurvedic Pharmaceutical products
have since been examined, and

(b) if 50, the decision taken thereon?

The Minister of Health (Shri Kar-
purkar): (a) and (b). The matter 1s
stifl under the consideration of Gov-
eynment

Report by nepmr&m. Rotterdam

Shri Subodh Hansda:

Shri 8. C. Samanta.

Shri Ram Krishan Gupia:
| Shri Panigrabi:

Will the Mimster of Transport and
Communications be pleased to state

(a) whether the report of
Mr Posthuma, Deputy Director, Port
of Rotterdam who wisited India at
the end of 1938 has been received by
Government, and

{b) if so, the main recommendations
made in his report?

The Minister of State in the Minds-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b)
Onlv an advance copy of
Mr Posthuma's report has been
received and it 1s being examuned In
Mr Posthuma's opinion, the most pro-
msing site for a subsidiary pert in
the Calcutta region appears to be
north of the Haldia River estuary
He has suggested that, before taking
a final decision m the matter, certain
technical investigationgs m regard to
the depths that can be made available
over the Auckland Bar and Beaumont's
Gut by dredging mnd certain studies
refarding waves, currents, tides, etc
should be undertaken These sugges-
tions are being examined In the

42
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(b) if so, what are the actual facts
thereabout; and

(c) the steps taken or proposed to
be taken to bring the situation under
control?

The Deputy Minister of Railways
(Shel Shadmawns Khasn): (a) The
number of casey of interference by
passangers with suburban train ser-
viaes of the Eastern and South Eastern

i ence
Eastern  South
Railwasy  Eastern

Raftway

ik

TorAL . 1o 4

From the above it will be geen that
sych cases are not on the incremse
lataly.

(b) A statement 13, however, laid
on the Table. [See Appendix II,
annexure No. 04].

{c) In so far as the demand of the

will continue to be made to run the
suburban traing to time. The law and
order question s aiso brought, from
time to time, to the notice of the
West Bengal Government.

Fish

24 Shri B, C. Majhi:
"\ Shri Babedh Hansda:

Will the Minister of Food and Agri-
enltare be pleased to state:

(a) whether researches have been
carried out on the processing of fish
and utilisation of fish products by the
Processing Wing of the Cantral
Plaheries Technological  Ressaroh
Station at Cochin; and

(b} if 30, what steps have been taken
to popularise these methods?

The Mialster of Food and Agrioul-
tare (Shri A. P. Jain): (a) Ressarches
on problems of fish processing and
utilisation of by-products have been
mmnmmmmm
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{b) Work is dens in close assoriation
with locel processing industries and
the results are publicised for use by
the industry generally.

PFruil Preservaiion Indusiry

sts, [ Bart R. C. Majhi:
Shrl Sabodh Haneda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the schemes to grant
loans to the fruit preservation Indus-
try have been implemented;

(b) if so, total amount granted as
loan during the current financial year
{upto 30th June, 1059); and

(c) what are the conditions observed
for granting such loans”

The Minister of Food aad Agricul-
ture (8hri A. P. Jain): (a) Yes, Sir.

(b) A sum of Rs. 6'68 lakhs has
been allotted for the grant of loan to
the various State Governments for this
purpose during the current financial
year Since the B5tate Governments
are themselves responsible for sanc-
tioning the same, it is not possible at
this stage to indicate, the amount so
far taken by the State Governments
upto the end of June, 1859.

(c¢) Loans are granted to the State
Governments on the following con-
ditions:—

(i) The State Governments will
be responsible for the return

X

from threr years after
drawal of the losm.
interest only will be
annually during the

Years.

i

Moolchand Khairati Ram

Hespital, Lajpat Nagar, Delhi

248, Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Health be
pleased to state:

i

(b) if so, the amount asked for and
the decision of the Government there-
on;

(c) whether a proposal for handing
over the Hospital to the Government
hag also been received; and

(d) if so, the terms and conditions
of such offer and the reactions of the
Government in this regard?

The Minister of Health (Shri Kar-
markar): (a) and (b). The Trustees
of the Moolchand Xhairati Ram
Ayurvedic Hospital in Lajpat Nagar,
Delhi had applied for some financial
assistance during 1957-58 for the pur-
chase of some hospital equipment, but,
in view of the fact that the Trustees
had already received substantial grants
for the hospital from the Ministry of
Rehabilitation, no grant was sanc-
tioned by this Ministry. The Trustees
had also approached this Ministry for
financial assistance to implement their
research scheme but as the scheme had
not been worked out in accordance
with the pattern laid down for eam-
ing Central assistance, they were
asked fo revise their scheme and sub-
mit it through the Delhi Administra-
tion. The revised scheme has not so
far been recsived in this Ministry.

{c) No.
(d) Does not arise.



Co-operntive Institutions
. rﬁmm-nu
18&!“:

Will the Mmuter of Commanity
Development and Co-operation be
pleassd to state:

(a) the extent to which different
State Governments have so far been
able to participate 1n the share capi-
tal of co-operative institutions at
various levels;

(b) whether the various State Gov-
ernments have framed any programme
in this regard; and

(c) if so, the precise nature of such
& programnme”

The Deputy Minister of Community
Development and Ce-operatien (Shri
B 8. Marthy): (a) The extent to
which State Governments have been
able to participate in the share capi-
tal of Co-operative Institutions at
various levels as on 30th June, 1058,
13 given In the statement lmd on the
Table, [ See Appendix II, annexure No
65}

(b) and (¢) Prnior to the formula-
tion of the Second Five Year Plan,
State participation in the share capital
of co-operative institutions was not an
approved national programme In the
Second Five Year Plan State partia-
pation 1n the share capatal of co-
operative institutions of different types
and at dafferent levels was, however,
provided.

An abstract of the programme of
the different State Governments 15 as

under:

Share Cap'tal Contnbution to— (Rs, in
lakhs )

(s) Co-operative Credit Institu-
unon ot all levels .

@) Cooperstive Marketing Insu-
tution at all levels . . 621 84

(e} Co-operative Sugar Factories 500 00
(@) Processing Societies other
than a-omu Sugar
PFactonics . .

2,517 57

210 22

(a) whether the commuttee to en-
uire into the death of Shn Santokh

in the Safdarjang Hoepital on
the 25th March, 1959 have completed
the investigation,

(b) 1t so, whether the Government
have received any report from the
Commuttee, and

(c) 1if s0, the details thereof?

The Minister of Health (Shri Kar-
Taarkar): (a) and (b) Yes Sir

(e) The matter 18 sub-yudice as the
Rolice have filed a case in the Court
O the First Class Magistrate, New

Child-births in Renning Trains

. {mmm
Will the Minster of Rallways be
Pleased to state:

(a) the number of child-births in
the running trains in India (Rallway
Zone-wise) during 1958-59;

(c) if not, what maediosl facilities
Sre proposed to be provided in this
Tegard?
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The Deputy Minksier of Rallways
(Bhei Shabmawas Khan):

(a) Central Raflway
Esstern Railway
Northern Raslway
N.E. Railway .
North-East Fronuer Rly
Southern Rulway
S.E. Rulway
Western Railway

-
LT V-

w
LI - ]

(b) No

(c} Immediately on the need for
medical attendance comung to Rail-
ways' notice, assistance 1s rendered to
find medical ad fram ewther sallway,
Cival or private sources Nothing more
13 poasible or practicable

D.Y.C
Shri Nagi Reddy:
950 Shri A K. Gopalan
* ) Shrl Vasadevan Nair*
Shri Kunhan:

Will the Minuster of Irrigation and
Power be pleased to state

(a) whether the inter-Governmental
Commuttee have finalised their recom-

mendations®

|
!
z

:
g

(Re. 10 crores)

Flood Im- Power Tow}
Con-

gation

trol
Tilanya I: 1o 10 31
Konar 23 3% 38 o8
Mauthon 43 45 45 133

67 43 43 153
ToTAL 143 136 136 41 S

Panchet Hill Dam Project

Shri Nagi Reddy:
951. Shri A. K. Gopalan:
Bort Vasalitvan Nalr:
Lsui Kunhan.

wisll the Minister of Irrigation and
Power be pleased to state

(a) whether the construction of
Panchet Hill Dam has been completed
by June, 1959 as scheduled, and

(b) the increase in the total cost
due to undue delay in the construc-
tion?

The Deputy Minister of Irvigation
and Power (Shri Hathi): (a) The
Panchet Hill Dam has been practi-

cally completed

(b) It 15 not possible to work out
the extra cost resulting from the pro-
longation of the Construction Sche-
dule The revised eshmate of 1957
18 not, however, likely to be exceeded.

Foreign Assistance for Dam Coamsirwe-
tion in India

95¢ Shri Pangarkar: Will the Mainis-
ter of Irrigation and Power be pleas-
ed to state:

(a) the total amount of foreign as-
sistance received by Government un-
der the Technical Co-operation Mis-
sion for the various dams under con-
struction 1in India during the yesr
1958-59;

(b) m what manner this assistance
has been received; and
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(¢) whether further assistance will
be available irom the T.C.M. during
the year 1959-607?

The Deputy Minister of Irrigation

and Power (Shri Hathi): (a)
$696,479.30.
(b) The assistance has been re-

ceived in the shape of equipment and
material wvalued at $636,909.30, and
services of technical personnel valued
at $59,570°00.

(¢) The reply is in the affirmative.
In pursuance of the Agricultural Com-
modities agreement between the Gov-
ernments of India and the United
States of America, India will obtain
reimbursement of the rupee expendi-
ture on certain projects during the
period 18th March, 1959 to 31st March.
1961 to the extent of Rs. 1009 millions.

Minor Irrigation Projects

953. Shri Pangarkar: Will
Minister of Food and Agriculture
pleased to state:

the
ke

(a) whether any additional amount
has been allocated to Bombay Stale

for minor irrigation projects during
the year 1959-60; and
(b) if so. the amount allocaled

therefor?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
A sum of Rs. 525 crores as asked
for by the Government of Bombay
for Minor Irrigation Schemes was
agreed to. No request for additional
allocation has so far been received
from the State Government.

Selection Posts

954. Shri Goray: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that due
to orders [vide letter of the Railway
Board No. E(NG)54PM-1-13 dated
the 29th July, 1957] a large number
of supervisory staff who were already
selected to higher grades were adver-
sely affected inasmuch as their selec-
fion in the panel was cancelled:

AUGUST

17,

1959 Written Answers 2762

(b) what was the reason which
prompted the Railway Board to issue
this order which was given retros-
pective effect; and

(c) whether any representations
have been made by those affected
adversely by this order of the Rail-
way Board?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
orders referred to only affected staff
placed on the panel but 1ot promoted
upto 1-4-1957. in regular wvacancies
but who were due promotion in posts
which were earlier selection posts but
thereafter declared as non-selection
posts. The number is not large.

(b) There was a persistent demand
from organised labour to make it pos-
sible for staff top reach higher grades
without an element of selection on
seniority-cum-suitability basis  wher-
ever possible. There was some delay
in issuing the orders which should
have taken effect from a date in 1956,
but a latter date was prescribed for
administrative reasons.

(¢) Yes.

Cultivable Waste Land in Orissa

955. Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be
pleased to state whether information
regarding the extent of cultivable
waste land available in Orissa in
1955-56, 1956-57 and 1957-58 has becn
made available to the Union Govern-
ment?

The Minister for Food and Agricul-
ture (Shri A  P. Jain): According to
the information made available by
the State Government, the extent of
culturable Waste land in Orissa in
1955-56 is 3,504,000 acres. The infor-
mation for the vears 1956-57 and 1957-
58 has not been made available by the
State Government.

All India Electricity Grid

956, Shri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
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to Btarred Question No, 1681 on the
8th April, 1950 and state the progress
made so far in creation of an All
India Electricity Grid?

The Deputy Minister of Irrigation
and Power (Shri Hathl): Prelminary
studies for the establishment of a

Region comprising the Btates of
Andhra Pradesh, Madras, Mysore and
Kerala have been undertaken The
Madras and Mysore Electricity Boards
have been advised to take up for im-
mediate consideration the construction
of a 230 KV single circuit line between
Singarapet and Bangalore for the
mutual benefit of Madras and My=ore
Btates. and thus make a beginning for
the establishment of the Super-Grid
system

‘ﬁ A +
tye. ot oew ol - w we awn
wfa @it € 77w, 1LY L § FATAIFT ¥

qET VYo F TATF A4 B AF AN
N ¥

(%) 71 3 JRT TEAE LY
o sHafar &, faas for v
Afrar a@ s @ A, T AT
frar feqr mr 2, w7

(w) afe ah ar, 7 wvaew ¥
Ty FAATR VY T @ e

wra aar g At (oft Wo o #):
(%) ey wdwfar & & 23 ®
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(@) Ty o wrefaar w1 =y
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fer v ¢ 1 (¥ afefnz 3, s
LR LY

(w) e O & faer 7 3¢ wE
LEXL &% FIW T AT

(w) g

() w91 fra 7 e
w1 gfez 4 ad LT T AR
™ alr ® fad 9w fw w7 e
fraffer fisar o § o

mi'ouadvhoqcmnmn

81, Shri Bhawanji A. Ehimfi: Will
the Minister of Transport and Com-
munications be pleased to state:

{(a) the powers and functions of
the Kandla Port Advisory Committee,

(b) the basis on which represen-
tation was given to the non-offimals;

(¢) number of meetings held by
the Committee go far;

(d) the date on which the last
meeting was held; and

{e) the interval between the last
two meetings.

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) The Com-
mittee is purely advisory in character
he subjects ordinarily placed be-
fore it are matters affecting the re-
lationship between the Port Adminis-
tration and the public, the leasing of
land for business and industrial pur-
poees, facilities required from time to
time to carry on the work of the port
during construction, etc, and general-
Iy questions of policy arising during
the progress of & work on which the
advice of the Committee will be of
assigtance.

(b) The non-officials on the Com-
mittee represent commercial and trade
interests concerned with the Port of
Kandla and the local municipality

(c) Three.

AUGUST 17, 1989
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(d) 13th Juns, 1858.
(e) Four monthe and twenty daye.

w feelt & wraTer vy

LR, WYyl : W W@ aw
\efr ot 7 womd ot o R s

(%) aur af fesst FrcaforeT
wfufa 3 oA qua) ¥ dwem & fad
HYZ RATT #4934 § wparr ¥rwvr v g

(w) afx gt o vawr oW
W dwam & fed o ¥ N
¥ wawaT o7 g frmrmar €, et

() & gy & aTETe & 9fa-
fopmy w7

wu awr pfy At (st wowme
W) . (%) dram

(&) 7€ fod sreafaer afafy
7 fewely o & fer v W

(2) WA qowt & aEEd WY
W afam s el s
fad 30,000 wr& w1 UH wATERW
A, 8

(3) BF g w T o AT
Mg % fAd 30,000 w1 7 A1fAw 0¥
Hrare WRT |
 (w) wE feeeht wrenfeer afufy
% qra o% A A (Body) 3% W
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e ¥ it § e § woR sk e
% @y sy W qu st
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Animals through Naga Hills

963. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a press
note  was issued in the Manipur
Gazette dated the 29th April, 1959
that passage of animals through Naga
Hills was considered inadvisable;

(b) whether any cattle heads were
exported from Manipur through Naga
Hills after publication of the said press
note; and

(¢) if so, the number of cattle heads
exported so far after that date?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) Yes.
(c) 2544,

Training in Crop Preiection Methods
in UK.

964. Sa:i L. Achaw Singh: Will the
Minister of Food and Agriculiure b
pleased to state:

(a) whether there was any com-
munication to the Manipur Adminis-
tration as to whether any candidate
was available for deputation for train-
ing in crop protection in United King-
dom under the Colombo Plan during
1959;

(b) if so, whether any notification
was issued by the said Administration
calling for applications from suitable
candidates from Manipur; and

(c) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) No.

(¢) The Government of the United
Kingdom made two offers for the
training of Indians in Crop Protection
Methods in the United Kingdom in
1959. Under these offers, only the
Government Servants who are doing
Plant Protection Work could be nomi-
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nated. Besides, Officefs so trained
are to be suitably employed on :e-
turn. The Administration, therefore,
did not think it necessary to call for
applications.

T
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z |

Fruit Preservation Units

967. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
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pleased to state the progress made in
the establishment of large and small
scale fruit preservation units in the
context of the current Plan target?

m Minister of Food and Agricul-
ture (Shri A. P Jain): The target
fixed during the current Plan for the
establishment of large and small scal~
fruit preservation units was 6 and 200
réspectively with a total Plan pro-
vision of Rs 62 lakhs Upto the end
of 1058-59, 8 small scale fruit pre
servation units have been established
and one large scale factory renovated
with a total Central assistance of
Rs. 1619 lakhs During the current
financial year, a sum of Rs. 6'63 lakhs
has been allotted to the State Govern
ments for establishment of 6 small
scale and 3 large fruit preservation
factories, and for the renovation of
one existing large-scale factory

™ 9y

e dfexr g1o qre  faarht
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w1 A fr ferfer el @
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Selenclegical Obmervetory, Delhl

nature of progresas made so far to eon-
struct the building of a new Seismolo-
gical Observatory at Delhi?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): The com-
struction of the underground vault for
housing the seismological nstruments
has been completed and plastering of
the walls has been taken up. The
vault is expected to be ready by the
and of August and the installation of
squipment to be completed early in
September, 1959 ‘The construction of
the superstructure which will ac-
eommodate the entrance hall, Museum,
Laboratory etc has also been taken
up

Foreign Owned Hospitals in India

971, Shrimati Mafida Ahmed: Will
the Minister of Health be pleased to
state-

(a) the number of foreign-owned
hospitals in the country excluding the
Tea-garden hospitals,

(b) whether any survey has been
made of the medical personnel and
nurses working in those hospitals, and

(c) if so, the percentage of Indian
representation therein?

The Minister of Health (Shri Kar-
markar): (a) to (¢) The required m-
formation is being collected and, when
available, will be placed on the Table
of the Sabha

National Malaria Eradieation
Programme

972 Shri B. C Mullick: Wil the
Minuster of Health be pleased to state:

{a) whether it 15 a fact that the
Central Government have allotted 180
Hypoendemic units under the National
Malaria Eradication Programme lo
various States for 1960-60;

(b) if so, the State-wise quota al-
ied;

(c) the total esttmated gmount to
be spent on the Malaria Eradication
Programme during 1859-60; and

(d) what 1s the Central contribut-
jon to this?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir

(b) A statement 18 Imid on the Table
of the Sabha [See Appendix T1I,
annexure No 68].

(¢) The total amount to be spent on
the Malaria Eradication programme
during the year 1959-60 1s estimated
to be Rs. 1452 lakhs.

(d) The Central Government con-
tribution (including the cost of
materisl and equipment expected to
be recetived from UBST.CM.) is esti-
mated to be Rs 998 lakhs
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Circulation of Minutes of Interview of
P & T Uniom with Ministers

"4 Shri Tangamani:

Bhri A K Gopulan:
Will the Minuster of Transport and
Communieations be pleased to state:

(a) whether 1t 15 a fact that the
practice of circulating minutes 3 in-
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terview of Posts and Telegraphs Union
Officials with Ministers and the Dir-
ector General of Posts and Telegraphs
has been stopped recently; and

(b) if so, the reasons therefor?

The Minister of Transport and
Communications (Shri S. K. Patil):
(a) and (b). According to the pre-
scribed “Channel of communication”
only the Central Headquarters of
Unions have the right of approach to
the Director General, Posts and Tele-
graphs and in case of disagreement
with him, the National Federation of
P. & T. Employees has the right of
approach to the Minister (Transport
and Communications) through the
Director General. Minutes in res-
pect of these meetings are being issu-
ed. All other interviews granted by
the Director General and the Minister
to the Unions are treated as informal,
and consequently issue of minutes in
respect  of these meetings has been
discontinued.
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Inspoction Carriages

978. Shri Sublman Ghose: Will the
Minister of Rallways be pleased te
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state bow many Inspbotion
went to Bolpur Station (Viswe
Bharati) Eastern Railway from ihe
2ind to 25th December, 1838

The Deputy Minisier of Raftwsys
(Bhrl Shahnawas Khan): Four Ine-
pection Carriages—three wers used by
the Divisional Officers for attending
the Divisional Railway Users Consul-
tative Committee meeting held at
Bolpur during the period and one by
the Chief Operating Superintendent
who was also at Bolpur on 24-12-1958
during the course of his tour

The above Officers had to stay m
therr respective carriages at Bolpur
as no Rest House/Room is avallable
for Railway Officers at Bolpur

Delhi Milk Supply Scheme

( Pandit Munishwar Dutt
99 Upadhyay:
Shri M L. Dwivedl:

Will the Minuster of Food and Agri-
cultare be pleased to state what will
be the employment potential of Delh1
Milk Supply Scheme?®

The Minister of Food and Agricul-
ture (Shri A P. Jaim): The Scheme,
when handling 7,000 maunds of milk
daily, which 15 1ts present nstalled
capacity, will provide employment to
about 5,000 persons Half of this
number would be employed on a
whole-time basis and half on a part-
time basis The Scheme 1s capable of
expansion for handling about 12,000
maunds of milk daily in future The
empioyment potential then would be

about 8,000 persons including patt-
time workers
femrew v & sger®t JWwd ok

teo. tquidw w1 awpufaw
fewre awr wgwe TR 7 TR N
¥q1 %% f
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Hospitals in Himachal Pradesh

882. S8hri Warior: Will the Mimster
of Health be plemsed to state:

(a) the number of vacancies of

doctors in hospitals in Himachal Pra-
desh;

{b) since when these posts have not
been filled up, and

(c) the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) and (b). A statement
contamning the information is laid on
the Table ([See Appendix II., an-
nexure No 89)

(¢) There i1z general shoriage of
qualified medical personnel in the
country Further, owing to the un-
willingness of doctors to take up jobs
in the rural area, it has not been.
possible to fill up the vacancies

Railway Station near Model Town,
Patiala

883. Shri Ajit Bingh Sarhadi: Wil
the Minister of Rallways be pleased to
state;

(a) whether 1t % a fact that a Rail-
way platform had been constructed
for having a regular Railway Station
near Model Town of Patiala; and

{b) of so, why railway station has
no} been opened there for the con--
venience of the public hving in Modei:
Town mide of Patiala?
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The Deputy Minister of Railways
(Shrl Shabnawaz Khan): (a) Yes, Sir

(b) There haz been some delay in
arriving at the correct name of the
Halt Station in consultation with the
Pungab Government and the Surveyor
General of India It has since been
<decided to name the station ‘Patala
«Cantt' It 15 expected to be opened
in about two month’s time

Link with Lahaul Valley

84 Shri Daljit Singh: Wil the
Minister of Transport and Communi-
cations be pleased to refer to the reply
f#iven to Starred Question No 808 on
the 2nd September 1858 and state

(a) the progress made so far in con

necting Lahaul, Spit and Chimu  of
East Punjab and Himachal Pradesh

with the rest of the country, and

(b) the schemes proposed to be
carmed out in future?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) and (b) A
statement giving the required infor
mation 1= Ilmid on the Table (See
Appendix 1I, annexure No 70}

Post Ofice Buildings

985. Shri Daljit Singh: Wil the
Minuster of Transport and Communi-
<ations be pleased to state

{(a) the number of Post Offices n
Hoshiarpur District in Punjab State
functioning 1n rented buildings at
present,

(b) the amount of rent paid by Gov
-ernment during 1958-59,

(¢) whether the proposals for the
<construction of bwldings for these
Post Offices have materiahised, and

(d) if so, the number of such build
ings under construction and the
amount spent so far’

The Minister of Transport and Com-
:!-lutll- (8hri B. K. Patll): (a)
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(b) Rs. 13,410

(c) and (d) There are, proposals
for provision of departmental build-
ings for 4 Post Offices either by de-
partmental construction or by pur-
chase of buildings in case suitable
sites are not available

The proposals are still in a preli-
minary stage A sum of Rs. 2,808 has
been incurred towards acquisition of
land n one case
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Rall-Heads in the Mayurbhanj Light
Rallway Section of S.E. Rallway

989, Shri Sarendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

{a) whether it is & fact that a pro-
posal to close four rail-heads in the
Mayurbhanj light railway section of
the South Eastern Railway is under
the consideration of the Railway Ad-
ministration; and

(b) if so, the reasons therefor?

The Deputy Minister of Rallway
(Shri 8. V. Ramaswamy): (a) No
Sir

{by The question does not arise

North Sikkim Road

999. Shri Dinesh Singh: Will the
Minster of Transport angd Communi-
ecations be pleased to state:

(a) the progress made so far in the
construction of North Sikkim Road;
and

(b) when 1t 15 likely to be complet-
ed’

The Minisier of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Work on the
first 22 miles is in progress

(b) First 45 milez (with temporary
bridges) have to be completed during
the current Plan period The rest
will be programmed in the Third
Plan

Agricuitural Production in Kbowai
Sub-Division in Tripara

91 Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
agricultural production 1w  Kbowai
Sub-Division in  Tripura s falling
eVETy Year.

(b) if so, the reasons therefor: aad
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(c) the measures that have been
adapted to increave the production in
Xhowal?

The Ministor of Peod aad Agricul-
tare (Shrl A, P. Jain): (a) There has
been a fall in the production of some
of the agricultura]l commodities in
EKhowai Sub-Division during the last
two years.

(b) Crops were affected in 1957-58,
by prolonged drought and in 1988-89,
by flood and cyclonic weather. In
1938-59, paddy was also damaged by
caterpillars.

(¢) Provision cf urigation faciities,
distribution of fertilisers and manures,
mproved seeds and adoption of im-
proved agricultural practices are the
principal measures taken for increas-
ing crop production

Supply of Foodgrains to Tripura

882. Shri Bangshi Thakuy: Will the

Minister of Food and Agricalture be
pleased to state:
_ (#) whether it 15 a fact that the
increasing quantities of foodgrains are
being supplied to Tripura year by
year; and

(b) if so, the quantity supplied in
the years 1858 ang 1959 so far. separa-
tely?®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir

(b) The quantities of rice and wheat
supplied to Tripura during the year
1958 and in the year 1939 <o fa: are
approximately as follows'—

Year Quantity (in rons)Y
Rice Wheat
1958 19.600 2,600
1959 {up 10 1-8-59, 16,900 900
Loss of Rice ang Coment from
Rallway Wagong

903. Shri Rami Reddy: Will the
Wo! Rallways be pleased to

(s) whether it « a fact that huge
quantities of rice and cement were
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missing from the reilway wagons in
the North East Frontier Railway in
July 1988;

(b) if so, the quantity and value of
each of the commodities lost;

(c) whether any investigation has
been made into the matter;

(d) if so, the result of the Investi-
gation; and

(e) the compensation, if any, paid
or lable to be paid by the Railwmys
in regard to this loss?

The Depaty Minisier of Rgliwa
(Shri Shahnawas Khan): (a) No. But
In a case in Janusry, 1989 police seiz-
ed at Pandu a motor truck loaded
with 100 bags of cement which were
suspected to have been removed from
the Construction|Stores, Pandu;

{b) The value of 100 bags of cement
1s estimated at Rs, 650.

(e) to (e) Government Railway
Police have registered a case under
section 379 IPC. and investigetions
are in progress So far a Store Clerk
and two outsiders have been arrested
and two more outsiders have sur-
rendered themselves before the Court.

N.ES. Blocks in Hill Areas

994. Shri Hem Raj: Will the Mins-
ter of Community Development and
Cooperation be pleased to state:

(a) the amount of money that laps-
ed during the years 1952-83 to 1958-89
from the Community Development
NE.S Blocks in Himachal Pradesh;
and

tb) the reasons therefor®

The Deputy Minister of Community
Development and Cooperation (Bhri
B B. Mnrthy): (a)

Rs,
1952-53 Nil
1953-54 10,39,024
195455 o011
1955-56 3,581,120
1956-57 9,67,011
1957-58 3.85.935
1958-59 14,662

This 19 withous prejudice to the
availability of the full provision n
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the schémitic budget for each bloek
for a Five-year period,

(b) The reasons mamly are that
dunng the initial stages the pro-
gramme mm Himachal Pradesh was
handicapped by dearth of trained
personnel, lack of communications,
difficult nature of terrain, and general
backwardness of the area Lapse of
funds 1 some cases was also due to
delay in the adjustment of debits on
account of supply of material and
equipment under the Technical Co-
operation Mission programme

“Nabik Griha", Calcutta

955 Shri Aurobindo Ghosal: Wil
the Minister of Transport and Com-
munications he pleased to siate

ta) whether the inmates of the
‘Nabik Griha® of Calcutta refused to
tgke meals for <everal davs in May,
1959 and

(b) if o the reasons therefor”

The Minister of State in the Minis
try of Transport and Communications
(Shri Raj Bahadur): (a) No Sir

(t» Does not arise

Fisheries Development 1n West
Bengal

96 Shri Aurobindo Ghosal Wil
the Minister of Food and Agricultnre
be pleased to state

(a) whether any amount has been
aliocated sp far to the West Bengal
Government for the development of
fisheries in the Second Five Year Plan
penod and

(b) if so, what 1s the total amount
allotted during the above period?

The Minister of Food and Agrom
ture (Shri A. P. Jain): (a) Yoo

(b) Rs 2388 lakhs t:Il 31st March,
1960 Allocations for the financial
year 1980-81 will be made sometime

in the beginning of 1960

Central Granis under Ministry of
Health

997 Shri Dalfit Singh: Will the
Miruster of Health be pleased to state:

(a) the amount of Central Grants
allocated to Btates during 1958-80 so
far under various Centrally aided and
sponsored schemes and

(b) the amount that has been utilis-
ed so far?

The Minister of Health (Shn Kar-
markar): {a) The amount of C¢ntral
Grants tentatively allocated to the
States for the vanous Centrally aided
and sponsored Medical and Public
Health Schemes under the Second
Five Year Plan of thic Ministry for
1959 60 1+ ay under -

R« 1n lakbe
Nime ¢ Spaee Amoung
of
grant
Andhra Pracsh 143 22
Aseam fg off
Biha 171 76
Bombn 224 1™
Kerala i~ <3
Madhia Prade h 148 1
Madras 1= 22
Muyuorc 1w =3
Oriest == ik
Punjab 9 4
Rajasthan ob ty
Lttar Pradesh 291 SR
Weet Rengal . a4 =~
Jammiui & Kashmur 1 0%

tby As the central assistance 1s
being released in lump sum Ways and
Means advances on monthly basis, the
amounts utilised by the States are not
known Under the revised procedure
relating to the grant of central assst-
ance to States, final payments would
be sanctioned at the end of the year
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Cottage Industries

999. Shri Hem Raj: Will the Minis-

(a) the names of the different
cottage industries which have been
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started in the block areas (State-wise)
from 1982 to 1959, so far;

(b) the number of trainees whe
have received the requisite training
(State-wise) during the same period;

(c) how many of them have besa
established in those trades, State-wise;
and

(d) the financial mid given by she
Central Government {o such trainees?

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8. Murthy): (a) to (d). The infor-
mation 1s being collected from the
State Governments and will be laid on
the Table of the House as soon as it
15 received

Hindi Telegraph Service

1000. Shri 8. M. Buanerjee: Will the
Minister of Transport and Commuml-
cations be pelased to state-

(a) whether Government have
siandardised the rules regarding Hindi
Telegraph service; and

(b} 1f 10, iIn what way?

The Minister of Transport an1 ¢ m-
munications (S8hri 8§ K Patil}- a)
Yes

(b) The rules art - mhodied 1n the
compilation *Hin v 12 Needestuka”
1ssued by the Depurtment

Hin .+ Tricgram.

1001. Shri 8. M Danerjee: W .l the
Minuster of Traosport and Communi-
cations be pleased to stat:

ta) whether 1t 1s a fact that all
references and correction- relating to
Hindi Telegrams are 1ssued and
gettled by Telegraph affices in Eng-
lish; and

(b) if so, the reasons therefor”

The Minister of Transport and Cem-
munications (Bhri 8, K. Patil): (a)
No.

(b) Does not arise.
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Privats Practice by Government
Doctors in Punjad

1002. Shrimatl Parvathl Krishaan:
Will the Minister of Health be pleas-
od to refer to the reply given to
Starred Question No. 762 on the 27th
February, 1659 and state.

(a) whether 1t 13 a fact that the
Punjab State Government have
mfomed that they are not in favour
of abolishmg private practice by the
Government doctors in medical col-
leges 1in the State; and

(b) if so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar): (a) Yes

ZL) State Government's detailed
comments on the proposal about the
establishment of full-ttme teaching
units 1n their medical colleges are
awnited, on receipt of which a final
decision will be taken

Marine Eungineering College, Calcutta

Shri Tangamani
L {mrnwmlm

Will the Minister of Transpert and
Cemmunications be pleased 1o state

{a) whethe: increased number o'f
students have been admutted in the
Marine Engineering College at Cal
cutta dunng 1959-80;

{b) 1if so, the number admitted,

{c) what 1s the number of studenis
in the various classes now; and

(d) how many are receipients of
scholarships, Central and State-wise’

The Minister of State in the Minfs-
try of Transport and Communications
(Shri Raj Bahadur): (2) and (b) Yes,
Government have decided to increase
the intake of the Directorate of
Marine Engineering Traming from &5
to 100 boys per annum from this
academic year of whom 60 will be
admittad at Calcutta and 40 at
Bombay.

SRAVANA 126, 1881 (SAKA)
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(¢) There are at present 158 stu-
dents (210 Apprentices and 48 Cadets)
on the rolls of the Directorate of
Marine Engineermg Training Cal-
cutta/Bombay and the Class-wise dis-
tribution 15 as follows —

Class Number of studemis.
Tst Year 100 Apprentices
and Year 62 »
ard Year 48 s
4th Year 48  Cadets

Foram 258

(d) Scholarships for the 1959 batch
will be awarded in January, 1960 The
actual number of tramees in the 2nd,
3rd and 4th year classes n receipt
of Scholarships 1s 110 A statement
showing the Central, State-wise, etc.
distribution 15 given below —

Scholarshipns Number of Scholarshups
Instituted by Financisl Mern  Total
( entral

Government 46 1< 61
Srare

Governmeniy
West Bengal 14 14
Madres 3 3
vPp 4 4
Bihar 1 3
Orissa 2 z
Andhra 3 3
Assam 3 3
Bombay R R
Misore 2 2
Kerala 4 4
Pri.are Domory
Scandis k] 3
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Foreign Ald for Health Projects

1008. Shri Daljit Singh: Will the
Minister of Health be pleased to
state:

(2) the amount of aud recerved from
foreign Governments during 1958-58
with regard to our Health projects;

(b) the names of the countries from
which aid was received; and

{c) the names of those Projects for
which aid was given?

The Minister of Health (Shri Kar-
markar): (a) and (c). Material and
equipment as indicated below were
received:

(i) National Malaria Control
Programme—Rs. 4,01,98,541.

(ii} National Filaria Control Pro-

gramme-—Rs. 73,128,

{iii) Assistance to Medical Col-
leges and Allied Institutions
—Rs. 18,00,000 (Approximate-
ly).

(b) United States of America

tary Constituency of U.P. with names
of the places;

(b) the number of Post Offices and
Sub-Post Offices to be opened during
1959 and 1960 in the same area with
names of the places; and

(c) the total amount sanctioned for
the purpose?

The Minisier of Transport and Com-
muniestions (Shri 8. K. Patil): (a) to
{c). A statement is laid on the Table
of the Sabha. [See Appendix II, an-
nexure No. 71].

1008. Shri 8, A. Mebdi: Will the
Minister of Transport and Cemmmuni-
cations be pleased to state:

(a) the number of Public Call
Offices, Telegraph Offices, and new
telephone connections provided dur-
ing 1957 and 1958 in Rampur Parlia-
mentary Constituency with the names
of the places;

(b) the number of Public Call
Offices, Telegraph Offices and new
telephone connections to be provided,
dunng 1859-80 in the same area with
the names of places; and

(c) the total amount sanctioned for
the purpose?

The Minister of Transport and
Communications (Shri 8, K Patil):
The information is as follows:

Year Combined Pubhic  Exchange
Offices Call connections
Offices
KO) -
1987 One at Nil 34 Main
Shah- 11 Exten -
abad sions.
19¢8 . Ni Nil 25 Main
s Extensons
(b) (Opened wpto dase)
1959-60 .  Nil i
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(e) Ra. 11,363 for the thres Public
Call Offices to be opened durning
1969-80, and Rs. 27211 for Exchange
at Aonla.

1809. Bhri P. 0. Berosah: Will tle
Minister of Transport and Commauni-
oatioms be pleased to state:

(a) the number of Publhic Call
Offices, Telegraph Offices and new
teléphone connections provided dur-
ing 1957 and 1958 in the Sibsagar
Parliamentary Constituency of Assam
with names of the places;

{b) the number of Public Call
Offices, Telegraph Offices and new
telephone connections to be provided
during 1958-60 in the same area with
the names of the places; and

(c) the amount sanctioned for the
same?

The Minister of Transport and
Cemmunications (Shri 8, K. Patil):
(a) and (b) A statement is given

below:
" Year Public ‘Telegraph Telcphone
Call Offices connections
Offices
{Long
distance)
[C—— -
1957 . Nl Nilj 7 Sepon
R Stheagar
1958 Nl 1 Mitm- ! 6 Scpon
pukhann " 13 Sibsagar
(b) 1959-60 Nil Nl 20 Sonar
35 North
akhimpur
(¢) Rs. 1,00,000.

Pest Offices and Snb-Post Offices in
Sibsagar Parliamentary Constituency

1010, Shri P. C. Borooah: Will the
Mimnster of Transport and Communi-
catlons be pleased to state:

(a) the number of Post Offices and
Sub-Post Offices opened during 1957-
58 in the Sibsagar Parliamentary

AUGUST 17, 1000 Writien dinewers g8

Constitusnay of Assan with namms of
the places;

(b) the number of Post Offices sud
Sub-Post Offices to be gpened during
1959 and 1960 in the same area with
names of the places; and

(c) the total amount sanctioned for
the same?

-

munications (Shri 8. K. Patil): (&
to (¢). A statement is laid on the
Table of the Sabha. [See Appendix
II, annexure No. 72].

Post Officea and Sub-Fost Offices im
Constitueney

1011 Bhri P, G, Deb: Wil the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of Post Offices and
Sub-Post Offices opened during 10587
and 1958 in the Angul Parliamentary
Constituency of Orissa with names of
the places;

(b) the number of Post Offices and
Sub-Post Offices to be opened during
1959-60 1n the same area with names
of the places; and

(c) the total amount sanctioned for
the purpose®

The Minister of Transport and Com-
munications (Shri S. K, Patil): (a) to
(c). A statement 1s laid on the Table
of the Sabha |[See Appendix II, an-
nexure No 73]

Public Call Offices and Telephone
Connections in Angul Parliamen-
tary Constitmency

1012. Shri P, G. Deb: Wil the
Minister of Transport and Communi-
cations be pleased to state:

(a) thc number of Public Call
Offices, Telegraph Offices and new
telephone connections provided dur-
ing 1957 and 1088 in Angul Parile-
mentary Constituency of Orissa with
the names of the places;
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during 1959-60 in the same area with
names of the places; and

(c) the total amount sanctioned for
the purpose?

The Minister of Transport and
Comnmnicationg (Shri 8. K. Patil):
(2) and (b). A statement is laid on
the Table. [See Appendix II, an-
nexure No 74].

(c) Rs. 1,19,100.
O sewr
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Accidents at Dhanbad Station

1014 Shri Subiman Ghose: Will the
Msnister of Railways be pleased to
utat{.’

(a) whether 1t 15 a fact that 5 or
¢ accidents happened 1in the same
place at Dhanbad Railway Station on
the Eastern Railway within 4 or §
4 gars,

(b) if so, what steps Government
hgve taken to prevent recurrence of
<uth accidents,

ic) whether any representation was
made by the Class III employees for
constructing a slot contro] system at
the time of recent remodelling of
pnanbad Station,

{d) 1f so. whether it has been done;
and

(e) 1f not. the reasons therefor®

The Depaty Minister of Rallways
(ghri S. V. Ramaswamy). (a) No.
only two train accidents took place
3 the same arca at Dhanbad Station
during the past five years

(b) Normal preventive measures {0
reduce the incidence of accidents con-
ufiie to be taken by the Administra-
uon
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(c) No.

(d) and (e). The slot centrol system
already exists in the New
Station yard where both
and Goods traing are dealt with, Ar
rangements are also being made to
provide “slot control” for the recep
tion of trains in the old goods yard.

Rallway Bridge between Sankrail and
Andul

I

1015. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) whether it 1s a fact that the
Bridge No. 17 between Sankrail and
Andul, South Eastern Railway has
long been in & dilapidated condition:

{b) whether 1t is a fact that the
General Manager, South-Eastern Rail-
way in 1958 proposed to construct a
new bridge by the side of the old
dilapidated bridge and had sent it for
the sanction of Railway Board;

{c) whether i1t 15 a fact that the
State Government as per agreement
have sanctioned Rs. 25000 in the
Budget of 1959-60 for the construction
of the new bridge;

(d) whether it is also a fact that
Railways have not sanctioned the re-
maining Rs 25,000 because of which
the work of construction cannot be
taken up;

(e) whether the Government are
aware of the immence trouble faced
by the local public for want of a
bridge there; and

() if so, what steps Government
propose to take in the matter?

The Deputy Minister of Rallways
g:ﬂ 8. V. Ramaswamy): (a) No,

(b) No, Sir. The Government of
::n Bengal, however, have proposed
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the State Government and the Rajl-
way. The matter is under exsmi-
nation.

(c) and (d). No information is avail-
able in this Ministry.

(e) and (f), This is & matter for the
State Government to consider,

Loss due to Floods

1016. Shri 8. A, Mehdi: Will the
Minister of Railways be pleased fo
state:

(a) what 1s the total loszs of North-
ern Railway in recent floods;

{b) how much amount was spent
on the repairs of railways bridges and
tracks; and

(c) the steps taken to avoid such
loss in future?

The Deputy Minister of Rallways
(S8hri 8. V. Ramaswamy): (a) The
total estimated loss is approximately
Rs. 2,48,000.

(b) The estimated cost of repairs to
bridges and track damaged by the
floods is approximately Rs  2,30,000.
The repairg are still in progress.

(¢) Necessary remedial measures
will be taken in hand after detalled
investigations have been carried out.
It is, however, not possible to en-
tirely eliminate the possibility of
damages due to floods.

Cost of Bhip Coastruction at Bindus-
tan Shipyard

1017. Shri Raghunath Singh: Will
the Minister of Transport and Cam-
munications be pleased to state what
steps are being taken to cut the cost
of ship construction at Hindustan
Shipyard?

The Minster of State in the Minis-
try of Transport and Communications
(8hri Raj Bhadaor): The

steps taken to cut down the cost of
construction of ships at the Hipdustan
Shipyard, Visakhapatnam, are as fol-
lows:—

(1) Progressive development of the
Shipyard to incresse its production
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to the opumum jevel and thus re-
duce the overheads.

(23) Concentrating on the building
of two or three standard types of
wvassels in the Yard Also standar-
disation of drawings for common use
items,

(3) Organsational improvements—

(a) setting up a maternals office to
maintain closer lLiaison between
the indenting and purchase

{b) establishment of a new Plan-
ang and Time Esumating office
and the introduction of a sys-
tem of a job-wise tume alloca-
tion to facilitate control over
the actual man-days spent on
each job

(4) Progressive substitution of un-
poried materials (including timber)
used in shipbuilding by indigenous
matenals

(53) Undertakung construction of
small shups, tugs, etc, to absorb lab-
our rendered 1dle as a result of
changeover to improved techniques

(6) Introduction of a4 Suggestions
Scheme under which employees are
awarded prizes for suggestions which
may result in improvement of methods
of manufacture or ssimphfication of the
processes adopted or saving in the
consumption of materals labour, etc

Railway Protection Force on Easterm
Rallway

1918. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state*

(a) the strength of Raiway Pro-
tection Force of Eastern Railway on
the 1st August, 1050 separately on
each divimon: and

(b) the number among them be-
longing to Scheduled Castes 1n each
dividon?

The Depuiy Ministor of Rallways
(Shrl Shabknawaz Khan): (a) and
(b). The requred information 1s
given below —

Drtnsion S‘cﬁ:’? No.
Caste

Howrah 2,560 133
Sealdah 1,851 130
Asansol 944 47
Dspapore 1,227 65
Armed Wing 1,934 158
Calcutta Electrifica-

tion Project 76
Railway Electnfication 10§
Headquarters 286 [

Railway Protection Foree on Northern
Rallway

1018. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state

(a) the sirength of Raiway Pro-
tection Force of Northern Railway as
on the 1st August, 1959 m each divi-
sion and

(b) the number among them be-
longing to Scheduleq Castes in each
division®

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b}
The riquired information 1s given
below —

Division Swrength  No be-
of staffas longing to
on 1-8-59 Scheduled

Castes

Delh 1,702 131
Allshabad 1,129 §2
Bikaner Fi 38
Todhpur °1 10
¥ crozepore 751 124
Lucknow 1,072 "
Moradabad 671 53
Armed Wing 1458 6o
Headquarters 163 iy
R P F. Trmmng

School Lucknow 4 1

o = — —
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Oo-sperative Sugar [Factories ia
Punjad

1080, Shri Daljit Biagh: Will the
Development

(a) the posithion with regard to the
establishment of the co-operative
sugar factories allotted to Punjab
State, and

(b) the amount of profit paid to
the growers in the areas of these
factories during 1958-587

The Deputy Minister of Community
Pevelopment and Co-operation (Shri
B. 8. Murthy): (a) Licences under
the Industries (Development and
Regulation) Act, 1851 were granted
to threc co-operative sugar fac-
torzes mn the 1st Five Year Plan
in the Punjab State The Second
Five Year Plan provides for establish-
ment of five co-operative sugar fac-
tories m the State against which only
two have been licenced so far, and
owing to the foreign exchange diffi-
culties no licences were granted for
the remaning three units provided in
the Second Plan

Of the five factornies granted licen-
ces so far, three have gone mto pro-
duction Arrangements for supply of
machinery for the two units from the
local consortiums of sugar plant
manufacturers are under considera-
tion

(b) No profits have been distribut-
od to the growers during 1858-59 by
any of the three co-operatives that
have gone imnto production

Pouliry Farming

1021 Shri V, P Nayar: Will the
Minister of Community Development
and Cooperation be pleased to state

(a) whether any effort is being
made for the introduction and en-
couragement of poultry farming on a
sclentific basis 1n the Community De-
velopment and Nationa] Extension
Service Blocks; and

(b) if so, :n which State this pro-
gremme has achieved the best results?
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Deveiopment
B. 8 Murthy): (a) Yes, Sir

have relatively achieved better re-
sults

Rural Electrication

1022, Shri P. C. Boroosh: Will the
Minster of Irrigation and Power be
pleased to refer to the reply given
to Unstarred Question No 1294 on the
2nd September, 1958 and state the
amount spent (State-wise) during the
Second Five Year Plan period so far
under the Rural Electrification
Programme®

The Deputy Minister of Irrigation
and Power (Shri Hathi): The infor-
mation 1s being collected from the
various State Governmenis and will
be laid on the Table of the House a3
soon as possible

Special Recruitment of Schedule
Castes In Rajkot Division

1023 Shri K U. Parmar: Will the
Minister of Rallways be pleased to
state

(a) whether i1t 15 a fact that 4ppli
cations were Invited for special sche-
duled caste recruitment in the Rajlot
Division of the Western Raillway n
the muddle of 1958,

(b) whether it 1s also a fact that
the Scheduled Caste Candidates cal-
led for interview and selected on
the 26th September, 1958 are yet in
the waiting hst, and

(c) if so, the ac
taken to absorb

The Deputy Minister of Rallways
(Shri Shahmawas Khan): (a) Yes

proposed to be
dandidates®

(b) Yes

(¢) Some have already been offered
appointments The others will be
appointed on successful completion of
their training
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Income at Spraimenpur Statiom

124, Shri Radha Mohan Singh: Will
the Minister of Rallways be pleased
%0 state:

(a) the total income from Goods
and Passenger Traffic at Suraimanpur
Station of the North Eastern Railway
during the last six years from 1953-34
to 1958-59; and

(b) if it has dechined, the reasons
for the szame?

The Deputy Minister of Railways
(Bhrl B, V. Ramaswamy): (a) and
(b). The information is being collect-
ed and will be laid on the table of
the House,

N.W. Railway Co-operative Society,
Lahore

Shri Subodh Hansda:

Will the Minister of Rallways be
pleased to refey to the reply given to
Unstarred Question No. 3408 on the
7th May, 1958 and state

1025, {am 8. C. Samanta:

(a) whether any settlement has
since been made of the claums of hold-
ers in India of Saving Bank Accountr
and fixed deposits with the undivided
N.W Railway Employees Co-operative
and Thnft Society Ltd of Lahore;

(b) whether it 15 a fact that Rs 3
lakhs have been recovered from the
Bailway staff towards loans advanced
by the Society to members who mg-
rated to India:

(c) 1t so, whether this amount s
| members of

(d) if not, the reasons therefor,

(e) whether thefe 15 any proposal
%0 give interim relief to the claimants

not,
The Dopuiy Minister of Rallways
<! Shehnawas Khan): (2) No,

Re: Motions for 2808
Adjournment

(b) About Rs. 280 lakhs have been
recovered.

(c). No.

(d) The N.W. Railway Employees
Co-operative Credit Society, Delhi, has
been cegistered as a Co-operative
Society in India and this has been re-
cognised by the Registrar of Co-opera-
tive Societies, Delhi as a counterpart
of the Lahore Society m India, under
Section 43 of the Displaced Persons
(Debt Adjustment) Act, 1851. The
Railway Mimstry has been advised
that thig Society 1s entitled to demand
and receive the moneys due to the
Lahore Society from residing
in India ang that it should also dis-
charge the habilities to the claimants
in India The Railway cannot there-
fore by itself utilise the collections so
far made for discharging the claims
agamnst the Lahore Society.

(e) No

(f) The Railway Minmstry 1s coasi-
dering the question of transfer of the
collections so far made by them to the
NW Railway Credit Society, Delhi,
after it goes into voluntary hquida-
tion, with a view to enable the hquid-
ator of the Society to pay the claim-
ants pro-rata.

12-¢1 hra.
RE MOTIONS FOR ADJOURNMENT

Mr Speaker: Now. papers to be laxd
on the Table

Shri Muhammed Elias (Howrah):
May I draw your attention to one
thing” We had given notice of an
adjournment motion with regard to
the serious food situation in  West
Bengal

Mr. Speaker: I have disallowed all
adjournment motions today.

Shri Mohammed Elias: Every day,
the situation is deteriorating

Mr. Speaker: Order, order. If the
hon Member persists

Shri Mahammed Elias: Let me say
one or two words..
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Mr. Speakar: Order, order. Will the
hon. Member resume his seat?

Shri Mubammed Elias. Every day,
the food situstion 1n West Bengal is
deteriorating.

Mr, Speaker: Will the hon Member
resume his seat or not? Because the
hon. Member 15 obstructing, I hereby
direct that Shn Muhammeq Ehas will
keep out of this House and withdraw
from this House for the rest of the
day. I disallowed the adjournment
motion The hon Member is constant-
ly interrupting now.

Shri Muhammed Elias: You have
not stated any reasons

Wy, Spealwer. % wn o boond Yo
give any reasons.

Shri Muhammed Elias: You have
withheld congent to this adjournment
motion, without giving any reasons.

Mr_ Speaker: I am not bound to do
80. The hon. Member will kindly
withdraw from the House, He shall
not keep sitting here

Shri Mubammeg Ellas: Why should
1 withdraw® 1 cannot understand
You have not got any right to say
anything—Bengalis are dying todav.

Mr. Speaker: Order, order

Shri Mohammed Elias: Hundreds of
people are dying there

Mr. Speaker: Order, order, he can-
not go on like this

Shrl Mohammed Elias: All the
popular leaders there are baing thrown
mnside the prisons

Mr. Speaker: Order, order Other-
wise, 1 have already named him to
xo out of the House

Skri Mubammed Elfas: .under the
Preventive Detention Act; and you are
saying that we have no right tn say
anything. How 5 that?

Mr Speaker: The hon Member
must withdraw; otherwise, he will be
forced to withdraw He must keep out

of this House. T have been notiving
tiis kind of interruption agaln and
.;un;!mamumnm.

Now, papers to be laid on the
Table,

Shri 8. M, Baserjese {(Kanpur): 1
héVe Fiven notice of another adjourn-
meént motion

Mr. Speaker: I have disallowed all
ot them.

(At this stage, the Marshal approached
the hon. Shr Muhammed Bilag and
requested him to withdraw from the
HPuse.)

Sbhri Mubammed Elias: I am with-
dc@Wng. But you are indisciminately
using the power of the Speaker 1o
defend the Treasury Benches

Mr Speaker: Order, order. I shall
hsve to take more serious actlon
against lum for this contempt of the
aythority of the Speaker

Shri Muhammed EHas: You may do
whatever you can I have got every
right to say what 1s just and right

Me. Speaker: He has no such righ'
NoW, papers to be laid on the Table

(ghri Muhammed Elws then with-

drew from the House )

Shri 8. M. Banerjee: What about the
gdlournment motion tabled by Shn
sgdhan Gupta and myself* You have
gsa/d that a calling-atiention-notice
m#y be given

Mr. Speaker: I shall have to deal
ngewise with 8hnn S M Banerjee
alse

12,04 hrs.

PAPERS LAID ON THE TABLE

NOTIVICATIONS UNDER AGRICULTURAL
ppo0UCE  (DEVELOPMENT AXD WARE-
moustNG) CORFORATIONS ACT

The Deputy Minkter of Community
pevelepment and Co-operation (Bhrl



B. 8, Murthy): On behalf of Shn 8. K.
Dey, I beg to lay on the Table a copy

Corporations Act, 1956,
[Placed wm Library, See No LT-1539/
]

——

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message received from the
Seccetarv af Rawa . Sabha'—

“I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its siting held on the 13th
August, 1959, has passed the
enclosed motion referring the
Prevention of Cruelty to Ammals
Bill, 1859, to a Joint Committee
of the Houses and to request that
the concurrence of the Lok Sabha
1in the said motion and the names
of the Members of the Lok Sabha
to be appointed to be said Jount
Committee may be communicated
to this House

MOTION

“That the Bill to prevent the
infiction of unnecessary pain or
suffering on amimals and for that
purpose to amend the law relat-
g to the prevention of cruclty
animals be referred to a Jomnt
Committee of the Houses consist-
of 45 Members; 15 Members
this House, namely —

1 Shrimati Lakshm: N Menon,
2 Shri Jai Narain Vyas,

$ Dr. M. D D Gilder

4 Shn K Madhava Menon,

5. Shrimat: Chandravat: Lakhan-
pal,

6 Shri N B Malkani,

7. Shri Amolakh Chand,

$ Sari Tajamul Husain,

85
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to Matter of Urgent
Public Importance
9 8hn Onkar Nath,
10. Shri V C. Kesava Rao,
11 Dr. H N. Kunzm,
12 Shn Lalji Pendse,
13. Shn Dahyabhmi1 V Patel,
14 Shn Niranjan Bingh,

15 Shrimati Rukmim Devi Arun-
dale

and 30 Members from the Lok
Sabha; -

that n order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
the tote) pumber of Mapbers of
the Joint Commuttee,

that in other respects, the Rules
of Procedure of this House relat-
g to Select Commuttees shall
apply with such varnations and
modificaions as the Chairman
may make,

that this House recommends to
the Lok Sabha that the Lok
Sabha do join mn the said Joint
Committee and communicate to
this House the names of Members
to be appointed by the Lok Sabha
to the Jont Commattee; and

that the Committee shall make
a report to this House by the first
dav of the next session.” "

HEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1959-60

The Minister of Finance (Shri

Morar}i Desai): 1 beg to present a

Statement showwng Supplementary

ds in respect of the Budget
\General) for 1959-60

1‘2..“ hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Accumurarion or ToBaccO STOCKS IN
ANDRERA PRADESR

Shri Vajpayce (Balramput) Under
Tule 187, T beg to call the attention
Of the Minister of Commerce and
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Matter of Urgent Pubiie
Importance

[Shri Vajpayee)
Industry to the following matter of
urgent public importance and I
request that he may make a State-
.ment thereon:

“The accumulation of stocks of
tobacco in Andhra Pradesh as a
result of refysal by tobacco com-
panies to buy tobacco™

The Minister of Commerce (Shri
Kanungo): The hon Members have
drawn the attenlion of the House to
the situation ansing out of the accu-
mulations of unsold stocks of tobacco
m Andhra Pradesh and have attributed
this to the refusal of the tobacco
companies to purchase tobacco

1 would like to take this opportunity
of informing the House that while
during 1958-59 the total production of
all types of tobacco shows an increase
over the produchon figures for
1957-58, 1t 1s not as high as the pro-
duction during 1956-57 The present
reports indicate thar there are no
accumulations 1n  other than Natu
{country) sun-cured grades except for
the normal carry-forward to the next
year At this juncture we are, there-
fore, only concerned with the surplus
stocks of Natu (country) tobacco
mainly grown in Andhra Pradesh
The production of Natu (country)
tobacco has increased by 5 7 milhon
1bs

The estimated yeld of the Natu
(country) tobacco was 51 million lbs
i 1857-58 The figures for 1958-58 as
assessed by the Central Excise Autho-
rities are 56-76 mullion lbs Country
tobacco 13 mainly used by the tobacco
companies and by cheroot and snuff
manufecturers The requirements of
tobacco companies are of the order of
34 milion 1bs, per annum, and the
requirements of the cheroot and snuft
manufacturers are about 8 million lbs
Durmg the current season, the tobacco
companies have purchased a total of
338 million 1lbs., including 3 million
Tbe. purchased by a leading tobacco
company at the instance of the
“Tobacco Expory Promotion Counell of
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sun-cured virginia tobacco which was
damaged due to raing and was unsuit-
able for flue-curing.

The cheroot and snuff manufse-
turers have only purchased 2'0 mil.
hion lbs. during the current peason as
on account of the unseasonal mins
this year's crop is largely unsuitable
for sweating. This leaves a balance
of 23'9 milhon lbs. of which it is
understood that approximately 8 mil-
lion lbs have been wrrevocebly
damaged by rams and only suitable
for use as manure

Allowing for the normal carry-
forward of 8 milhon Ibs mcluding the
tobacco retamned by farmers for their
personal consumption the net surplus
15 of the order of 80 milhon lbs
Agamnst this, 1t 15 hoped to export
about 1 milhon lbs The tobacco
companies have been persuaded to lift
a further quantity and 1t 15 hoped that
the balance would to some extent be
taken by the cheroot and snuff manu-
facturers

It will be appreciated by the House
that every effort has been made to
Iift the wusual country tobacco. The
possibilities of stepping up exporis of
this particular type of tobacco are
being explored

12,09 hrs.

RESOLUTION RE. PROCLAMA-
TION IN RESPECT OF KERALA

The Minister of Home Afiairs (Shri
G. B. Pant): [ beg to move'

Proclamation ssued by the Presi-
dent on the 31st July, 1859 under
clause (1) of article 338 of the
Constitution essuming to himself
all the functions of the Govern-
ment of Kerala”

Shri Trdid Kumar Ohsodhuri

(Berhampore): On @ point of order.
The terms in which the Resclution
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1 presume that the Resolution just
moved by the Home Minister was
iabled to sccure compliance with the
provisions of clause (3) of article 358
which lays down that “every Procla-
mation under this article shall be laid
before each House of Parhament” and
that it “shall cease to operate at the
expiration of two months” unless
approved within that period “by
resolutions of both Houses of Parlia-
ment”

Here you will note that reference is
to the approval by Parliament of the
Proclamation :n its entirety and not
any part of 1t or any partculsr sec-
tion of it. Substantially, this means
that the approval that 1z required to
be sought from Parhament under this
clause of the article, must have an
approval of all the terms of the Pro-
clamation and an approval in regard
to the exercise by the President
through this Proclamation of all the
powers that he choodses to exercise
out of the three separate and different
kinds of power that are conferred on
him under sub-clauses (a). (b) and
(c) of article 356.

The Resolution which has just been
moved only refers to and seeks the
approval of the House for the assump-
tion by the President to himself by
his Proclamation of July 31 of all the
functions of the Government of
Kerala under clause (1) of article 358,
make any mention of
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authority of Parllament and the
making of incidental and consequen-
tial provisions which appeared to him
necessary and desirable to give effect
to the objects of his Proclamation.

I you look to clause (1) of article
366, you will ind that under sub-
clauses (a), (b) and (c), it gives to
the President, provided certain condi-
tions precedent were fulfilled, the
power to do all these three things
which he has already done, He has
exercised all the three different sorts
of power that have been given to him
by article 358. He has dismissed the
Kerala Government; he has transfer-
red to Parliament all the powers of
the elected legislature of Kerala, and
incidentally, he has dissolved that
legislature and suspended all provi-
sions of the Constitution whichi require
anything 1o be done wunder its
authority.

Mr. Speaker: The hon Member
evidently means that the words
‘assuming to himself all the functions
of the Government' may be omitted,
thus stating ‘“Proclamation....under
clause (1) of article 356 of the Con-
stitution” relating to Kerala, That is
enough That is what he means.

Shri Tridib Kumar Chaundhuri: Yes.

Mr. Speaker: This Resolution res-
tricts itself only to the executive
authority or powers of the Govern-
ment and does not include, according
te him, the Proclamation Issued super-
seding the legislature. That 15 what he
means.

Shri Tridib Kumar Chaudhuri: Yes.

Mr. Speaker: If his construction 1s
correct, st will mean that at the end
of two months there is no Proclams-
tion so far as the legislature is c¢on-
cerned. How is this a point of order?
What will happen? There are three
items included in the Proclamation.
If the Government come before the
House only with respect to one item
of the Proclamation, so far as the
other iwo items are concerned, if a
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similar resolution 1s not moved within
two months, the Proclamation regard-
ing those items will lapse. At this
stage, there are still two months to
go—even if we accept his interpreta-
tion A Resolution can be brought
forward Therefore, sp far as that
partion 15 concerned, there is still
time. Even assuming that his conten-
tian 1s carrect, how is there g point of
order in this?

We have every right to go into this
matter If it is with respect to sub-
clause (a) of clause (1) of article
356, to that extent, they want the
approval of the House We will assumc
it is so. To that extent, this House
has jurisdiction. So far as the other
portion is concerned, if they inadver-
tently or deliberately have given it
up or are under the impression that
this is sufficiently comprehensive, 1t is
open to them to take the chance So,
far as this portion is concerned, how
can 1 say that it is out of order?

Shri Sadhan Gupts roze—

Mr. Speaker: He may speak only on
the point of law

Shri Sadhan
East): Yes

Gupta  (Caleutta-

The proviso in the Constitution 1s to
the effect that unless it 1s approved,
the Proclamation lasts only two
months. It 1s, therefore, the whole
Proclamation which has either to stay
or to go

Mr. Speaker: Who says®

Shri Sadban Gupta: That 1s my
interpretation of the Constitution
(loughter) 1T do not understand this
lsughter Anyway, the Proclamation
stays or goes and it does not stay or
go in part.

Now, there are three parts He can
take upon himself the powers under
(b) and (c). The proviso does not
make any distinction between parts of
the Proclamation. It talks of the whole
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Suppose, a part of the Proclamation
15 approved and the other part is not,
then what happens? Is it to be said
that only one part of the Proclamation
will last two months and the other
part will last for ever? That can
really not be For instance, the Pro-
clamation may take over the power
of the legislature. Now, that part is
excluded So, the result will be that
part (a) will remamn for one year
The President assumes to himself all
powers under (b) which deal with th«
functions of the legislature That wall
remain only for two months

Mr. Speaker: Is it not open to hum
even under sub-clause (a) to assume
to himself all or any of the functions
of the Government of the State” We
will assume that he takes over the
police powers because 1t 1s stated that
the law and order situation 1is such
that there 1s no guarantee in the sense
of security Does he mean to say
that under thus article, 1t 15 not open
to the Government to take only a
portion of the powers of the Govern-
ment there®* Does he suggest that he
must supersede the Government in
whole and not igke over ‘all or any'
of the powers of that Govermment”
What does ‘all or any’ mean?

Shri Sadhan Gupta: Al or any of
the powers could be taken, but then
that will be the whole Proclamation.
If he takes only the police powers or
the power of the Ministers, then only
that part will be the Proclamation.
Now, when he takes those powers as
well as other powers, it will be im-
possible if the Proclamation is treated
i parts. In fact, the proviso does
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not treat it In parts. When it says
the ‘Proclamation’, you cannot, in my
submission, read it as part of the Pro-
clamation. The Proclamation fs the
whole Proclamation.

Shri Tangamani (Madurai): Article
3066(3) also makes it clear that every
Proclamation under this article shall
be laid before each House of Parlia-
ment and ghall, except where it is a
Proclamation revoking a previous
Proclamation, cease to operate at the
expiration of two months and so on.
There also the reference is to the
whole Proclamation.

Ay, Spemider: The Proclamation
must be taken as a whole.

Shri V. P, Nayar (Quilon): Not by
parts,

Shri Easwara Iyer (Trivandrum):
Under article 356(3), what is 1laid
before the House ig the entire Procla-
mation. The entire Proclamation is to
be brought in, not a portion of it.
Now the Proclamation has been issued
by the President assuming to himself
all the functions of the Kerala State
The Proclamation purports to be the
assumption of the entire functions.
Now, the Resolution which seeks to
put forward only a portion of that
Proclamation regarding assumption of
the functions of the Government of
Kerzla alone and not with respect to
the assumption of the functions of the
legislature of Kerala will be ultra-
vireg the Constitution [article 356(3)].
That is the point of order.

Shri G. B. Pant: I do not want to
enter into an unnecessary controversy.
1 am prepared to accommodate my
hon. friends and to have here the

vespact of Kerale
Bpri G. B. Pant: And adding the
Words ‘relating to the State of Kerala',

I hope that will meet the difficulty.

8hri V. P. Nayar: It cannot be so.
We must be allowed to move further
amendments because this is something
newy,

8hri G. B. Pant: Before I make any
observations or remarks on this Reso-
lution I beg to state that in view of
the syggestions made by you, I asked
the Governor of Kerala to send me
as full a summary of his report as he
could, He has sent one. I will be
Nhnprod o plece it on the Takle of
the House. I will do so as soon as I
ﬁﬁ!sh my speech. I hope that will
salijsfy our friends opposite who have
€®n pressing for the summary or
gist of the report.

Shrimati Renu Chakravarity (Basir-
hat): Can we get the original?

Shri G. B. Pant: The original con-
tains such matter as cannot be dis-
cloged in public interest, not that it
affects the substance of what is given
in the summary at all. So, I am pre-
Paled to meet the wishes of the House,
if the House so directs me. I have
alygys bowed before the House
refgardless of my own inclinations.

Shrimati Rean Chakravartty: Does
It \nean that we shall get only excerpts
of the Governor's report or shall we
get the whole report? (Interruptions).

Bhri G. B. Pant: You will get a
SUmmary of the report which will
Coyer, 1 think, all that is directly
rejeyant. If the House does mnot
choose to have it 1 am not prepared
10 force it upon them. But as a sug-
gestion has been made, and this
request has also been made and also
80me insinuations have been made....

(Interruptions).

Shri Jaipal Singh (Ranchi West—
Reperved—Sch. Tribes): Mr. Speaker,
Siz, T find myself rather in a difficulty
about this......
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Mz, Speaker: Let the hon. Minister
finish.

Bhri Jaipal Singh: On a pomnt of
procedure, Sir. Whether we welcome
or we do not welcome the summary
which the hon. Minister is now offer-
ing to us, how are we equipped unless
we read it? Will it, therefore, mean
that we adjourn for an hour imme-
diately after he places it on the Table
of the House? How do we under-
stand it?

Mr. Speaker: I am sure the hon
Minister will refer to all that; other-
wise how can he seek the approval
of the House”

Jihr' £ 2 Jant- T yadmmt dhat itk
House adjourns for an hour and you
are pleased to allow such an adjourn-
ment, I can place the copies here and
the debate can be taken up after an
hour. I have no objection to that

(Interruptions)

An Hon. Member: One copy”

Shri G. B. Pant: Not one copy but
all copies that will be needed for
every smingle hon Member

Shri Jalpal Singh: 1 accept that
offer if we can all get one copy each

8Shri G. B. Pant: Yes, one copy each

Shri A. K. Gopalan (Kasergod)
The other day we made a request for
the report of the Governor We
wanted the report of the Governor
because it 13 on the basis of the report
of the Governor and other informa-
tion received that the proclamation
was issued. Now, it 13 said that a
summary will be given. In the sum-
mary some portions may be given or
some portions may be omitted So, it
we want to know what the real report
18 we must get the actual report
(Interruptions). If a summary 1
given, for convenience, other portions
may not be there. The summary may
not even have the meaning of what Is
said in the report. If the whole report
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I8 not given, 1 think, 5o fer as we are
there is no use of the sum-

Mary. It will be confined to some-
which Government want to give.

Mr. Spoaker: The hon. Minister may
dycide for himself whether he will
Place it on the Table of the House or
Mt. We cannot expect unanimity on
\js. Therefore, they will refer to it
Ot not refer to it. If they do not
fing it sufficiently good they may not
Tfer to it

Shrimati Renu Chakravartty: There
May be something good in the por-
Yigns that have been left out

Mr. Speaker: Hon Members will
T®member that on a previous occasion,
When hon Members wanted the whole
T®port regarding the Ramanathapuram
Fi6ts, 1 suggested and the House also
8Breed that portions of the report,
€Xcepting those which the Government
troated as confidential in order 1o
8Void further conflicts and conflagra-
H6n, may be given to the House It
Wi: open to the House to accept it
OF not, but that was given to the
House Therefore, if the hon Minister
thinks that he must place 1* on the

ble of the House (Interruptions).

Order, order Hon Members wiil
a8l5, remember that the other day I
SUggested to the hon. Minister that,
N€xt to placing the report itself on the
Tdble of the House, those pounts,
B8turally, on which he was going to
Teply for seeking the approval of the
Hyyse to the Proclamation, as in
PUrsuance of 1t the President was led
10 i55ue the Proclamation may also
be given. Possibly, the hon. Minister
thinks that he may utilise this occasion
10 give those points to the bon. Mem-
berg of the House. They may make
SUch use of it as they can.

Regarding the time that is required,
1 wil]l call upon those hon. Members
Who think they must go through it in

to speak the day after tomorrow.
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puram case the Central Government
wag a disinterested party and could
be expected to be impartial that is
why we accepted a summary But
here the Government is a very inter-
ested party. Therefore, we cannot
rely on the summary from the Central
Government. They may utilise those
portions which they want and place
it before the House, but we want to
utilise certain other portions which
may be withheld. 1 am sure those
will be withheld (Interruptions).
Therefore, that will be very unfair
treatment both to us and to the Gov-
ernment of Kerala which has been
dismissed

Shri Jaipal Singh: Last time when
this matter was before the House we
agreed, the House agreed and you also
agreed with us that the hon Minster
may give us a summary The House

agreed. ..

Shrimati Renm Chakravarity: No,
no. (Interruptions)

Shrl Jaipal Bingh: In consequence
you directed the hon. Minister to come
up here with a summary It was a
direction from the House

Mr. Speaker: I suggested that the
points on which one gide relied and
which the other side refuted as having
induced the President to take over
and issue the Proclamation may
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be given, whether the report is placed
on the Table of the House or not. I
thought later on that he may give
them in his speech. Now the matter
has come to this. The hon. Minister
may go on.

Shri §. M. Banerjee (Kanpur): In
the Proclamation itself it is mentioned
‘a’ report. Even that a' report is
given in a mutilated form; how can
we proceed here?

Mr. Speaker: We have had enough
debate over it in connection with the
privilege motion.

Shri Jaipal Singh: I wish 10 say the
position is quite clear. If we adjourn
for a couple of hours so that we may
go through the summary, the debate
will continue on to Thursday. That is
quite clear, I think, because we do not
want that the time should by any
Jugglery be shortened

Mr. Speaker: Only one hour will be
taken away

Shri Jaipal Singh: 1f it 1s two hours
—that 15 what you are offering

Mr. Bpeaker: Onc hour Now, the
hon Minister

Shri S. A, Dange (Bombay City—
Central) May I suggest, after the
summary 1s laid on the Table, that
we may have the debate tomorrow
itself (Interruptions).

An Hon. Member: Tomorrow 13 &
holiday

Mr. Speaker: All those hon Mem-
bers in Kerala—I am not talking about
hon Members of this House—have
explained and everything that they
gave out, whether they were facts or
otherwise—all appeared in the news-
papers Full columns have appeared.
During the course of that thing, every
hon. Member who was interested had
looked into it and he has had only to
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Bhri V. P. Nayar: Do you give the
same credence to the newspaper
reports?

Mr. Speaker: I think wmore or less
they are correct....(Interruptions).

Shri G. B. Pant: I was submitting
that this was a summary by the
Governor. 1 thought that it would be
more satisfactory if it was prepared
by him than by me. The charge that
the Central Government is an interes-
ted party. I am afraid, is not very fair.
“The Central Government 15 interested
in the welfare of the people of every
State. Sometimes, there may be
differences between us as to the
methods that should be adopted for
this purpose but even to avoid the
possibility of such an allegation, 1
asked the Governor himself to get us
the report’s summary that could be
placed here The Rules provide that
a summary could be placed where
the original is considered by the Gov-
ernment to be confidential. So, I am
always anxious to carry out the
wishes of the House and to meet them
as far as may be possible. This is an
important matter which has engaged
the attention of the Members of this
House and also of people outside Seo,
1 thought that when there was such a
suggestion, I should go as far as I could
go to do what might be possible to
comply with it

80, I shall place the paper on the
Table of the House and it shall be
for the hon, Members to look at it
or not to look at it I cannot cer-
tainly compe]l them to take notice of
it or to go through it but in view of
the observations which were made by
you on the first day when I laid the
Proclamation on the Table of the
House and again, in my absence, when
the privilege motion was discussed, I
thought that I must do whatever was
possible for me to carry out what you
had suggested. Your suggestion car-
ries greater weight for us than a defl-
nite direction.

Sir, 50 far as this Resolution is con-
cerned, it gives me no pleasure to
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move it. I really regret that an eoea.
sion should have arisen which Jeft ws
no alternative but to advise the Prest-
dant to issue the Proclamation. Theve

Sta
the Centre is growing. The
covers the entire country and -
tually the finances have to be provided
for the entire Plan by the Centre to
a very large extent. So, there is need
of greater and greater co-opera
and we cannot take a step simply out
of prejudice

§

We are meeting here today juet
after the Independence Day and I
was reminded of the long struggle
that we had to carry for achieving

against us at a cntical juncture, But
all the same we succeeded in winning
Independence. After that, the task to
which we applied curselves and which
forms today the basis of all our activi-
ties was our Constitution. That
Constitution was framed with due
care and some of us had the good for.
tune of taking part in the framing
of that Constitution Perhaps some
of us also tried to enlarge and amplify
the scope of provincial autonomy. 8o,
the Constitution has our unreserved
allegiance. It was denounced by the
Communist Party once in very, I
think, deprecatory terms. But I was
glad to see a turmn in their atiitude
towards the Constitution and also %o
the parliamentary system as such.

Of course 1 do not know whether we
all have exactly the same conception
about democracy—a word which s
used and bandied about very often. 1
am not sure if we all use it in
same sense. So far ag we are
cerned, we are wedded to democranay.

Shri BSadhan Gupta: All wedded
wives are not faithful

e



2827 Resolation re: BRAVANA 26, 1881 (SAKA) Proclamation in 2828

Shri G. B, Pant: We will be faith-
ful to democracy, its ideals, its funda-
mentals and its objectives in an un-
reserved and unqualified way..

Shri Sadhan Gupta: By suppress-
ing it, by kilung your husband!

Shri G. B. Pant: We have no re-
servation and we do not interpret
democracy as People's Democracies as
18 done in certain countries but as a
democracy in which every citizen 1n
the country s a participant and has
a right to see that the welfare of the
State and its progress snd advance-
ment are fully guaranteed and, so far
as possible, also expedited

So democracy requires the spirit of
accommodation and 1t can function
smoothly 1f there 1s an unhmited fund
of tolerance, patience and forbearance
We have in administering the affairs
of this State, so far as it lies with us,
tried to adhere to these principles
There have been many  agitations,
sometimes they have been accom-
panied by even violence, and some
very serious consequences have
followed in certain places But we
have tried to stick faithfully to what
we believe to be the mght course, and
1 venture to submit that but for com-
pelling circumstances we would not
have in any way intervened even iIn
the affairs of Kerala

Sometimes 1t 1s said that it 1s be-
cause of prejudice against Kerala, be-
cause its Ministry conwsted of mem-
bers of the Commurust Party But
that 1s a wrong idea The Chief Min-
ister of Kerala has, I believe, from
time to time, even just a few days
before the issue of this Proclamation,
stated, 1n answer to questions put to
him, that hus relations with the Centre
have been cordial and he had no rea-
son to complamn. This was what he
stated 1n answer to guestions a few
days before—I think it was withwn a
week of the day when the Proclama-
tion was issued But, not only that,
trom the very time that he tock
charge, our effort has been to assist
the Government and not to hamper
it in any way.
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You might remember that when this
changeover took place in Kerala there
was a case, which assumed some im-
portance, the case of Vasu Pillai, Vasu
Pillai had been sentenced to death by
the courts and the Supreme Court also
had upheld that sentence. Then, the
petition of mercy that was made to
the President was rejected. It was
before the Commumst Party took
charge of the affairs of Kerala~—long
before that—but the sentence had not
been executed Some friends also
spoke to me; perhaps, some of them
may be here But on the assumption
of office the Kerala Government
ordered that amnesty should be grant-
ed to all politica] prisoners—with
which I will deal later—and also that
all sentences of death be commuted to
that of imprisonment for ife They also
passed a similar sentence about this
Vasu Pillas We brought it to their
notice that in accordance with law,
the President having rejected the peti.
tion, the State Government were not
competent to do so This legal posi-
tion was disputed by them Then we
obtained the advice of the Attorney-
General, and the Attorney-General
said that after the President had re-
Jected the mercy petition the State
Government could not pass any orders
contrary to what the President had
done So, legally 1t was accepted that
the State Government could not do so
But the State Government pleaded
that they had already passed that
order of commutation of his sentence
to imprisonment for life, i1t had been
also announced and that they had
even in the course of their election
campaign spoken about 1t, so they
would be put 1n a very awkward posi-
tion 1f that sentence was maintained

Well, 1t was then a somewhat diffi-
cult situation On the merits we were
perfectly satisfled that there 1s no
case for commutation, but in view of
the very strong desire expressed by
the Kerala Ministry we agreed to
commute the sentence to one of impr-
sonment for ifc I did not want to do
anything that would, at the very out-
set, give rise to a feeling that we were
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opposed to the Kerala Govermnmant or
that we had been unduly stiff.

That 1s just one instance which hap-
pened at the very beginming. It was
then, however, emphasised by me that
though the order of imprisonment for
lite might be now commuted in place
of the capital sentence, he should not
be given any special remission or he
should not be released. The Kerala
Government accepted this, but re-
cently he was released on parole,
There may be adequate reasons for it.
But I was somewhat amused to hear
that he was even sitting on the
Speaker’s gallery It 1s not a very
serious matter, but 1 do not know how
it so happened. Anyway, a person by
undergoing a  sentence for Ilife
imprisonment was seen in a place
where others would have somewhat
hesitated to go if they had known who
he was.

Then just a few days after this, I
think, an anti-eviction ordinance was
issued by the Kerala Government. I
had no objection to that ordinance on
merits, but 1t impinged on the Limita-
tion Act and on other certain Central
Acts, which necessitated a reference
to the Central Government and 1tg ap-
proval of the ordinance before it was
issued. But as it was published, 1
did not refer to this point and omly
mentioned it privately to the Chief
Minister, as I thought that as they had
already done it and on merita we had
no real difference, we should not make
too much of this technical point. Se,
from the very beginning our attitude
had been one of accommodating and
doing what we could to help them in
the task of administration. They were
handicspped in a way. They, and
other members of the Communist
Party, had been nurtured on litera-
ture of a different type. It only talked
of the dictatorship of the proletariat
and of Government and administra-
tion by the Party itself and not by a
few chosen men, who, after they have
assumad the charge of Government,
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2re equally answerable to all sections
Of the people and to every citizen liv-
ing in the State. So, they had their
Qfficulties and 1 also bore them in
Mind. The Central Government,
2nd I think everyone, tried to see that
things were done in a manner which
Would facilitate their course and not
% any way make it more difficult.

Even this step has been taken, I
Can say, because the circumstances
Iaft us no alternative. The tension
that was there at the highest heat and
the wall of hatred and animosity that
hag grown in the course of 2} years

came to devide e ealire com-
Munity into Communists and fellow.
travellers or their sympathisers and
the non-Communists, had affected
®Yery nook and corner of the State
hd made it difficult for the adminis-
tration to be conducted according to
the Constitution Those difficulties
hiad arisen from time to time. But
they have left marks behind and the
Sltuation has gradually become more
8hd more bitter In the circumstances,
We thought of this, when the other
alternatives that were suggested were
Yt accepted

As hon Members arc aware, the
hon Prime Minister had, after a visit
19 Kerala on the request of the Chief
Minister, suggested that mid-term
clections might be held

Shrl Nagl Reddy (Anantapur):
What about the all-Parties conference?
at i< forgotten.

8hri G. B. Pant: To that too 1 have
1% objection, He had suggested that
Mid.term elections should be held.
He 3aw no other way of removing
the intense feeling of separatism,
Which had grown in that State and
Other things which we noticed, except
by finding some such remedy. Even
this suggestion was finally turned
down and the situation went on wor.
Sening from day to day so much so
thet the members of the Communist
Piarty themselves and, perhaps, the
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Government of Kerala jteelf felt that
it will be a matter of relief if the,..,

Shrimati Renn Chakravarity: It is
your interpretation.

Shri G. B, Pant: .... ..... Central
Government were to take charge of
that problem State which was in imm-
mense difficulties at that time. So,
we had to take that action. In fact,
some hon, Members approached the
hon. Prime Minister a few days be-
fore the Proclamation was issued with
a suggestion—I would not call 1t a
proposal—that if Central intervention
i1s coming then better expedite and
better intervene without delay That,
I think, has been accepted and has
not been denied.

Now I am submitting that the Gov-
ernment had for 2} years dealt with
the affairs of Kerala in as sympathe-
tic a manner as it could Why should
1t go out of its way to dislodge the
Kerala Ministry now unless there
Were grave reasons which compelled
the Government to take such a step”
This step has been taken so that the
tension may be at least allayed, good
relations, if posuble, be restored and
all people concerned may reahse
their mistakes and see that in future
they have to live as good neighbours
and the Government has to function
as a democratic government and the
people had to treat the Government
as a representative of democracy

Now there are facts which will in-
dicate that the Congress organisation
or Party has never been anxious to
grab power (Interruption) and I can
well add, if it gives any relief—I am
prepared to say that the Communists
do not want any power anywhere
(Laughter). 1T hope they must be
heaving a sigh of relie? because the
burden of running the administration
of Kerala is no longer to be carried
on by them—at least, for some time
And thereafter I do not know what
they will choose to do But what I
was saying is this Even in Kerala
itself, there has been a previous
Congress Ministry and it had advised
the Governor to hold mid.term elec-
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Shri Nagl Reddy: Because they
could not run it and they had no
majority there.

Shri G. B. Pant: If they could not
run 1it, they followed a straight
course, and they asked the Central
Government

Shri Warlor (Trichur): They quar-
relled among themselves and the Con-
stitution broke down.

Shri G. B. Pant: ..to have mid-
term elections. They did not ...

Shri §. M, Banerjoe (Kanpur): What
about U.P.?

Shri G. B, Pant: mnsist to stick
to thewr seats when they were
not in a position to run it. Then, after
that too, there was another election,
and no party was in a majority. The
Congress had a strength of about 46
and the PSP about 18 But the Con-
gress party requested the PSP to take
charge of the Government so that the
democratic structure might be main.
tained (Laughter)

An Hoo. Member: What a great
concession!

Shri G. B. Pant: I do not know whe-
ther by laughing we can laugh away
the facts So, the Congress, though it
has a strength of 46, requested an-
other party, for whom I have very
great respect and especially for its
leaders, to take charge of that Gov-
ernment and thcy ran 1t for a year.
Now, 1t may be said that it was done
because the Congreszs was not in a
position to run the Government 1itself
Well. assuming that 1t had been =0,
still, if the Congress had not approach-
ed the PSP, either there would have
been a fresh election immediately
after the election or there would have
been President’s rule The Congress
tried to avoid such a contingency.

What happened during the Jlast
general election® The communists
had 60 members after the elections;
the Congress 43; PSP nine; Muslim
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League, eight; and Independents
five. So, no party was, even at the
last general elections, returned in a
majority. But the communists formed
the largest group I do not know if
they expected that they would be able
to capture se many seats but luck
favoured them I do not use the word
that God was on their side, for they
would repudiate it.

So, 60 of them were returned, but
they approached some of the Inde-
pendents and succeeded in securing
the support of five, with the result
that they had the majonty of two
m the House. The communists had
been returned by 35 per cent of the
electorate They had secured only 35
per cent of the votes, but—

Shri Nagi Reddy: What happened
in Orissa”

Shri Panigrahi (Puri) 37 per cent
in Orissa

S8hri G. B. Pant: 1 do not say that
because they were returned by 35 per
cent, therefore they should not have
the benefit of 60 seats in the legisla-
ture I am mentioning the fact that
they were returned only by 35 per
cent of the electorate The Congress
which got a smaller number of seats
was m fact supported by a larger
number of voters and 37 per cent
had voted for Congressmen., other
parties also had similarly got a larger
number of votes than the number of
their members in the House propor-
tionately So, thus, this was again a
special position The communist party
was not in a majority by itself It
had secured only one-third of the
votes roughly It had been able to
get a majority of two with the aid
of five independents, two of whom
were appointed as ministers

In a way they were in a majonty
but if there had been any desire to
keep them out, one could have per-
haps successfully advanced adequate
reasons for doing so, for they had ad.
ministered the State for 2} years and
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they might have perhaps continued
doing so a little longer, but, prima
facie, at that time, one could have
said that there were many doubts
about the stability of such a Govern-
ment.

Hon, Members may be remember-
ing that at that time the State of
Kerala was under the President. The
President’s proclamation had been
1ssued earlier and confirmed by this
House twice If there had been any
desire not to let the communist mun-
istry occupy a responsible position
there, the Cenire would have refused
to revoke the proclamation. There
would have been other ways of doing
it, but we welcomed the ministry and
we wished them every success because
we believe in winning over every man
in this country with the gospel of
Gandhism and democracy. We would
lhke the digmty of every citizen to
be maintained, the rule of law and
the equality of all citizens to be
scrupulously kept in view; and if any-
one had ever erred we would like
him to be with us and not against us
because, after all, if you look at
even this Kerala problem, 1t 18 of a
munor character as compared with the
objectives for which we stand Our
Plans are to be carned out The coun-
try, which has still millions of people
suffering 1n various ways, has to de-
vise ways and means for the relef
and redress of their grievances and
for their uplift So, for all these pur-
poses, 1t is desirable that there should
be no unneccssary prejudice or malice
against anyone and whatever acfion
we take may lead forward to the
achievement of the goal which we
have placed before ourselves

So, Sir, this Ministry was installed
in Kerala As to the way the Con-
gress Government has behaved in
these matters, 1 would refer only to
one other case, besides those of which
I had made a casual mention In
Punjab, in 1851, the Congress Party
had 70 members and those in the op-
position were 7. Those 7 did not be~
long to any bloc, but each of them
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was an individual by himself Stll,
those responsible for keeping the
ideals and for seeing that the admim-
strations are run in a proper way,
held that in apite of this huge majo.
rity of 70, the Congress should resign
and that the Congress should vacate
the offices They did so and the Con-
gress Minustry retired and resigned
They could have certainly remained
in a majority They could have in any
case conducted the affairs 1n a routine
manner, even if they had not succeed-
ed in making such rap:d advance as
they might have desired

1 should like just to refer to some
observations which were made by the
Home Minuster of the Government of
India at that time I am sorry Yor
this delay in my finding the portion
that I wanted to placc before the
House The Home Munister of India
then said

Shri P 8 Daulta (Jhajjar) Who
was the Home Minister then”

Shri G B Pant The Home Minis
ter was Rajan (Laughter) I
want d to tell vou that the Home
Minister was Rajay after having read
the portion, so that vou might feel
that what had been said was said by
the Home Minister of India and also
by a person who bclonged to the Con-
gress and held a respectable place in
it ull yesterday, and who 1s still res
pected by us (Interruptions) I do
not know how that affects the posi-
tion The Central Government took
8 decision the Congress took a deci-
sion while the Congress Party had a
strength of 70 in a House of 77

Shri Sadhan Gupla: All united?

Shri G. B. Pant: Perhaps not all
united, but always able to form a
majority in the House and able to
carry on the administration according
to the Constitution He said

“Any party placed in the posi-
tion of the party that now con-
trols the Government of India
would have considered a hundred
times before dismmsing a Minis-

SRAVARA 26, 1881 (SAKA) Proclamation in 2836

respect of Kerala
try of therr own m the manner
in which they had done it now
We have introduced Government
by the President 1n Punjab, 1
claum, against all party intereasts
Obviously the step taken by the
President 13 a step which goes
against the prestige of the Gov-
ernment and of the party to which
the Government beiongs Why has
the Government taken that step®
It took that step because it felt
that 1t was fawr and necessary for
the people of Punjab and for the
the people of India”

This quotation 1 am giving from his
speech And we have also under
taken the responsibiity of admims-
tering the affairs of Kerala in  the
interest of the people of Kerala and
the people of India

Sir, having referred to some of the
matters I would Like to state, before
going to othgr events or incidents
which form the background of the
latest situation, what it was at the
time when we had to take this action
There was a very serious situation
The gravity of the situation was ad-
mitted by all The Chief Minister of
Kerala State said that the situation
was very serious, 1t was full of dan-
ger and it was a growing danger |
think the Secretary of the party, Shn
Aoy Ghosh, was even more emphatic
on the point that the situation was
very bad and very grave And he
said that it called for action under
article 355 Both of them referred to
article 355 and said that i1t called for
action under article 355 Well, action
under article 355 becomes necessary
when there 1is internal disturb
ance and the Government could
not be carried on n accordance
with the provisions of the Constitu.
tion They admitted that the stua-
tion was of that type in Kerala But
they said that the Central Government
was not helping them Well, i1t has
1o be noticed that the fact that the
situation was grave and that it-was
such that it could not be managed
without the aid of the Central Govern-
ment was accepted. But it was said
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that the Central Government did not
gve them any help. Well, what could
the Central Government do in the
curcumstances?

8hri  Tamgamanl: .All that they
wanted was that the Centre should
not md the agitation.

Bhri G. B. Pant: Before this agila-
tion or movement, whatever you call
it, had started there had been some
correspondence and the Central Gov-
ernment had agreed to give necessary
assistance. There were flag marches,
as the hon. Members may be knowing,
by the military in certain areas where
firng had taken place. The Centre
had also moved some of its forces to
the noghbourhood of Kerala State
so that they mught be readily awvail-
able for any emergency in Kerala But
no request came from the Kerala
Government; no suggestion was made
for any aid or assistance. How could
the Centre help a State unless I1ts as-
sistance 1s sought? The affairs of the
State are entirely under the control
of the State Government. We cannot
impose any police force; 1t will lead
only to confusion. We cannot impose
any mlitary and we cannot do any-
thing unless we are asked to help the
State Well, the State Government
would be helped whenever any such
assistance 1s sought, and that has been
made clear But when dehberately
no assistance 1s sought, then how 1s
the situation to be brought under con-
trol and the needful to be done?

Article 355 only states the conditions
under which action can be taken The
operative part 18 found in article 356
That is, when under article 355 a situa-
tion has arisen, then action has to be
taken under article 356. That a situa-
tion under article 355 has arisen 1s
admitted by the Kerala Ministry and
also by the leadership of the party
They did not ask for any sort of as-
sistance by way of police, or army, or
other thing which is under the
trol of the Government. We must

that we are concerned with
Government. When they did not
for it—and even they admit that

g5
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They did not accept our advice thay
mid-term elections be held. They did
not ask for any help. They accepted
that the conditions then prevailing in
Kerala were those which were con-
templated i1n article 365. So, it was
the bounden duty of the Central Gov-
ernment, in the circumstances, apart
trom any thung else, to take charge of
the admimstration and to see ihat
normal jife 15 restored It 12 a pownt
on which I think there can be no
doubt,

In fact, at the moment the Centre
intervened, the opinion was almost
universal that the Centre should take
charge of the adminmistration of the
State and that article 355 requred
recourse to article 356 was obvious
to those who referred to arlicle 355
but did not seek any assistance of the
Swuate apparatus from the Central
Government

There has been some reference in
this connection to moral and othet
matters. Well, I do not propos¢ to
deal with them here because so far
as the Prime Minister iz concerned,
it 1s a matter over which I feel sad
that in spite of hus best cfforts to see
that the Kerala Government 1s not
put to any embarrassment, that there
15 no picketing of motor vehicles, no
picketing of schools, that no unconsti-
tutional methods are resorted to and
the declaration that recourse to direct
action for political purposes Is In
every way undesirable even after all
that he has done, and done in a man-
ner of which they are fully aware,
and whenever approached privately
too, he has used his influence, so as
to restrain these people and to prevent
them from having recourse to what
they might have done by way of
picketing even, In spita of all that,
they ask us “why don™t you work as
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such spiritual preceptors that your
word must be listened to by every-
ons?™ I wish they could show the way
by accepting our advice themselves'

Sir, as I said, the mituation was such
that 1t did not call for any shilly-
shallying; action had to be t{aken. And
the report received from the Gover-
nor gave the entire background of
how things had developed. And the
way the hostilities had been growing
shows that the only way was to take
aver the admunistration One mught
perhaps blame us for not having done
it earlier, There was a motion brought
in the House by Dr. K. B Menon, 1
think about a year ago, asking for the
sue of a proclamation or the taking
over of the admunstration by the
Centre There were also other moves
m this House towards the same effect
But so far as the Congress Party 1s
concerned, 1t did not encourage such
action It did not take any such step

Shri Tangamani: Shri Shriman
Narayan wanted such interveniion

Shri G. B Pant: I am hcre talking
of the Central Government So far as
the members of the Congiess organisa-
tion are concerned, not only Shri
Shriman Narayan or other Congress
men but everyone who has gone to
Kerala, for instance Shr1 Asoka Mehta,
has felt that there was a growing feel-
ing of nsecurity in the State

Shrl Tangamani: He demanded 1t in
Apnl 1057

Shri V. P. Nayar: On the third day
alter the State Government took ovel
the administration

Shri G. B, Pant: .  and that feel-
ing has been shared by many people
Even the Prime Minister got that im-
pression when he went there But
when he referred to that, instead of
applying the searchlight mside and
seeing whether there was anything
wrong and whether anything could be
done to set matters right, efforts were
made to controvert what he had said
and his own opinion was considered
o be altogether wrong.
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So, pecple who have gone to Kerala
~I have spoken to some people some

told me, “Come to Kerala
and see what 15 happening there”. |
do not myself know fully what 1s
happening there, 50 far as seeing things
with one’s own eyes is concerned. But
today it 13 certainly something very
rare that 1s happening in Kerala. All
parties, the political parties, I mean,
the Revolutionary Socialist Party,
the PSP, the Congress .

An Hon. Member: What about the
communal parties®

Shri G. B. Pant: and even those
parties which had nothing to do with
politics such as the Nar Society,

SBome Hon. Members: And the
Catholie Church and Muslim League

Shri G. B. Pant: the Cathobics,
and aiso the Mushm League, all those
peoble who had been fighting with
each other and who had been looking
only after their communal interests
and who had a imited vision and who
never cared for the larger affairs of
the State, they all found it almost
intdlerable, according to them, to live
in the conditions prevailing m Kerala
Such a sort of—I did not
bke to call 1t national upsurge—but
such a sort of upsurge in which peo-
Ple of all types are taking part and
members belonging to all parties have
been, taking interest, such develop-
ments have seldom been noticed after
independence  (Interruptions)

M;, Spesker: Order, order

Shri G. B. Pant: Before indepen-
dence there were occasions when most
of us could meet and join hands, but
this perhaps 1s the solitary example
after independence when all should
have felt so equally aggrieved and
should have joined hands together

1 do not say that Congress Goveran-
ments have not made mistakes, whe-
ther in the States or even here at
the Centre. But such a sort of united
mass upsurge in which you find not
only, what are called, the proprietary
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interests or the vested interests but
also labourers, also others, men be-
longing to the so-called down-trod-
den classes, every section, arrayed
agnist the Government, this is some-
thing very serious and grave which
called for attention. And to deny its
existence or to laugh at it as though
it were an occasion for jubilation is
hardly appropriate.

Sir, I have referred to some of the
general aspects of this problem. But
I do not know if I should take too
much of the ume of the House There
is much more to be said. There have
been releases. There have been, there-
after, charges of discrimination even
in the field of labour and then the
police policy which made a distinction
between one class and another, which
suggested and which rather directed
the police not to intervene and which
also instructed the people not to make
use of the preventive sections in the
penal law of the country, which no
one can do. No one has the right to
ask a magistrate not to do what he 1s
required by the law to do; no one can
ask a policeman not to discharge the
duty which the law has imposed on
him.

And not only were there releases of
large numbers, and remnussions
were granted to others, thirty-fow
persons who had been guilty of very
heinous offences of a hideous charactr:
which I would not like to menti»
here in detml, for murdering police-
men, were also released The Gov-
ernment had the power to do so. But,
not only then, thereafter also, this
process continued throughout. Cases
were withdrawn—even cases where
violence had been committed—and
sentences were remitted so that the
majesty of law and the rule of law
was virtually abrogated.

Shri Sadhan Gupta: Do you promise
not to withdraw cases after the Pro-
clamation?

Some Hon, Members: That 1s what
the Congress has done.
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Bhri G. B. Pant: If the Congreas has
done it, it has been equally guilty.

Shri Sadhan Gapia: Will you inter-
vene then?

Shri Tangamani: When the Praka-

sam Mimistry came, cases were with-
drawn and prisoners released.

Bhri G. B. Pant: I may mention that
when 1 was connected with the ad-
ministration of a State, so far as I was
concerned, two of our fellow Members
of the Congress Party were charged
for framung incorrect bills of travelling
allowance. They had to stand trial
m a court, One of them died during
the trial of the case and the other had
to stand trial for more than a year 1
altogether refused to withdraw the
case even though I was interested in
my party. I do not think that in any
Congress State such withdrawals and
remissions are made. That is, mem-
bers of the party are either not arrest-
ed or if arrested

Shri Easwara Iyer: What about
Andhra in 1854® You threw open the
jaul gate

Mr. Speaker: Order, order; let us
confine to this

8hri G. B. Pant: Mcmbers of one
party are not arrested If the police
takes action against certain persons,
then, the police has to suffer and 1s
asked to pay the penalty, There are
cases tn which after the trial has been
held and the man has been sentenced,
the sentence 1s remutted There are
cases of withdrawals—] have got
judgments too with me—in which the
courts have upset the orders of with-
drawals and said that the withdrawals
cannot be mllowed as these were not
fit or proper cases for such with-
drawals. First, the dignity of law
suffers People are at first not arrested
The police are asked not to  take
preventive action When they are
arrested, then, either they are not
hauled up before the courts or even
if tried and sentenced these sentences
are remitted. This becomes a mockery
of law, and it certainly goes against
the principles of rule of law.
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There have been cases in which
people were not given protection a.
they had to go to the High Court and
the High Court has issued writs of
mandomus to the police.

Shri Nagi Reddy: How many writs
bave been issued against the Congress
Government?

Mr. Speaker: Order, order, the hon
Member can answer later

Bhri G, B. Pant: So far as the Con
gress Governments go, I have not
heard of a single

An Hon, Member: Largest number

Skri G. B, Pant: 1 have not
heaid of a single case yet in which
the High Court had been asked to 13-
ue a wnt of mendamus to give pro-
tection If there has been such a cas
and if such an order has been passed,
we would like to know about it We
would see what could be done We
would not say that it is the right thing
that has been done If the Congre-~
Government has done anythung that
is wrong, that wrong must b
remedied” So far as I am awarc
nothing like that has been done I do
not think that during the ten years o1
12 years of Congress rule

Shri V. P. Nayar: Misrule

Shri G. B. Pant: there had
been In the aggregate as many wi'n
drawals and remissions as in the Staic
of Kenala

Shri 8. M. Banerjee. Just now t
hasz happened in three cases

Shri G. B. Pant: This 1s so far as
acts of violence are concerned Thure
may have been some cases in which
there was some non-violent picket-
mg or something hke that But
where any sort of violence was in-
volved, no such action was ordinanly
taken If there had been any cases,
their number must be very small

Then, 1 would submit that it has
been reported that the benefit of the
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80\called police policy was given to
ONy get of labourers or peasants and
Q to others Simularly, the Ant-

iction Ordinance was adnunustered
N 3 diseriminatory way There had
been complaints about co-operatives
alt,  So far as the promotion of co-
OReratives 15 concerned, we all agree
ang as the hon Members know, we 1n
ur platform, today, are for them
“‘ntermptwm)

Mr. Speaker: Order, order 1f hon
Mumbers go on hike this, how can we
ar anything here” Order, please

Shri G. B. Pant: There has been no
dgerimination 1n these matters It 13
%9metimes said that we have mterfer-
d with the Kerala Mimstry because
©1"(fie progressive measures {fiat they
Wire taking and the laws that they
hay passed We are being blamed by
Pérsons for whom hon, Members
%Rposite scem to swear the respect in
Which we hold them that we are carry
Mg out the communist programme

Shri Nagi Reddy: In words

Shri G. B. Pant: That 1s the mamn
©large against us and they have form-
ed 5 gifferent party so that the com-
Mynist programme may not be carried
o4t by us

Shri Tridib EKuamar Chaudhuri: Is
Ny hon Minister aware that the Chief
Mimster of Kerala said that the Com-
Mynist party was carrying out the

bngress programme?

Shri G B Pant. 1 may tell you that
the Congress has to its credat progres-
*lye measures which 1t will be hardly
Possible for any party to carry out
Within any measurable distance of
Yme Al Princely States have been
Merged in the Union of India Can
8ny one think of any measure more
Progresuve than this” Zamindans

ave been abolished Talukdarms and
Jagirdan: have been abolished

N Shri Sadhan Gupta: But, peasants
wmve been evicted

Shri G, B. Pant: So far as my State
Is concermed, the abolhition of zamin-
a1 has been accompanied by the
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granting of permanent rights to every
tuller whether he was a tenant or a
sub-tenant This goes much farther
than ‘what Kerala has done, Sumilar-
ly, so far as laws for relief of in-
debtedness go, we have wiped out
indebtedness to a large extent I have
had opporturuties of dealing with
these matters and I am prepared to
stand any sort of examination on this
score So, do not concoct things
which have no basis whatsoever The
situation calls for a calm and dispas-
sionate consideration, and that i1s what
we would request the hon Members
opposite to bring to bear on this 1ssue
which has been sought to be clouded
m other ways

There are many other points, but, as
I said, I would not like to take more
time of the House It 1s my wish, and
it is my prayer, that thus House may
succeed not only in taking the right
step at one tume, but in following it
up with energy and zeal, so that the
ideals which we have cherished may
be reahised and that democracy which
we have dreamt of all our life and
which 18 now the basic creed of our
everyday activities may be preserved
built up and nurtured in this country

Mr, Speaker Resolution moved

“That thus House approves the
Proclamation issued by the Presi-
dent on the 31st July, 1959, under
Clause (1) of Article 356 of the
Constitution ™

8Shri Naushir Bharucha (East
KXhandesh) I think the Home Minister
18s modified the proposition

Mr. Speaker: Yes, those words are
not in the end now That 18 all There
15 no other modification The other
words were “assuming to himself all
the functions of the Government of
Kerala” He now wants that those
words may be omutted The Pro-
clamation was 1ssued with respect to
clause (1) of article 358 of the Consti-
tation which provides for the super-
session of the leguslature, taking over
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of the Government’s functions, issuing
certain other directives and so on,
It 13 comprehensive now This meets
with the objection that was raised by
Bhri Tridib Kumar Chaudhuri

There are some amendments which
have been tabled Hon Members are
aware that a negative amendment
ought not to be moved

Shri Easwara Iyeér: With respect to
that, I may submut that mine s not
a negative amendment. 1 would sub-
mit a word of explanation before you
give your ruling on that

Mr. Speaker: How 1s 1t a pesiive
amendment?

Shri Easwara Iver: Although I have
lised the word “disapproves” there,
vou will kindly see that I have intro-
duced a provision calling upon the
President to revoke the Proclamation
under article 358(2) So, 1t 13 a posi-
tuive amendment that I am seeking to
move although 1 am asking for dis-
approval (laughter) You may laugh
over it Probably you are not aware
of article 356(2) Article 356(2) says

*‘Any such Proclamation may be
revoked or varied by a subsequent
Proclamation "

So, I say that although this Resolu-
tion 13 tabled under article 358(3)
secking the approval of thus House,
it 1s open to this House to call upon
the Union Minstry to advise the Presi-
dent—the Home Minister himself said
that he has advised the President to
1ssue this Proclamation—to take pro-
per action under article 358(2) by
revoking the Proclamation, so that it
1s not a negative amendment It 1s a
positive suggestion that I am making

Shri 8. M. Banerjee: Taking advant.
age of article 356(2)

Shri Easwars Iyer: Approving means
that it is open to the House to dis-
approve also.
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Mr. SBpeaker: There are amend-
ments similar to Shr Easwara Iyet’s,
which read thus;

That in the resolution,—

(i) for ‘approves”
“disapproves”; and

(i1) odd at the end—

substitute

“and requests the President to
take immediate steps under clause
{2) of Article 356 of the Constitu-
tion revoking the Proclamation and
restoring the functions of the
Ministry and the Legslature 1n
Kerala State”

Shri Esswara 1Iyer: Amendment
No 4 13 a substitute Resolulion which
reads:

That for the original Rusolution,
the {following be substituted,
namely —

“That this House disapproves the
Proclamation by the President on
31st July, 1959, under clause (1) of
Article 356 of the Constitution
assuming to himeelf all the func-
tions of the Government of Kerala
and calls upon the Union Ministry
to advise the President to take im-
mediate action under clause (2) of
Article 356 revoking the Proclama-
tion and restoring the executive
and legislative functions of the
State as 1t existed on the 3ist July,
1959 "

Mr. Speaker: There are some pre-
cedents regarding thus

Thus 15 not a matter of first impres-
sion. Here 15 para 326 from Decisions
from the Charr,

“On the 29th March, 1056, after
Shri Govind Bellabh Pant had
moved his Resolution approving
the Proclamation issued by the

1 President on the 23rd March, 1956,
"under Article 8356 of the Consuitu-
tion relating t:r Travancore-Cochin
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(1) "That for the original resolu-
tion, the following be substituted,

namely*' —

“That this House disapproves the
Proclamation 1ssued by the Presi-
dent on the 23rd March, 1958, under
Article 356 of the Constitution, as-
sumng to himself

“all the functions of the Govern-
ment of Travancore-Cochin"*

{2) ‘That in the Resolution—

for “approves” substitute “dis-
approves”'

(4) ‘That in the Resolution—

for “approves" substitute “urges
the revo.ation of ™'

Same thing as Shri Easwara Iyers
amendment

Shri Easwara Iyer: He has put
Article 35612)

Mr. Speaker: It does not matter

“Ruling all the amendments out
of order, the Speaker observed.

‘Amendments Nos ! and 2 in the
name of Shii Kameth awe nega-
uive ones so they are not allowed ***

Amendment No 4 1s also not
allowed on the same ground’

There are other rulings also to the
«ame effect

Hon Members will kindly conmder
that so far as this matter 1s concern-
ed, aill such Prorlamations may be
1evoked or varied by a subsequent
Proclamation The 1ssue of the Pro-
clamation 1s by the President Thus
House has no right to 1ssue a Procla-
mation It can only approve of the
Proclamation 1if 1ssued

Shri Easwara Iyer: I may be per-
mitted a word of explanation Al-
though 1t 1s for the President {u issue
a Proclamation, the Home Minister
categorically stated that the Premdent
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has acted as the constitutionsl head
of the Siate and listened to the aid
and advice of the Ministry If that is
so, this Ministry is also responaible
under the Constitution to the House,
and that 13 why I have stated in my
amendment that we may call upon
the Ministry to advise the President
to revoke the Proclametion under
article 356(2) It is not the discre-
tionary power of the President that
is to be exercised under article
356(2) but the constitutional power
of the President wheremn the Union
Ministry steps m and advises him to
r?ﬂle it on the call of this House

W, Typadaee N e osad e,
laswara Iyer not once, but twice

So far as clause (2) of artucle 356
18 concerned, it reads

“Any such Proclamation may be
revoked or varied by a subseguent
Proclamation "

It is common knowledge, and 1t 1s
also one of the fundamental 1ules of
mterpretation that the person who
appoints has got the right to dismiss
that the person who 1ssues the Pro-
clamation can revoke the Proclama-
tion The President need not come
to the House He can issue a Pro-
clamation, and as soon as he 1s satis-
fied that the emergency exists no
more, he can, of his own accord,—of
course, he 1s always advised by his
Mimster—without comung to this
House, revoke the Proclamation
Therefore, he has got the night to
issue a Proclamation and to revoke a
Proclamation

If it has to be approved for a
period longer than two months, cer-
tainly he has to come before the
House But there w a difference
between an Ordinance and a Procla-
mation, though the same wording is
used The President issues an Ordi-
ce, and it is open to the House to
pprove of it within a perfiod of
six weeks, otherwise, it will go on
for six weeks. Within six weeks
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Government may bring « Bill to put
into effect all the provisions of the
Ordinance The Ordinance, unless it
18 disapproved in the meanwhile, lap-
ses at the end of six weeks if nothing
more happens There is no similar
provision here to disapprove of

Proclamation within two months.

14 hrs.

I before the end of six weeks, ne
Bill 18 passed, then an ordinence
lapses, in the case of a Proclamation,
if no resolution approving it 1s pass-
ed, then 1t lapses at the end of two
months  There 18 similanty of pro-
wvision, so0 far as ordinance and pro-
clamation are concerned, in this res-
pect, both will stand on the same
footmg, the hfe of an ordinance 1s
six weeks, whereas the Life of a pro-
clamation 15 two months If no effort
15 made or no step 1s taken to conti-
nue the ordinance by way of a Bill
or t0 approve a proclaméation by way
of a resolution, then both of them
lapse

But there 1s an additional provision
that has been made in article 123 of
the Constitution relating to ordinan-
ces, and that 1s, that 3f this House
fecis that even for six weeks, the
orainance ought not to be m opera-
tion then 1t may have 1t revoked by
a resolution mmmediately But a
simuar provision 18 not there in res.
pect of proclamations When once a
proclamation 13 made it shall conti-
nue for a period of two months, there
15 no question of revocation, unless
the President who 1ssued the procla-
mauon himself revokes it There is
no power for this Parhament ¢to do
sa  While in one part of the Consti-
tution, 1t 15 said in respect of a simi-
lar matter that it may be
yet in another part of the Constitu-
tion, relating to this matter, we find
that it 1s entirelv left to the discre-
tion of the Presmident advised by his
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Censtitytion. The Constitution could
have ensily szid here that it s open
to the House to have it disapproved
within a period of two months. But
that has been deliberately omitted
here, Therefore, the entire discre-
tion is given to the Government of
the day headed by the President, or
the President advised by his Minis-
ters, to watch and then if he has to
revoke it, to revoke it himself, or if
he wants to continue it, to advise his
Ministers to bring forward a resolu-
tion for approval, as he has done In
this case. I am sorry that this is not
on all fours with the case of ordinan-
ces, There 158 no provision for dis-
approval here. That is left to him.

1If there were no d.fference bet-
ween the one and the other, I would
possibly have streased the language
saying that this House is entitled to
five advice to the Ministers or to the
Government who have to advise the
dent. But there 1s a difference.

It 18 within the exclusive jursdictiort™

of the President to 1ssue a proclama-

' tion or to revoke .t. If the proclama- !
. tion has to continue m force beyond
two months, this House has to approve
of it It cannot be revoked before,
unless the President himself thinks of
revoking 1t. Th.s House has no juris-
, diction to revoke it within a period of
two months. That iz the position

under the Const tution.
i

Therefore, 1 am exceedingly sorry
that I cannot allow this amendment
There are also precedents in this re-
gard. On a prior occasion, it was
ruled that this kind of amendment
was a negative amendment; and nega-
tive amendments arc not allowed

Now, the only amendment that
satisfies all the testy and does not
contravene any of the provisions 1s
that tabled by Shr1 Narayanankutty
Menon, which reads:

“That at the end of the resolution,
the following be added, namely:—

‘but expresses its regret in  not
having given any cogent and speci-
fic reason for assuming that the

respect of Kerala

Government of the Kerala State
could not be carried on in accord-
ance with any one or more of the
provisions of the Constitution and
also in not giving the Government
of Kerala an opportunity to repre-
sent 1ts case before the Proclama-
tion was issued inter alia dismiss-
ing the Kerala Government itself.”

While approving the proclamation,
It Just makes a general remark pos-
sibly for future guidance. I do not
find anything there technically
objectionable

Shri P. K. Deo (Kalahandi): So
far as my amendment 1s concerned,
I beg to submut that there has been a
precedent in this House. When this
PEPSU matter was d.scussed on the
12th March, 1953, a similar amend-
ment had been admitted in this
House, that had been tabled by Shri

H N Mukerjee. That was to the
effect that*

“for the word ‘approves’ the
words ‘takes into consideration’ be
substituted ”.

So. 1 request you to admt the first
part of the amendment standing in
my name. Regarding the second part,
1t 15 a suggestion for future action.

Mr. Speaker: No, it 1s the same
thing The hon Member has put his
amendment this way by saying:

“for ‘approves’ substitute ‘takes
into consideration’”. He has not
used the word ‘disapprove’ there.
Bul, later on, he uses an expression
to that effect, he brings up the
samec¢ matter m substance by say-
Ing

“add at the end.

‘and resolves that the proclama-
tion shall be revoked before the
3ist of January, 1960 and parha-
mentary government restored in
the State'”.



aBss Resolution re:

{Mr. Speaker]

That 13, he disapproves and wants the
revocation of the proclamation. If he
approves, I do not know whether he
would be for revocation. If he ap-
proves, let him vote for the resolu-
tion; {f he disapproves, let him vote
against it, but not by means of this
amendment Even this amendment 13
out of order

Shri Tridlb Kumar Chaudhuri:
What about my amendments Nos 5§
and 6?7 Amendment No 5 s copied
word for word from Sardar Lal
Singh's amendment and Shn1 Baha-
dur Smgh's amendment 1n the
PEPSU case

Mr. Speaker: That 1s also negative
m character

Shri Tridih Kumar Chaudhuri:
But that was allowed at that time

Mr. Speaker: The amendment

reads:

“This House, having considered
the Proclamation 1ssued by the
President on the 31st July, 1059
under clause (1) of article 356 of
the Constitution assuming to him-
self all the functions of the Gov-
ernment of Kerala, regrets that the
action of the Government of India
in suspending the Constitution and
the assumption by the President of
the functions of the Government ct
the State of Kerala, in the manner
that these have been brought about,
would not serve the best interests
of healthy development of demo-
cratic traditions in India "

This goes against the spirit of the
resolution which is only for the pur-
pose of approval The hon Member
may zpeak, if he gets an opportunity,
and say all that he wants to say: he
may say that 1t was not proper, this
ought not to have been done and so
on. That is not aiding this resolu-
tion; it only opposes this resolution
gnﬂ!y he has stated the grounds in de-
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So, only Sht Nareyanankutty
Menon's amendment is there.

Shri P, R. Patel (Mechsana): There
15 also another amendment in his
name.

Mr, Bpeaker: I have seen the other
amendment in the name of Shri Tri-
dib Kumar Chaudhuri also. There
are some modifications here and
there, but it is the same in substance.

So far as the original resclution is
concerned, I omutted the words
‘assuming to himself all the functions
of the Government of Kerala’, But I
must add the words ‘in relation to
Kerala’. Otherwise, the resolution
will be absolutely general, and 1t wiil
not indicate anything

Therefore, the resolution will read
as follows:

“That this House approves the
Pro lamation issued by the Presi-
dent on the 31st July, 1959, under
clause (1) of erticle 356 of the
Constitution 1n relation to the
State of Kerala”

The hon Minister may lay the
summary of the Governor's report on
the Tablc of the House

Bhri G. B. Pant: I beg to lay on the
Table a copy of the summary of the
report of the Governor of Kerala to
the President
[See Appendix 1I, annexure No. 74-A)

Shri Narayanankutty Menon
(Mukandapuram) May 1 make one
submission? I am not moving my
amendment, because I had coupled
my amendment with that of 8hri
Easwara Jyer so that they should be
read together Since thet amend-
ment has been ruled out of order,
and is, therefore, not being moved, 1
am not moving my amendment also.

Shri Vajpayee: He should take
leave of the House to withdraw the
amendment,
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So, there are no amendments before
the House now Only the resolution
in the modified form is now before
the House.

Shri Jaipal Singh (Ranch: West-
Reserved—Sch Tribes) What about
adjournment of the House?

Mr. Speaker: Yes, we had said that
we shall adjourn for an hour It is
now 2-10 p.m Bo, we shall meet at
3=10 P.M.

Some Hon. Members:
3-30 P™m

Let 1t be

Mr. Speaker. All right The House
will now stand adjourned and meet
agan at 3-30 Pm

14.10 hrs.

The Lok Sabha then adjourned fill
Half Past Three of the Clock

The Lok Sabha re-assembled at half
past three of the Clock, Mr Deputy-
Speaker in the Chair

RESOLUTION re PROCLAMATION
IN RESPECT OF KERALA—
{contd)

Mr. Deputy-Speaker: The Resolu-
hon 15 before the House Shn S A
Dange

Shri 8. M. Banerjee: The Speaker
asked Shri Muhammed Ehas to

fthdraw from the House 1n the
morning. As we are having a very
imporiant debate, would you kindly
rescind that order and allow him to
come In?

=

respect of Kergla
Shri C. D. Pande (Naini Tal): How
does it make any difference? Ha
should have known before,

Mr. Depaty-Speaker: The Speaker
has 1ssued the order. It might be
difficult for me to revoke it.

Shri C. D. Pande: That cannot be

allowed It 15 the lightest punishment
that could be possble

Bhri 8. A, Dange: Sir, the subject
before us has already been charac-
terised as one which has caused not
only a lot of stir in the country but
also anxiety n the minds of all poh-
tical parties, all interests and all
clusses So 1 would like 4o treat this
guestion mather from the standpoint
of politics than from the standard
adopted by the Home Mimster in the
larger part of his speech

He brought in questions of release
of prisoners and so on and so forth. I
do not want to discuss that for the
present, but 1 would straightway deal
with the political question If any-
body goes round the country and
reads the papers and even meels
Congressmen who may be anti-Com-
munist, he will find that even m thewr
minds and especially in the minds of
the muddle class, there 15 a feeling of
uneasiness, 8 shight discomfort at
what has happened. People may
even say that the Communist Party is
bad and Communists are certainly
very bad and do not deserve to rule
or live in this country and so on.

15.34 hrs.
IMR Sreaxzr wn the Chasr)

But the brntterest antu-Communist
cven today feels uncomforiable about
what has happened Why is that feel-
g there Like that? It shows that for
a large number of people—almost a
majotity n  the country—what has
happened is not according to the
tenets of democracy It does not
satisfy their feelings as to how demo-
cracy should develop, and they feel
that something has happened which
is a crack in our future development.
Hence arses g httle feeling of dis-
comfort, uneasiness, anxiety to know,
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s tremendous desire to know about
the subject that has been aroused in
all ranks of people. [Even the most
backward people, who would never
thought of politics, have been roused
into a sense of politics and are ask-
mg why this has heppened.

Naturally, therefore, we should like
to discuss that question from that
pomnt of view A Ministry has been
dismissed Yes. But a Ministry had
been dismissed before also, as the
Home Minister says Four or five
mterventions have been there before.
But never has an intervention caused
such a stir, such a feeling, such an
uncomfortable feeling in the minds of

the middle classes, wntellectuals and”
even Congressmen as this interven-
tion has caused Why this peculiar-
ity? (Interruptions) If you are not
roused, I am very sorry for your
future (laughter)

I was taking 1t for granted that the
gentlemen do feel and are roused and
want to know and find a solution for
e situation whi~h, for all purposes, 1s
not healthy for anyone, let alone the
Commumst Party I was perhaps
misunderstanding 1t May be But in
any case, Congressmen at least out-
side this House, and somec of them
here who may hke to acknowledge it
whenever there 1s a possibility for
suth & thing, do feel that something
has happened which should not have
happened If it 1s the intention or
the view of people that what has
happened 1s exactly what should
have happened, that, of course, 18 an-
other matter When approving the
Proclamation, one might take that
stand; due to the party position m this
House, perhaps one cannot tell the
truth. Anyway, I am not concerned
with that.

Now, this thing has aroused atten-
tion because it was, as is already said,
e Communist Minisiry and an un-
precedented situation had been creat-
ed in a State ruled by the Commun-
ists. And it is sald that the Govern-
ment of India from the very beginn-
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lng wanted to be very helptull It
Almost went out of its way, even per-
haps to the point of embracing  the
Chiet Minister, actuslly, in the pro-
der Congress manner! It went out of
lts way to help the Government, lest
it might be msunderstood that

~ause it was a Communist Govern-
Ment, st was not being  helped!

erefore, they say that this inter-
Vention is not at all in furtherance of
the interests of the Congress Party ur
Qgainst the interests of the Commun-
3t Party, but is resorted to in order
ty cure a mtuation which was beyond
%ure except by this method of dis-
Tussing a Ministry. That is the ques-
ton that i1s worked out.

asgh

Now, I want to put that question
2nd ask- 1s that true? My position is
that from the beginning there was
81most a feeling, at least m  certain
leading Congress ranks, that from A
'y Z what was happening was wrong
8nd, therefore, 1t must be suppressed.

1 will detarl one or two points to
Mustrate my case  First, when the
®ection results came, then, of course,

ere was surprise Communists clee-
td> By a majority in a State and
Eoing to form the Government? Whet
4 horrid thing” Impossible? How

€an 1t be? That was the question
bemg debated 1n the conservative
, throughout the Congress

Biross, throughout the Press which
Was enamoured of expressing conser=-
Yative bpinion Why this  eurprise?
‘ause it was taken as an axiomatic
Yuth thet Communism has no roots
I, the country, Marx 1s naturaily out
Ot date, Socialism of the Marxian
Ype can never win a virtory! And,
hercfore, another axiomatic truth
1at Communists if ever they have to
f5rm a Government or capture power,
Must do 1t by ermed struggle, by eap-
YYring power by ail sorts of means
®xcept a proper, democratic olection!
Communists coming to power by a
Mizjority of votes through an »lectoral
Method 1o a democratic country s
Unpossible! Take the Soviet Union,
Take China; take the other demo~
Clacies. Where ia there a picture, mn
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Guough the votes of the electorate?
Therefore, it was acoepted that in
india i could never happen, that such
country of ours could never give
to the Communists!

g

g
1

the thmg happened. The
ists get the vote, May b
five lakhs more or five lakhs less—
is not the point. But they did
the vote in an election and got
the majority of seats in the legisla-
ture, That surprised, shocked and
frightened certnin elements, especial-
ly the Congress Party and the Con-
greas Governments in the States and
at the Centre, for this was an unheard
of dning'  Ome Moroasder evenr went ‘o
the length of saying before the elec-
f they win, one does not

whether they should be sllowed

to form a Government (Interrup-
tion). He was then pulled up. Then,
ultimately, good sense prevailed;

|

Government Good
seuse prevailed and the communists
formed the Ministry

Immediately the Congress General
Secretary jumped into Kerala, Shn-
man Narayan.

A» Hoo. Member: Agarwal

Shrt 8. A, Dange: He does not like
to put that name ‘Agarwal’, because
be wants to rule out the smell of
communalism from the name at least,
if not from the hecart. So, that is his
new name, Shriman Narayan, and he
jumps into Kerala and immedately
announces that law and order 1s 1n
danger, life is insecure—within 3
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The Deputy Minister of Food and
Agriculture (Bhri A. M. Thomas):

a yense of fright. They did not want
Us {0 come to power through elec-
tions. But then they found their
varigus theories were blown up; all
their accepted principles about com-
mynism were finished because we
hag come to power by election.

Shri Asoka Mehta (Muzaffarpur):
The theory is to get rd of you by
election—to see whether we can ged
nd of you by election

Shri §. A. Dange: I will come to
that later That is why you wanted
intervention You cannot get rid of
us by election; that 1g right.

Now, of course, people say that we
cafne {o power not because we were
liked by the Kerala people But, in
any case, they voted us, some few
lakhs less than others. They smd 1t
Wag a munority vole May I know if
this whole Treasury Bench has a
Majonty vote in the country?

Ap Hon. Member: No, no
Shri 5. A. Dange: All of them . .

Pandit K C. Sharma (Hapur): Ten
times more than what you have got.

Shri S. A, Dange: Twice elections
took place m this country. The most
POpular man in this country, the man
Who deserves to get the highest num-
ber of votes, 1n the country failed to
£et the highest recorded number of
Vates, 1n the elections. That is a
fact of hstory It was once a seat in
Telangana that got the highest
Number of votes and in another it
Was a seat in Bombay that got the
highest number of votes. It in not a
Question of judging by the wvoles
(Interruptions).
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I am not casting refiection oe we cause 1
mmhmmh.:’ltmm cause of i, the background of it, e
the main factor in elections is more fwﬂllht.m :m:l’eg:hmh
percentage, then, it is not the real x"l .I iﬂ':um.thlymmmﬂ

index, (Interruptions). So, here I
am prepared to concede that we did
not get a majority vote—we had not
the majority of people beh:nd us. I
am quite prepared to concede that
position.

In fact, I am prepared to concede
to you another reason which the
Congress party people have them-
selves put forward. And that ig this.

that was a positive factor in our aid.
And, it that could teach them a
lesson, I should be glad about that.
At least in history we shall have
carried out one function, that is,
convincing the ruling party, ruling in
13 or 14 States and the Centre, that
its dissensions, its corruption and its
policy are making the people disgust-
ed and, naturally, :n Kerala, they
turned to the Communists. If they
did not turn to the PSP, then 1
cannot help it If they did not take
to R.S.P. I cannot help it. They have
a chance in UP. where with 98
dissidents the Congress party is in
crisis. They have chances in other
States like Bithar where there is a
big force, Let them try their luck.
Why should they be jealous of wus
and give up their platform of
i >y

So, in Kerala there was this
peculiar situation, From 1947 there
were 7 ministries. They tell us that
we are the cause of instability. No;
we were the cause of the largest
amount of stability and continuity
and of prope? rule. Within 10 years
there were 7 ministries; out of them
5 Congress ministries and four of
which feel because of dissensions in
e Congress Party. This was the
picture of
instability. There were 4 or §
general elections and 2 interventions.

People charge us by saying, com-
munists are out for power only for
their own party. Does our behaviour
show that? Why do you forget the
facts of hstory? When the elections
were to be fought we proposed to

have electoral alliances,
alliances, seats
political parties whom Shri G. B.
Pant mentioned so graciously and so
very flattermgly—because he wanted
us to forget the Catholic Church and
the Na.r Service Society—to these
political parties we offered an alli-
ance And, in that alhance what did
we offer? The P.S.P, were demand~
ing 37 seats and we were compro-
mising very near; the RSP. wanted
17 seats; we were prepared to com-

what they will get. They will have
to meet a situation where it may be
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have made any compromise with
these gentlemen with 32 and 40 and
80 seats We had just an inkling that
we might win, but if the front was
there s0 much the better But if it
is not, then let us try our luck and
let us hope that the people wall trust
us They trusted us and we got the
majority

There was this thing From the
very beginning these people had a
fright and a shock about the electoral
results, and the results came, as I
am telling you, because of the situa-
tion that prevailed

They say, we have a lust for
power [Even after this, when we
we.e 1n a majority, did we or dd we

This was an unprecedented example
set by the communist party only in
India, that though we had a majonty
yot we offered to the other left

political parties seats in the ministry

Amn NMom. Member: For retaining
power.

Shri 8. A. Dange: That was an
unprecedented example We did it
a0t because we wanted power for
our party only but we wanted a
Government, a rea! democratic Gov-
tmment, If that were not so we need
%t have offered any terms A letter
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was written to the other parties

the letter was kept pending for
number of months But
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want to be 1n power even after
majority of seats were won
want only our Mmnistry to
was belied Previous to the election,
we offered a front. After the elec-
tions, even when we had a majority,
we offered a composite Minustry to
be formed but these force rejected it.
They may be right in their rejection,
they may hate us or dislike us That
18 another matter The question is
whether we tried it or pot I
certainly they had accepted it, thea
the position would have been quite
different, there would have been a
Ministry of the front and there would
have been a majority in the Assembly
of the Communist Party, the Praja
Socialist Party, the KLP, etc So,
in the method of coming to power,
in the formation of the Ministry, in
the method of running the admmis-
tration, all along we did not show any
desire to have a Communist rule as

;

munistry of the leftist
parties This was our positton We
were not really out for what they call
the total dictatorship of the Com-
munist Party However, when they
were disappointed with the election
resuilts, the first shocks were some-
how or the other digested they start-
ed a cold war this Ministry must not
be allowed to govern in peace. They
expressed a surprise that the com-
Munistg did not do things which they

lisation of this and that and all that
tremendous programme identified
with communism, and did not have
violence, dictatorship, suppression
and so on All that was not tried by
the Communists and so there was
some dissppomntment. In fact this
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appeared as a complaint in some of
the publications about Kerala. They
found that we were trying to put into
practice the programme of the Con-
gress, Some of them asked: are you

munism in this country?! Land
reform is the basic tenet of
communism, the earning of a living
wage is a basic tenet. In fact the
position 1s that, if the Congress were
really to put their own programme
into action, they would not be what
they are today and the country would
be quite different. The problem is
not one of programmes or objectives.
Socialism is the objective, The pro-
gramme 1is there; the Nagpur pro-
gramme has been included just now.
The difficulty is that it is not being
put into effect. When evictions are
taking place, such sentiments
are expressed—the Ministries do not
act with such firmness and in a non-
partisan manner as to see that they
are not evicted. The land-lords evict
the tenants and they are told to go
to law and be merry about it. The
programme prohbiting eviction 1s
good; it is there. Take zamindary
abolition. Zamindars exist by what-
ever other name you may call them
Therefore, the guestion is not about
the programme or the objective, The
zoal of a classless society has been
accepted by the Congress; we have
no quarrel about the objective, Our
quarre] is that these measures are
not executed; they are not properly
implemented because they lie on the
side of the peassniry, the working-
tlasses and the middle-classes for
whom the laws are supposed to be
made to make them prosperous, so
then what if happening? With'n the
framework of socialism, monopoly
capital is growing. The tenants are
not getting land; the pessant does not
get his rights; the worker and the
middle-class do not get their rights
and everywhere there is a feeling of
frustration. Why is it s0? What was

wrong with the old programme?

Certainly everything was right with
the programme and when we wsaiéd
that we would implement their pee-
gramme, it was just another fright

for the Congress Party, They were
frightened at this: Communists
implementing the pro-

Congress
gramme! That has mesnt that the
Communist Ministry impleshented the
same land programmes as the Com-
gress Ministry tries to implement in
another State, and the same laws.
the laws are implemented in
proper way, the peasant will be
fited. The laws in U.P., Bengal
Kerala are all the same but
effects differ, People in Kerala
while they do not gain in those
because the Ministries are diff
This answer would naturally be
in the minds of the people. The
gress has become the Ministry of the
bourguoise land-lords while the other
Munistry is not Hence, with the same
law, there is a fundamental change.
In effect this fundamental difference
would grow and then perhaps people
would gravitate more and more
towards a view pomnt where they
would keep the same laws and pro-
grammes but chenge the Ministers
and M nistries so that they may have
a better society. Once that feeling
comes, then there is the end of the
Congress Ministry everywhere, This
was the second fright in their minds.
Implementation of the ex:sting laws
and the existing programmes and also
meking new laws-—this double-edged
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interests of the toiling people and
that was the complaint against us.

Sometimes, they hurled ridicule at
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has to serve the ruling Ministry, what
it ig and what it orders them to do.
The police is pitted against the
people.

Therefore, the first step taken by
the Kerala Ministry was to make a
police statement. We defend that
statement and we shall make it
again—that the police shall not inter-
fere in strikes in favour of the
employers, that the police shall not
interfere in peasant disputes In
favour of the land-lords and the
police shall observe the law in such
a way that it is not a party against
the workers and the toiling masses
and in favour of the exploiting class-
es, It was correctly declared and I
would in fact welcome if some of the
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respect of Kerala
that. . . . (Interruptions.) The refer-

ence to the bhangl colony firing is
inconvenient; forget it.

S0, the police statement was there
and that irritated them again. But
what was wrong? They started a
scare that the police would remain
neutral and that there would be
murders and loot and dacoities,
insecurity and so0 on, If the police
are not let loose against the workers,
how can there be insecurity? For
whom is there insecurity? For the
exploiters who want to suppress the
workers? No, We are not going to
give them security. The Congress
Ministries want to give securities to
the exploiters A charter was given,
as one Minister stated here, that for
the next twenty years, in the Third,
the Fourth and the Fifth Plans, there
would be no nationalisation, Ves.
You Ministers may give them the
charter of life for the next four Five
Year Plans. We are not golng to
give. And, if we come to power we
will see that we make that state-
ment again. Therefore, it is a ques-
tion of principle, It was not a ques-
tion as though the police were
neutralised, not ag if all crimes were
not to be stopped, corrected and all
that, It is a question of policy in
relation to ciasses and the struggle.

16 hrs.

So, Sir, that was another grouse.
Shall we retreat from that? No, we
are not going to retreat from that
position. Then, when they found that
the workers and the peasants were
going to make their demands, they
said that all these demands were made
m order fo buffress the Communist
Party. Sir, i the plantation workers
get their minimum wages, if the coir
workers get their wages, if the
minimum wage clauses are enforced—
we enforced minimum wages clauses
for 18 industries—if we reorganise
the coir indusiry because there was
unemployment there, if we tried all
these measures, what are we to do if
it is attributed to the Communist
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Ministry and by logic of extension,
unfortunately, it is applied to the
AlLTUC In fact, these gentlemen
should have sided with us
S8ome of them did. Their
own workers sided with these
measures, When it became a politi-
cal question, that this may be
regarded as a political question by
the party, they all came down and
took their stand against these
messures. That was unfortunate.
What were those measures? They
were the mmmum wages laws,
enforcement of anti-eviction laws,
the police policy etc. How were those
measures against the people? How
were they agamst democracy? How
was democracy being butchered by
these measures? I cannot understand
How were we going agamnst demo-~
cracy? We were not going aganst
democracy. We were, in fact, buttres-
sing it, strengthening it. And, demo-
cracy in this country, if it is to be
real democracy it must be a toilers’
democracy, It cannot be an ‘“impart-
ial”. democracy belonging to the
exploiters and the exploited, where
an explioter can make himself rich
and put the country m a ditch as
much ag he can and still be a claymant
of democracy. No, Sir Democracy
is certainly for all. For all to do
what? Not for the exploiter to
exploit m such a way that the coun-
try goes to the dogs No, Sir; that is
not called democracy

Therefore, while taking these mes-
sures which arc called partisan mea-
sures, we were actually, in fact,
defending the economy. We were
defending the economy of the country
also. We were defending the poor
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introduced the Agrarian Bill. We also
had on the anvil the Trade Union Bill
I admut there was a furore and agita-

we passed But if they had & discon-
tent, how did they express it? What
was done by the Central Government,
the Congress Party and other people
in orgamsing the discontent and lead-
ing to a certain conclusion? That is
the point

I do not want fo go into the question

at all I am quite prepared to admit
that we committed several mistakes
that the people had a grouse and they
were quile justified in expressing it
But I am quite sure that the Home
Minister would not admit it in my case
or 1n the case of the State of Bombay

Prime Minister. But the symbolism
became a bigger reality. Then it
became a violent picketing, them it
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us, I would like to in between?
Is that right allowed to the SBam-
Maharashtra Samiti? The Sam-

to sit there claiming that he has got
the msajority voteg of the people. The
Samyuktas Maharashtra Samiti gave a
wonderful picture of ‘people’s upsurge’,
‘mass upsurge’ or whatever upsurge
you may call it. But there, at that
time, we were told,—it is good that
theories are being revised—it was the
Home Minister himself who said that
direct action and satyagraha are not
allowed in swaraj. Before independ-
ence, against the Bntigh it was holy
and night, and after independence
direct action and satyagraha is wrong.

respect of Keralg

passed the resolution but Sanker got
the uncorrected copy and the corrected
copy was left in his pocket. There
fore, the “uncorrected invasion” took
place on Trivandrum. If it is a ques-
tion of the Congress President doing it,
well, we do not know what relation
she has to the Congress Party. As
regards the Congress President I do
not want to say anything because she
iy just e child in politics. So I do not
want to criticise her conduct or say
anything about that. Generally it is
not always an inevitable law of nature
that wisdom is inherited by laws of
heredity. I do not want to discuss
that; it is embrassing and it is wmcul.
tured.

Therefore, here, in this particular
case, in this delicate position, I would
only discuss my friend, Shri Dhebar
or my friend, Shri Sadig Ali or other
gentlemen. I would like the Congress
Committee to appoint a commission
to find out who sanctioned what,
whose responsibility was what in what
sphere, and who disowned what and
ultimately attributed it to others. We
woud like to know that.

In any case, Sir, the cumulative
result was that thousands decided to
march on to Trivandrum, the Gover-
nor made a report that security has
gone and Government cannot be con-
ducted, the Cabinet advised the Presi-

(Outer Delhi):
When the employer has no right is it
not a sense of insecurity? What will
he do? (Interruption).

Shri 5. A. Dange: Sense of security
having vanished, the best measure to
give security to the people was to
burn buses; security having vanizhed,
the best security to give to the
was not to bring achool students
schools and teach them but to
them out on the streets; that iy
Congress method of restoring
in the country, when it is disturbed
the Cammunists. Close d schools
let loose the students;
buses; burn them and
marches with jesvashikhas 20
1t is a wonderful method of resloring
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Now, let us argue this guestion. We
committed ourselves and put these

there are charges. Let us enquire
Are these motives implied? Let us
enquire. Are there demands to be
argued? Let us st round the table
and have a conference., These friends
of ours, who never refused a round
table conference with the Britsh,
refused to have a conference with the
Kerala Government—theirr own kith
and kin (Interruption). On bended
knees they would go to the Brnitish
Governor for a conference, but with
us poor people, no conference We
have become so untouchable that they
will not even sit round the table with
us. What more democratic method
would you want® You talk of demo-
eracy and rule of law  All right,
come and sit round the table and
negotiate Here was a proposal to
restore the rule of law to which you
objected We preach negotiations to
the world outside but when 1t comes
to negotiations with the world inside,
people turm deaf cars. So, here we
were following the most democratic
method—negotiate, sit round the con-
ference table and resolve the differ-
entes If you want an amendment in
that act, suggest that. In some of the
Acts they do not want to suggest
amendments even To one amendment
that was suggested we said, “All right,
we are prepared to take it into consi-
deration and do it” You want an
esquiry in the firing We will have
it. Certainly, have an enquiry into
the firing. There is no objection to
dbat. But you stop, sit down and nego-
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arbitration, but do not
denly, they dropped the whole idea
negotiation when it was a question
Kerala Ministry because they wan
to dismiss 1t anyhow, Provide
to dismiss it because if you sit
and negotiate there may be & way
If there is & way out and a settiemen
the Ministry lives. But the aim is to

Ean
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tion, no enquiry and only the slogan
‘Out with the Government'” If the
Centre would not help we will march

At such a time we tried the last
thing We iwnvited the hon Prime
Minister himself to come Was that
noy a respect for the law, the hon.
Prime Minster and democracy that
we invited the hon Prnume Mimster
himself to comc® We were not afraid
of his commng In fact, the other
gentlemen were rather afraid of his
coming. In fact, 1t mmu:y h:hve éh:n
the Congress Party, led e -
gress President, who should have
mvited him first But no, he was not
mvited He was told, “You be at a

distance We will see here what is
going to happen™ He came What
was his conclusion” His conclusion

wag that there was a certaun amount
of hysteria there What was his next
conclusion” It was, surrender to hys-
teria, dismiss the Ministry Is that
politics? Ts that democrscy? Is that
respect for an elected legislature? You
come mn, you are surrounded by hys-
teria and then you say, “It seems that
there 1s a lot of discontent. There is
a mass upsurge which is intangible
and cannot be measured because you
do not know it hy saking how many
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peopls went to jail” Then you
round and say it s intangible, it can-
net be measured but there i3 an up-
is an
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and raised the other. Is that the role
of a mediator, an impartial leader, a
respected leader who stands by demo-
eracy, namely, to go to a country and
say that there are two blocks with no
link? We invited you to be link.
Resolve it and bring them to a con-
ference, Do you mean to tell me that
if the hon. Prime Minister had told
hig people to go to a conference they
would have rejected it, that is, these
Congress people, Christian missionaries
and all those? The way he thunders
at us, if he had done one-tenth of that
thundering against them they would
have come round But he did not.
Why. because he was hemmed in by
all the weight of the hysteria. He was
hemmed in by peculiar conceptions of
an indefinite mass upsurge. He got
overwhelmed and then instead of be-
coming a link in order to bring about
& compromise, find a solution by sug-
gesting amendments to the laws, cer-
tain meassures to be taken, enquiry
committee to be set up—all that he
rejected—be said, “Either you resign
or submit to re-election.” Re-election?
Why?! (Interruption). If there is no

Raja Mahendra Pratap (Mathurs):
To soften the feelings better say that

respect of Kerala
thin ey not a Communist Government.
but on °independent Government be-
Cllye only five independents could
male that Government possible.

fnri 8. A. Dange: 1t that logic were
10 pe applied then the conclusion is
stil] worse and that is that it was a
CONgpiracy not only to oust the Com-~
Munigt Government but even an inde-
Péhdent Government, because it wasz
not 3 Congress Government. All those

ependents who wish to go with the
gress beware.

What 1 was saying was that there
Wiy a way out, there could be a
Plomise. I am sorry to say that
Way to compromise was not pointed
oWy and was not worked out by the
Very and the only person who could
bring it about and who had the autho-
rity to do it. What did he do instead?
40 not want to attribute any personal
MOtives to him. I should be the Iast
Pelgon to do that. But the thing is
thas objectively at least he did what
Was totally reactionary.

Somebody asked me, “Is not mud-
8Ly, election & democratic solution?
Why did we not accept it?” Our Party
Fe4olution says that the demand made
8Eainst the Kerala Ministry on the
ETbunds that are given is a demand
Which is diseriminatory. It should be
itorporated in a convention, If there
S to be a national convention or if

‘ere 18 a provision in the Constitution
107 a right of recall, we would be the
firss to admit the right of recall and
8hide by it But why should it be
8hphed first only to the Kerala Min-
Siry? Why was not that thing applied
When the food scandal in Bengal was
f9ynd out, when one Deputy Minister
TEgigned, stood for election and defeat-
®q the Congress candidate? Why was
NGt that Food Minister made to resign®
I do not even ask for the resignation
o} the whole Ministry but only that
o} the Food Minister whose scandal
Was proved and in the election the seat
Was won by the man who made the
Ajjegation And yet, no action is

en.

I do not want to quote other inst-
&hces in several other Congress pro-
Vinces, If a simple statement of some-

belonging to Opposition says that

g8



2877 Resolution re:
[Shri 8. A. Dange)

98 people they have the moral courage

burning under their feet in UP,
‘Bengal and elsewhere. However, that
iz their affair so far as it is limited to
the Congress Party, but unfortunately
it embraces the whole country and
also the States concerned. So, in this
case, what 1 was saying was,—well,—
it it is mid term elections, yes; we are
prepared to accept it, provided it was
general. The simple thing to do was
to call a round table conference of all
the parties in this country or this
‘House and have a convention. Let us
by a convention accept that when
there jg a certain amount of protest,
a measurable protest, by say, a number
of signatures or some such thing, we
should come to a conclusion on findings
which are plausible and reasonable. If,
say, 30 per cent. of the electorate in
& constituency says this man hag lost
our confidence, there should be a re-
eloetion, Put it in the Constitution.
I not in the Constitution, you could

be the first to have gone and
t mid term election! But we
a gun: “No, you must
because we feel s0” Who
‘We are the elected legisla-
refore, why should we accept
have a convention binding
parties. We will abide by

£5gRsygE:
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jdea of convention was
suggestion about the right
rejected; an enguiry was

14
1g%

There is also a fun about this report.
The first Governor's report is mnot
worth revealing here. Even the poor
Governor is called to Delhi, and asked
to give a summary which is worth
keeping here, Why? I do not know

satisfies the Home Minister as capable
of being put here. This ia a peculiar
machinery which we have got here for
working out democracy.

Mr. Speaker: The hon Member's
time is up.

Shri 8. A. Dange: As you have
given me a warning, I would like to
sum up the position. Here, it is not
a question of democracy being violat-
ed by us; it is not a question of laws
being violated by wus; it is not
a question of this prisoner and
that prisoner being released or not.
1f some bad prisoner is released, make
amends for it, whatever way you re-
quire, But then you will say, “No,
it is not a question of any one act. It
13 8 cumulative act” What cumu-
lative aspect hinges on this question.
Some people wanted to overthrow the



by the Congressmen and all the story
ig known. Why go into it? I do not
want to go into it. That is not the
point, The point is, all the material
which the Home Minister gives is
totally irrelevant. The point is, the
Samiti organised a revolt. The Prime
Minister accepted there are two blocks
and they cannot be brought together.
Therefore, he suppressed the ministry
and imposed the President's rule, and
said “let us see what happens”.

Therefore, I would say that the posi-
tion that Government could not be
conducted according to the Constitu-
tion does not arise out of any of the
releases, or in respect of the sub-
inspectors or of co-operatives. The
position arose out of the revolt organ-
ised by them and on violent basis?
Did it arise suddenly? No, The con-
spiracy developed from certain of
their assumptions: ‘The communists
shall never be elected”. But now they
have been elected. “They have bursted
up our established notions. If once
they start getting clected that malaise
or disease will spread”. Then, after
getting elected, they conduct accord-
ing to the Constitution, That is another
surprise. Then the Government is

by the Congress ministry with the pro-
gramme which is theirs; with the law
which is theirs; with the Constitution
which is theirs. If these things sur-
vive, it is & threat to Congress rule

them supported it. Therefore, it was
a conspiracy against the ministry, and

I am sorry to see that the conspiracy
has succeeded.

1 must say it is a fall of certain
democrative values, According to
those values we thought that there
would be impartiality in working the
Constitution. We thought that the
ministries at the Centre would forget
in the service of the people these ques-
tions of parties and politics. But what
has come out of this? They are abso-
lutely partisans, narrow partisans, and
would overthrow pcople’s government
just because 1t ig called communist
government, and secondly, because it
acts in favour of the masses. What
has fallen is, & step which we were
taking in favour of the masses is being
halted by the action of the Central
ministry. And of all things, people’s
faith in the Prime Minister also. I may
here tell a story which may not be very
appropriate to modern times but you:
know there was a story in the Maha-
bharata that Dharmaraja's rath o
chariot used to go along with others,
but it was always about one foot above
the earth because he never told an
untruth. But once he vacillated in the
war. He was asked whether Aswat-
tama wag dead or not. He knew he
was not dead, He vacillated and said,
“Naro va kunjaro va”,~may or may
not be man or elephant. The rath
then touched the earth, and the man
became as mortal, as good or as bad
as the others were. This is the fall of
the Prime Minister in Kerala. He
vacillated and said, "I do not know.
There are two blocs. You may be
right; you may not be right”. His
rath has fallen and he has become a1
morta] as the othery were or are. And
that is not a gain to the country. His



have the experience of the Samiti. We
know it very well, what non-violence
they practise, what truth they practise
and all that against us there. But
there was one figure symbolising the
Indian nation, as we think, nationally
and internationally. and that one
figure, in this hour of trial, where
there was a question of not being par-
tisan, siding with the people, siding
with the minmistry which may even be
communist, that man fell a victum to
that over-riding thought. Marx is still
hunting him though he is out-of-date
He arose out of the grave and came up
m Kerala And he had to be burried

And so, instead of the Constitution
there 13 the gun What 1s gomng to
happen to the Constitution? He fel
a victim and there i1s a loss to demo-
cracy Therefore, 1t 15 not only a loss
of the communust mmstry It 15 a
loss to the country also because the
Constitution, democracy, the concep-
tion of non-partisanship, the concep-
tion of wielding the police for the
exploited—all that has been defeated
That is not, however, a final defeat,
Lecause, this tiume the Central Gov-
emment has intervened, but the people
are going to intervene in the last

Acharya Kripalani (Sitamarhi): Mr
Speaker, Sir, ] am not an injured
party, and I cannot rise to the
eloquence of an iyured party At
first our commumnst friends said that
the Preaident's proclamation was
ageainst the Constitution. But the
Coastitution is so clear on the point.
Whenever the President feeis—whe-
ther he gets information from the
Governor or not, that the Constitution
is being violated he can intervene 1
think this is his privilege. At first the
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toddy shops were being picketed.
There was no political question
involved at all; it was the picketing

munists believe only in these spirits—
toddy spirits—and in no other spirita.

They talk of the Copstitution What
did they say in 1950 when we framed
the Constitution? This is what they
said. The CPI called upon the people
“to fight this charter of slavery”. Our
Constitution was a charter of slavery
and now they swear by the Constitu.
tion (Interruptions)

Shri V. P Nayar: He was a con-
gressman then

Shri Hem Barua (Gauhati) How
does that affect matters now?

Mr Speaker: Order, order

Acharya Kripalani: I have thewr
latest party resolution itself which
gives us the picture of the situation
when the Centre was obliged to inter-
fere This 13 what their resolution
BAYyS,

*Economuc lhife was disrupted;
education sabotaged, normal life
brought to a stand-still; a state
of chaos and lawleasness creat-
ed” ...

Shrimati Retiu Chakravartty (Bamr.
hat): By whom*
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Asharya Kripaiank: I deny it was
created by the Home Minister. You
yourself complained that he did not
go to Kerala; you accused him of it.
1 do believe he did not go to Kerala,
but his spirit did go and you do not
believe in spirits. What .was the poor
Central Government to do? In the
country there was an impression, on
account of the bullying tactics of our
friends which were manifest last year
here, when even a telegram which can
never be considered a secret docu-
mept, was not placed before the House
that the Centre was yielding to the
bullying of the Communists. The Gov-
t would not allow the PSP. to
give a description of what was
happening there in Kerala. At every
stage, I accused the Centre, it had
shown soft regard for the communists,
had a soft corner for the com-
munists and now they have been
served right. Even the Prime Minis-
ter is served right. If his rath has
gone two feet down and if he is con-
sidered by our communist friends as
mortal, 1 do not know when the
communist friends considered anybody
to be immortal. If they consider the
Prime Minister mortal, it is good for
the soul of the Prime Minister that
he has come down and become a more
moral.
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They—the communists—have said
that the movement is communal. I
want to understand what is the mean-
ing of communalism. Communalism
means that one community wants to
gain advantage over another com-
munity. Communalism means that
one community wants to take advant-

Hes; and the Nair community, which
in the beginning had been set against
each other by the communists. They
were set against each other and the

respect of Kergla

communists enjoyed the fruit of this °
disunion for sometime.

But this new communalisra 1s such
that it unites the people. It unites
the Hindus, the Christians, the
Mussalmans and everybody else
excepting the communists. They talk
of the wvested interests; But these
people—the communists—went down
on their knees Tbefore Birla
{(Interruptions), They went down on
their knees licking his boots and
denying to the labourers what they
enjoy in the rest of India, so that they
could induce him to start some indus-
try in Kerala. They are talking
without their book; they forget what
they have been doing.

Shrimati Renu Chakravartty: That
brought you Rs. 50 lakhs.

Acharya Kripalani: But what about
the 50 industries that have been
destroyed, which was admitted on the
floor of the House? After the com-
munists came to power, instead of
increasing employment, they have
decreased employment. They have
destroyed 50 industries.

Shri C. D. Pandey: They have
destroyed men also.

Acharya Kripalani: The facts of the
agitation are quite clear. All sections
of people—of course, there were
Hindus, Mussalmans, Christians, etc.
joined—they did not cease to be
religious. In order to combine to-
gether, it is not necessary that
people should cease to be religious.
The only unreligious people in Kerala
are the communists and their fellow-
travellers.

Shrimati Renn Chakravartty: And
the Harijans and the backward classes.

Acharya Kriplani: Harijans also
have religion; if they had no religion,
they would not have fought for entry
into the temples. The Hindus, Chris-
tians and Mussalmans—because they
all belong to a religion, therefore, they
are communalists,

Christians are communalists; Hindus
are communalists; Mussalmans are
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communalists and the movement is
communal. And then, it is inspired
by vested interests When the Gov-
ernment was popular, when it was
a people’s Government, when it was
a prolctarian Government, how did
the people join? Not only the people
joined, but also, women and children
—because they have imprisoned child-
ren also—all of them together It was
worth seemng the movement and those
who have seen, have said that “we
have never seen such an upsurge n
society”. All right, leave that—
Hindus, Mussalmans and Christians.

{Interruptions)

I remember last year I went to a
conference called by Vinodaji and
Vinobay said, “Look here, our non-
violent methods and sarvodaya are so
powerful that even the communist
Government came to a compromise
with the students at the instance of
Shri Kelappan” I was thunder-struck
But you cannot disillusion a gaint. He
must lLve in illusion, because with
that illusion he can convert people I
knew better Here 1s now the testi-
mony of Shrn Kelappan He says

“The two recent incidents n
which I had a chance to intervene
have taught me a great lesson
One has to be very cautious to
deal with a Government which
has scant regard for justice I
speak of two student agitations
mn which I interfered 1 am now
posing the question to myself
“Was 1t not the fear of the spread-
ng agitation that forced the Gov-
ernment to conclude an agree-
ment?"”

He goes further and says

“An important term in the
agreement, that of instituting a
Judicial inquiry, has been drop-
ped”

Then he says:

“The inference of this is clear.
That the poor and the unorganised

This is what a Sarvodaya worker who
Pleaded with them says. They pro-
used to do certain things and then
they refused to do them. Then they
talk “conference”. Conference with
them® With those tme aftertims

Politics any more And the Sarvodaya
People aré not m politics and they
have passed a resolution that this
Government should go The Sarvo-
daya workers have passed a resolu-
tion, the labour organsations, except
those of the communists, have passed
Tesolutions, all the lawyers’ associa-
tions—lawyers are not a very revolu-
tionary people, they are very respect-
able—they have passed resolutions, all
the panchayats have passed resolu
tions, the iocal boards have passed 1t,
the municipalities have passed these.
saying that this Government 13 not
Wanted What greater proof could
there be that this was a mass upsurge?

movement Then they came forth and
said it 1s mspired by the Congress
It ;t 1s communal, how can 1t be

|



People know
better than that. It is no use their
denial.

They said that democracy has been
unperilled in Kerala. Those who call
our Constitution, the Constitution of
slavery, they say that democracy is in
peril. Let us see what they say:
They say that ;f the Kerala Govern-
ment had been allowed to run 1is
course of five years. democracy would
have been established everywhere else
in India. Thus 1s what they said with
35 per cent of votes and a majority
of two, having induced those two
by mving them two Ministnies With
35 per cent votes and a majonty of
two they say they have democracy
while in many Btates the Congress has,
unfortunately, three-fourth, or two-
thirds majorities and at least 45 per
cent of wvotes. As 1if that 13 not

llowed to
ctly what

8N gld man of 85....

4An Hon. Member: .. . who support-
R0 phe Communists in the lest edoctura,

Acharya Kripalani: Yes, who sup-
POrteq the Communsts in the last
elections, so spiritedly. (Interrup-
10n5) The Prime Minister has been
alyays friendly to them but they
tUined him mmto their opponent. Now
thi; Mannath Padmanabhan, who sup-
POrted them, has turned into their
bitterest enemy. What could be
8Mgater evidence of theit powerful
Pelryersity?

411 this 1s in line with the Com-
Mbnist 1deology. Everything that they

ve done, they have done according
10 the philosophy of Marx, as inter-
Prted by Lenin and Stan . .. . .

4n Hon Member: And understood
by Kripalam

Acharya Kripalani:........ and as
UNgerstood by our communist friends.
en the communism came first in
Ing,3__then the communists were few
—Wwhen they were in the Congress,
thyre 13 not a single occasion when
y have not received instructions
Russia, and nowadays they

Shrimati Renu Chakravarity: Even
absut supporting your Government?
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Not only that. They believe in the
dictatorship of the party and the
party dictatorship was going to be
established in Kerala.

And what steps did they take? First
they enunciated a new labour
policy. This is what they enunciated:
“workers constitute the people”. Is
that the Constitution of India, 1 ask?
“The workers do constitute the people,
but there are also other classes of
people. We are also among them.
Then they say:

“Therefore, their movement is
the peoples’ movement and hence
any action against them will be
anti-peopie jn charatier®

‘The workers may be right or wrong.
“They might demolish the mills, they
might demolish the factories, as they
did in Russia when the Revolution
took place But they are right as
they are the people and they must
‘be supported.

Regarding police, they take pride in
saying: we have said that police must
not interfere with the workers. This
is equality before law in which they
believe! The fundamental principle
of democracy is equality before the
law. And they proudly say that they
do not believe in the equality of law.
And they are talking of the Indian
Constitution. If you allow the police
not to interfere, what is the meaning
of that? You allow different associa-
tions in a nation—they may be com-
munities, they may be classes—to
fight out their own battles. Could
there be anything more confusing
than that associations and individuals
should fight out their own battles and
those who have to maintain law and
arder, namely, the police. remain
#ilent? If that is your concention of

, if that is your concep-
Hion of .... (Interruption).

Shrl §. A. Dange: 1 want these
quotatipns to be laid on the Table.
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Acharys Kripslani: Here is anolier
pfinciple they enunciated:

‘H the majority of workers
went outaide, the management
will not be allowed to run the
industry, either by recrulting
temporary hands or with the help
of loyal workers.”

Shri 5. A. Dange: That is quite
correct.

Acharys Kripalani: | am telling you
it Is quite correct. Then why do you
want me {0 lay anything on the Table,
as if I am telling lies! Of course, I
am telling the truth.

And then: The police will interfere
only if the lives of the owners and
the members of their families are In .
danger.

Their property may be in danger.
Nothing will be done. The manager's
life may be in danger. Nothing. The
foreman’s life may be in danger.
Nothing. You say it is the truth , .
(Interruption). 1 am quoting from
your own bible I am not quoting
my scripture but youy scripture.

Shrimati Renu Chakravarity: Put
it on the Table.

Acharya Kripalani: Whether 1 put
it on the Table or on your head, it
does not matter. But I will neither
put it on the Table nor on your head,
put I will place it in your head if
you have one left,

Shri Easwara Iyer (Trivandrum):
Sir, on a point of order. 11 a doen-
ment is cited inside Parliament, is-it
not that the Member sheuld

be ca upon to place it on the
Table?
Acharya Kripalani: Quite right
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reads out from a document, then it is
another matter

Pandit K. C. Sharma (Hapur) Sir,
the whole thing 15 going down in the
record

Mr., Speaker: Whoever comes next
may say “this 15 wrong” Very well

Acharya Kripalani: You heard them
say it 15 correct. Shr1 Dange said 1t
1= correct Then why do you want
me to keep anything on the Table”

Mr Speaker. Very well

Acharya Kripalani: Then, they inter-
fered with the course of justice On
the floor of the Assembly they said
that they had withdrawn 354 cases,
at that tme How many they have
withdrawn afterwards, we do not
know And 1t was also admutted that
most of these cases were agamst the
Communists

Pandit Thakur Das Bhargava
(Hissar) Three thousand

Acharys Kripalani: I can under-
mdtlutu:ecammupmnm
Communists I can also understand
that the previous Government was
anti-communist and they arbitrarily
put charges against them. But then,
when they came into power, the
Judges would at least give a judgment
which 15 impartial Where was then
mwummmnm
cRaes
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Then, also, in 328 cases where judg-
ments had been fiven and fines 1mpos-
ed, the fines were remutted and
retyrned back. Afterwards, this has
been 3 continuous process wherever
& commurnust 15 concerned. You can
read the judgment of Mr Shankars
Menon, the Chief Justice It 1s very
ilumunating How they have inter-
fered with the police, I have told you
With the magistracy and with the
judges they have interfered and
brought false cases aganst those who
belong to other parties and got them
convicted

Shri Dange said, “Oh, yes, we want
that there should be no interference
by the police wherever there 15 a
laboyr trouble” But J koow that
whenever there was labour tirouble
credted by any orgamsation other than
the Communists, the police did inter-
fere ang the magistracy did interfere
Then they estabhshed cell courts, and
these dell courts gave orders to the
offiters—individual commumsts and
the members of the cell courts 1ssued
order, they 1ssued orders even how
caség gshould be tried and conducted’

They allow tenants to occupy land,
not only the land of the prnivate peo-
ple but also forest lands They did
not nterfere with thus Ths 15 their
1dea of equality befcre the law!

Then, contracts were given to party
men and when there was a report
against one contract of rice from
Andhra they said “this report s
wropng'  Finished'

Angd then, they  created the co
operatives Of whom® Of predomi-
nantly communist people, and to them
als0 they gave contracts at extra-
ordinary rates There was no ques-
tion of competitive rates

Now, how do they defend them-
selves? I have read their pamphlet
which they have written m reply to
the Kerala PCCs' The Kerala PCC.
sued a document aganst them, and
they have given an answer to it I
will sive you only cne instance of the
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answer. They have quoted me there
—page 42 If anybody has the report,
he can look into it They must have
got 1t I had in an article said:

“]1 am conscious of the fact that
Congressmen do indulge m
wrregularities There are instances
where it 1s alleged that they have
interfered with the admimstra-
tion, not excluding the police and
the judiciary Criminal cases are
said to have been withdrawn at
the nstance of Congressmen
There have been political murders
m Congress-ruled provinces
Congressmen trv to do many
things that are undemocratic to
perpetuate Congress rule”

This 1s the bare gquotation that 1%
given What I have said after that,
they have dropped I have said this
1z not the Congress policy, individual
Congressmen do this I have said this
i1s not the policy of our Government,
ndividuals for their benefit or for the
benefit of their relatives or friends do
such things And I have said clearly
that when a Congressman interferes
with the administration, he has ‘a bad
conscience’ But when the Com-
munists nterfere with the admins-
tration, they have no bad conscience,
they have a clear conscience, they are
domg their duty, they are doing their
dharma according to Marx as inter-
preted by Lenin and Stalin, and now
that Stalin 13 histonically lhiquidated,
only by Lenin and by them' [ have
said this before also.

The whole trouble s that their
values are perverse What s nght
with Congressmen, however defective
their action may be, 15 wrong with
them What is really wrong in demo-
cracy 18 right with them ‘They want-
ed to establish in Kerala, and through
Kerala, a communist government or
party government

Shr: 8§ A Dange tells us that the
people are uncomfortable Yes, the
people were uncomfortable They
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were very very uncomfortable, Mr.
Dange, with all the things that were
gong on in the province that you
had claimed for yoursell They were
uncomfortable. If this diseage goes
on spreading, then, what will happen
to our liberty, what will happen to
our freedom? We will have a parly
rule, we will be suppressed as the
people are suppressed in China and
Russia We do not want this kind
of suppression It 1s better to have
no bread than to have one’s liberty
lost, if this the kind of liberty
allowed to the people

17 hrs.

Why should the Communists com-
plain® What have they lost? After
all, democracy means government by
consent The people had withdrawn
thewr consent It has been proved to
the hilt that the people had with.
drawn 1t Suppose the people have
not 1 say, new elections are lews
costly than putting down the agita-
tion that was there Why did they
not take the Prime Minister's advice
whose foreign and home policy they
have always supported® Why* Be-
cause, 1t pinches them That 12 all
The Prime Minister i1s all right But,
if he says anything aganst the com-
munist, he 13 wrong His credit has
gone down When you agree with
them, you are a good man If you
disagree with them, vou are a dewil
You are engaged :n a conspiracy
agamst them This 15 a strange way
of argumng one set of morals for
vourself and another set of morals for
others I say 1t was definitely more
dignified and cheaper to have a new
election than to deal with the agita-
tion that was going on 1n Kenala

The Central Government gave them
all opportunities, whatever thev
wanted They wanted to terrorise
the people by flag marches The
Defence Minister gave them the
army to have their march They
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wanted to guard some Central Gov-
ernment installations and they want-
ed the military which was given to
them. Nobody was going to do any-
thing there

An Hom. Member: They wanted a
link

Acharys Kripalani: They have the
link in Dells

What have they lost” After all, a
mid-term election It gives the op-
posttion parties an advantage that we
can also, if the Congress misgoverns,
ask for mid-term elections 1t 1s an
advantage to the opposition parties
It 15 no advantage to the party mn
power, because, after all, they have
14 or 15 Governments and the Cent-
ral Government. The advantage 1s
yours and vet you cry®

There 15 another thing You can
pose before the people as martyrs
But, you begin to weep Gandhin
used to say, if injustice i1s done to
you and you =uffer in wlence, you
grow, you expand They would have
expanded People would have sym-
pathised with them But, they begin
to abuse, they begin to curse How
can the people who curse be martyrs®
When Christ was put on the cross,
he did not curse his enemies He
rather blessed his enemies If you
have to appear as martyrs, the oppor.
tunity was given to you But, vou
have wasted the opportunity

Again, you have got a principle
established It 1s impossible 1n India
any more to take away this move-
ment of civil disobedience It was
taught by Gandhiys and it will remain
It was the Congress who denounced
it in a democracy You have been
mdulging 1n 1t Today, you denounce
it. I cannot say that the PSP
should denounce civil disobedience
because we have indulged 1n 1t You
denounce it It does not he in vour
mouth We have the whole fleld of
India where we can organise civil
disobedience provided there 1s a call
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for it Civll discbedience means that
all other remedies are exhausted

Then, you say you called for a
canference The Catholics pleaded on
their knees for a conference on the
Education Bill and you refused it

Some Hom. Members: When®
Some Hon. Members: No

Acharya Kripalani: They did, I say
It 1s wrong They—the Catholics—
wanted 1t and said, let us mt together
You said, nothing will be altered

1 say, all these advantages the
Communists have They have got
first of afl, mid-ferm efections Ther
Chief Mimster said, we are certamn
of winning a victory 1If they have a
victory, they will justify themselves
They have been given the crown of
thorn of martyrdom which they are
repudmtiing Similarly, aavil disobe-
dience has been established as some
thing which cannoct be taken away
from Indm What have they lost?
What are they crying for®* In everv
point they have gained

Some Hon Members: We are not
crying

Acharya Kripalani. It 1s just hke—
1 should not say it—a sex which
kicks and begins to weep itself It
15 just like that It 1s thewr error and
they begin to weep themselves

I am sure the House will agiee
with me that there was ample cause
for the interference that was provid-
ed for m the Constitution 1 am
only sorry that the trouble was allow-
ed to grow and that the Government
had not interfered earher I assure
you that is the complamnt of the
Kerala people also We have got to
be very careful lest we establish
here a proletanian  dictatorship, a
party dictatorship that would annihi-
late all our liberties

Shri M. R. Masani (Ranch1 East):
Mr Speaker, it was exactly iwo years
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ago that our esteemed President
visited Kerala and on the l4th of
August, 1057 he made this statement:

“l am happy that this great ex-
periment which is being made in
your State is going to serve as a
lesson not only to other States
but to the country as a whole, as
an example of co-existence.”

It is an irony of fate that, within
two years, our President, who, with
his trusting nature had expected great
things from this experiment in
Kerala, has had to come to us and
confess that this experiment is a
failure. A lesson hag undoubtedly
been learnt, but it is a different
lesson from what the President with
his good and trusting nature had
imagined. Archarya Kripalani in his
magnificent speech, has said that the
people who had illusions have learnt
u lesson and “serve them right”. 1
will not be so unkind. I do feel
that this lesson, even if it has been
learnt at some cost to the country,
has been well and truly learnt. The
Home Minister, this morning, expres-
sed regret that this intervention by
the President became necessary. 1
am sure that we all regret in this
House the fact that it was made
necessary for the smooth running of
the Conmstitution to be disturbed in
any State of our Union.

It has also been said that this may
be a bad precedent. A political
party in power at the Centre advising
the President to remove a Govern-
ment of another political party still
enjoying a majority is not a very
happy expedient. Good friends of
mine have said: “Today it may be
the Communist party, tomorrow it
may be the Gantantra Parishad or
the PSP, and the day after it may
be the Swatantra Party. 1 do not
suspect the good motives of the Gov-
emment I do not think that they
would consciously do an injustice to
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ter this morning showed conclusive.
ly that, if any one leaned over back-
ward and showed more patience and
indulgence than was due, it was the
present Government in regard to
Kerala. Therefore, I do not suspect
their motives, but I do think it is
unfortunate if one party Govern-
ment puts itself in the position of
being so accused rightly or wrongly.
I think there could be better days of
dealing with a situation such ag has
arisen,

Under article 108 of our Constitu-
tion, if a single hon. Member of this
House behaves in a way that it dis.
qualifies him from maintaining his
seat, the power to remove him is
given to the President. But the
President does not act on the advice
of his Cabinet. The article lays down
that the case will be referred to the
Election Commission, and it goes so
far as to say that the President “shall
act” on the advice of the Election
Commission. In other words, a quasi-
judicial remedy is found by which
an independent judgment is brought
to bear and the President acts on it
I wish some such expedient had been
devised in this case. Indeed, my
good friend Dr. K. B. Menon pro-
vided all of us with such an opportu-
nity almost a year ago. He asked for
an investigation into the misrule in
Kerala, If at that time that move
had not been frustrated, we would
all have been in a happier position
because today the President and this
House would have been in possession
of a judgment of a quasi-judicial
tribunal or authority proving the in-
dictment and making the removal of
the Kerala Communist Government
a harmless, neutral, non-political act.
I think that, in future this precedent
might be avoided and something on
these judicial lines might be devised.

As 1 pointed out, if one single hon.
Member cannot be removed without a
judicial procedure, not by the Pre-
sident on the adviee of his Cabinet,
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then surely a duly elected State Gov-
ernmant should not be removeable
without the same care and the same
scrupulous investigation.

But the real issue of this debate ;s
very simple. Have the people of
Kerala got the right to choose and
change their Government from time
to time? By “time to tume” I do
not mean flve years Our Constitu-
tion lays down that Parlament and
the Assemblies can be dissolved
earlhier than the stated term. That
15 only the maximum. Articles 72,
174(2) and 184 make 1t perfectly clcar
that the existence of a State Govern-
ment 15 at the pleasure of the Gover-
nor, and that the life of the State
Assembly 1s also at the discretion of
the Governor who may dissolve 1t
at any moment

The thesis behind this. which we
have taken from the British Parbha-
ment, iz that at no stage should «
divergence of wishes be allowed to
develop between the electorate on
the one side and Parliament on the
other, and when the Head of the
State, be 1t the British Crown or our
own President or the Governer of
Kerala, becomes aware that a diver-
gence has developed, 1t becomes his
duty to dissolve Parhament and to
have fresh elections so that the iden-
tity of views may be restored

The Governnor in  his  Report
makes 1t clear on pages 12, 13 and 15
that in his opimion the Communst
Kerala Government had lost the con-
fidence of the overwhelming majority
of the people He also makes it
clear in his report that that Govern-
ment was gulty of misrule and of
subverting the Constitution If that
is 80, the question arises: why did
he not dismiss the Communist Minis-
try of Kerala? The answer 1s that
normally the Governor acts on the
advice of his Chief Munister There-
fore, we find that if Central inter-
vention had to take place, two people
are responsible, primerily the Chief
Minister of Kerala who, despite the
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Prime Minister's advice, despite the
obvious gap between the people's con-
fidence and his Government, clung to
office in a way no self-respecting
Chief Minister should cling to office.
It was high time for hum to go to
the people and ask for a fresh man-
date We cannot imagine any British
Prime Munister clinging to office undeg
conditions which Shri Namboodi-
ripad thought were good enough. On
the other hand, I do believe that the
Governor could have and should
have dismissed the Chief Mnister
and called another Chief Minister to
office, who would have advised dis-
solution The British Crown has
twice dismissed Prime Ministers who,
like Shr1 Namboodiripad, tried to out-
stay their welcome. It is true that
this has not been done in recent
tumes, but that is, as I said, because
no British Prime Minister in that
democracy would cling to his office

one day after hic mandate was really
challenged.

Thus, by a process of elimination,
we come to this conclusion that if the
people of Kerala were to be given a
chance to change their Government,
the Proclamation by the President
became inevitable Clause C(v) of
the Proclamation lavs down that
elections shall be held “as soon as
possible” I do hope, and I am suie
the House will agree with this, that
no single day will be allowed to pass
that 1s not necessary before the
people of Kerala have a chance to
cast their mandate Faced with this
situation, reluctantly as one does, }
see no option, every Member of the
House who respects the Constitution
will have no option, but to vote for
the Resolution moved this morning bv
the hon Home Minister

I bave another equally fundamen-
tal ground for supporting the Presi-
dent's action. It has already bven
atated by Acharya Kripalam that it
became necessary to intervene, to
remove this Government, because the
democratic rights and liberties of the
people of Kerala were in danger and
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because the Constitution was being
subverted. We have heard some
amount of talk in this House and out-
gide about democratic liberties
Coming from the quarters that it
does, it hag an audacity that takes
one's breath away. What kind of
democracy does the Communist Party
believe in, and what kind of Consti-
tution do they achieve or establsh

when they come to power? Since
Acharya Kripalani's remark about
Lenin was questioned, I shall take

the lberty of reminding the House
what the concept of democracy or
dictatorship of Lenin, who still re-
mains the Father of that Church 1s
This 1s what he said This 1s from
his Collected Works published by the
Communist Party itself

Shri T. B. Vittal Rao (Khammam)
What 1s the Volume number®

Shri M R. Masani: Collected Works,
Vol. 21, pages 155 and 156, Interna-
tions]l Publichers, New York This 1s
Lenin’s funrdamental thesis about the
nature of Communism and the nature
of bourgeoisie democracy

Shri Narayanankutty Menon: New
York edition”

Shri M R Masani: Published by
your people, the International Pub-
lishers, a Communist publishing house
m New York He gays

“The State 1s an organ or
apparatus of force (o be used by
one class against another a
machune for the oppression of one
class by another So long as
the State remains an apparatus
for the bourgeoisie to use force
against the proletanat, so long
can the <logan of the proletanat
be only the destruction on the
State, but when the State has
become proletarian, when it has
secome en apparatus of force to
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State 13 impossible with out a
violent revolt.”

The Communist International, when
jt came into exmstence, naturally
gEreed with this. I shall quote from
the Statutes of the Communist Inter-
pational adopted m 1920,

“Communism repudiates parlia-
mentanianism as the form of the
future it repudiates the posai-
bility of winming over the parlia-
ments, 1ts aim 1s to destroy parlia-
mentarianism Therefore 1t 18 only
possible to speak of utilising the
bourgeois State organisations with
the object of destroying them”

And here comes an antimpation  of
Kerala The Comintern talked of a
jocal Commumst Government faced
pv a non-Communist Centre

‘1f the Communists have the
majority in the local Government
mstitutions, they must (1) carry
on a revolutionary opposition to
the bourgeois Central authonly,
(2 do all for the aid of the poor
population (economic measures,
establishment or attempt to esta-
blish an armed workers' mihtia),
(3) point out on every occasion
the barriers which the bourgeois
State power puts against reslly
great chages, (4) develop on this
basis the sharpest revolutionary
propaganda without feaning a
conflict with the State Each
Communist must remember that
he 15 not a ‘legislator who 1s
bound to seek agreements with the
other legislators, but an agitator
of the Party, detailed into the
enemv camp

s0, Parhament 13 the
csmp

“., . m order to carry out the
orders of the Party there. The

enemy
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Communist Member 13 answerable
not to the wide masses of his
constituents, but to his own Com-
munist Party—legal or illegal”

This is the Communist conception
of democracy' It 1s obvious that it
has nothing in common with the con-
ception embodied mm our own demo-
cratic Constitution

This morning a Member of our
House told me “Oh, but Lenin s out
of date, at Amntsar the Commumnst
Party accepted the Parhamentary path
to socialism” Since there are people
mn this House who, ewvidently, are
under that illusion, let me refer to
what was decided at the Amntsar
Congress of the Communist Party 1n
April, 1958

S:x months before the Amnitsar
Congress took place, when this alleged
change of line was brought into force
there was a conference in Moscow of
the Communist Parties of the world
The Indian Commurust Parly was
represented there in November 1957
by a delegation led by Shn Ajov
Ghosh, the General Secretary of the
Party, but very cleverly and for
tactical reasons thev did not sign the
Moscow Declaration On the other
hand, Shn Ghosh, on returming to
India, made 1t clear that the absence
of signature was purely tactical Ths
1¢ what he said in the New Age the
organ of the Commumst Party

“The specific form in which the
umty of the world Commurust
movement has been achieved in the
past 1s no longer suitable past
forms therefor¢ should not be
revived at the same tim¢, there
1s a necessity of closer contact
between Communist Parties
greater exchange of experiences
and views Concerted action on
common 18sues thus will
strengthen the struggle of the

working classes 1n  all coun-
tries ”

In other words Shr: Ghosh reaffirmed
the link with Moscow, made it very
clear that the Communist Party of
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India is not just an ordmary Indwan
political party, but it 15 one finger
on the two hands of the international
Communist conspiracy

Now, Sir, the Amritsar decisions are
nothung but a paraphrase of the
Moscow resolution. Just to give an
cxample, let me guote three passages
I would not take up much time [
shall quote only three short passages
to show how the language of the
Moscow Declaration has been para-
phrased varbatim into the text of the
preamble to the Constitution of the
Communist Party adopted at Amnitsar
in Apnl, 1958 Let me give just three
short quotations, but anyone who
reads those documents will find that
one 1= merely a carbon copy of the
other

Now this 15 the Moscow Declara-
tion

Stronger fraternal relations and
friendship between the Socialist
countries call tfor a determined
effort to overcome survivals of
bourgeois nationalism and chau
vinism "

The preamble to the Amritsar Con-
stitution 18
“The Communist Party fights
against chauvinism and bourgeois
nationalism "

Aguain the Moscow Declaration says

At the bed rock of the relations
between the countries of the world
~ocialist system and all the Com-
munust and Workers' Parties lie

the principle of proletaran
internationalism "
The preambie to the Amritsar dec)-
.0on reads

The Communist Party of India
bases 1itself on the principle of
proletarian internationalism '

1 could go on quoting sentence after
sentence showing that the whole pre-
amble 1s just a copy of the Moscow
Declaration

Shri Nagi Reddy: The han Member
may quote from 1820, that 1s all right

Shri M. R. Masani: Now, what was
the Amntsar thesis” The Amnritsar
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[Shr1 M. R Masani]

thesis was the application of the
Moscow Declaration, that there were
iwo paths to socialism I may men-
tion for the benefit of the House that
in 1988, during the first flush of
reaction aguinst Stalin, Mr Khruschev
had said that there were many paths
to socialism, but two years later, when
the retreat to Staliniam started, the
many paths became just two paths
The two paths to soclalism embodied
in the Moscow Declaration are as
follows

The parhamentary path The
perhiamentary path may lead to
wimnning of State power and there-
after the parliament is to be used
for transforming parhament it-
self into an instrument serving
the working people

which now mean. the communist

party

In addition the communist must
launch a non-pariiamentary mas~
struggle and smash the re<istance
of reactionary forces

This 15 a nice pailiamentarv method
which 1s a first alternatine The
second alternative 15 worse

The serond path for which the

party has to be prepared 15 one
of ‘non-peaceful transition to

socialism’

Justification for this path 1= to be
found in the observation of Lenin

Leniusm teaches and experrence
confirms that the ruling classes
never relinquish power volun
tarily

Therefore, both alternatives in the
end become one alternative, which 15
that, without a violent revolution and
destruction of the State apparatus, no
trannition to socialism 1s poasible

Shrl Nagl Reddy: ‘That has been
proved in India.
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Shri M. R. Mamni: If this {5 the
proof that they have, they are wel-
come to have it I think India has
proved just the reverse India has
proved that the tramsition to social-
ism, whether we like it or not, is, and
can be, attempted pescafully and
democratically (Interruptions),

Bhri Narayanankutly Menon: In
spite of the Swatantra Party?

Shri M R Masani: I said ‘Whether
we like it or not'

I do not believe in denying haston-
cal facts, whether I like them or not
(Interruplions) That is the mono-
poly of the Communist Party As
Acharva Kripalami has rightly point-
ed out, the practice of the Communist
Party m Kerala has faithfully follow-
ed these theories which I have just
quoted Lenin said that the bourger
State must be smashed and should be
replaced by the dictatorship of the
proletariat which means the dictator-
ship of the Communist Party

Well in India the Kerala Govein-
ment had to face these three hostile
forces, which did not allow them to
smash the bourgeois State One force
was the Central Government which
was not in their contiol The second
force was enlightened public opinion
within Kerala itself, and the third
was the Constitution So, faced with
these the Constitution, the Central
Government and public opinion, thev
could not do what Lenin did m
Moscow, but they did very nearly the
same, and the summary of the report
which we have scen today, and
Acharya Knpalam's evidence, show
that they did several things or tried
to do them

They tried to bwild the pasty into
8 parallel admimstration They took
measures to secure the obedience or
the impotence of the State adminis-
tration and its officials They gave
effective power to their own cells and
local units to override the machinery
of the Btate They conferred oo these
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people immunity from criminal law
and the punishment for criminal acts.
And, as a result of these four mea-
sures, they tried to exercise a sub-
dued terror agmnst all who would not
line up with them. A citizen of
Kerala and a former Minister of the
Kerala Government has been quoted
publicly to have said ‘I have
lost my Indian citizenship. 1 can
only regamn it, if 1 agree to take
up a communist party membership
card’. When a former Mimster of
the Kerala Governmunt foels that his
citizenship is beingy taken away from
him as a result of this Government,
und the only way he can huve full
rights 1s by becoming a2 himb of the
party in power, then, | thiuk, 1t will
be agreed that you have a situation
very nearly parallel to that n
Hungary or that in Tibet

The only difference between Hun-
gary and Tibet on the one side and
Kerala on the other 1= *hat, in the
one case, there was an Iron Curtamn
and the Red Army or the Chinese
Army, while in the other, there 18 the
Indian Constitution and the rule of
law 1n this country If it had not
been for the fart that the rule of law
15 here, that the Red Army s
not here and the Iron Curtain is not
here, the people of Kerala would have
today been undergomng the same
slavery that the people of Hungarv
and Tibet are undergoing today

Therefore, this action had to be
taken, if we did not want within our
own country a Hungary or a Tibet
Are we going to have the shame of
standing by and seeing our people
enslaved again withun ten years of
our Independence?” That, I think, was
the 1ssue before the country As I
say, it seemed there was no other
constitutional method than the Presi-
dent's Proclamsation to |achieve this
end.

There is just one last point. What
is the duty of democrats faced Dby a
‘party that triez to use the mechanisn
of democracy for its destruction® Are
we to stand by and helplessly see the
of Kerala or of India taken
toe by a ruthless minority
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which fights elections and tries to use
parliament, as I quoted, for its own
destruction” Is there an obligation
on us to hand over our Constitution,
the shield of our libertres, to be used
as a cloak and dagger of a future
tyranny? Has the Communst Party,

in other words, the right to clam
the facilities of democracy”

Put 1t another way: One of the
rules of the democratic game 13, as
was mentioned by Acharya Krnpalani,
1t 1s government by consent Shri
G B Pant also made that point thus
morning There can be no democracy
if there 13 no tolerance, if there 15 no
give-and-take, if people will not hand
over office peacefully to those who
defeat them at the polis. Can you
plan tennis with a man who does not
agree to return your service” What
kind of tennis w.ll it be” Again, what
kind of a cricket will it be if a team
15 sent in to bat and 1t refuses to
vacate the pitch even after ten of
their pvople are out This 1s exactly
what the Communist Party in Kerala

and everv Communist Government
does

An Hon Member: We did not do
that.

Shri M R Masani: If you allow
them to occupy the pitch, they will

refuse to vacate the pitch for etern-
intv

Shri Narayanankutty Menon: What
has yow own leader said about
Keraia®

Shri M. R. Masani: Never mind my
leader

I am talking here as a Mem-
ber of this House, responsible to
my constituency and to my conscience.
There 1s no question of leadership
here This 13 a question on which I
am speaking on behalf of the Inde-
pendent Parhamentary Group which
18 going to vote for the President’s
Proclamation and the Home Minister's
resolution

An Heo., Member: The hon Mem-
ber is quoting scriptures.



2909 Resolution re:

Shri M, K. Mamni: My hon. friends
will quote the devil or God as it
suits them. They are welcome to do
s0. I was saying that the real issue
is this Should a democracy allow
the enemies of democracy to utilise
democratic processem for their own
destruction? I shall not answer that
question, because I shall be accused of
intolerance. I shall quote a very
well-known British socialist, Mr. E,
F. M Durbin from his book Polstics
of Democratic Socialism which is
well-known to my BSocialist friends
tere. Now, Mr. Durbin was a junior
Minister 1n the last British Labour
Government, and one of the theoreti-
cians of the Bntish Labour Party
whom my hon friends will not accuse
&\ ‘pEINg TERtLWORETY

Shri Narayanankutty Menon: Now,
does he belong to the Forum of Fret
Enterprise?

Shri M. R Mamani: This 18 what Mr
Durbin says

He has answered the questions that
T have tried to put He ha< sad

“In the first place, I think 1t 1s
important to realise that Fascist<
and Communiste cannot claim, as
their right, the privileges of a
democratic society

“We should continuously remind
ourselves that the enemues of
democracy have no moral nght to
the privileges of democracy, and
that a time may come when, o
defend ourselves, 1t will be neces-
sary to suppress their political
organisation

“ It 1s only the mtolerant
who cannot be tolerated, and those
who deny freedom to others have
lost the right to freedom for
themselves.”

I thunk this is a sentiment with which
every good student of communism and
of democracy would find it impossible
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to Qisagree. Nw,!mmmgm
Communist Party has no right to
I, today, the Indian people are

Wmumguwm
[mlun people ... (Interruptions).

pir. Bpeaker: Order, order. 1f hon.
Members go on interrupting, what is
the wonder? They interrupted there
in Kerala. (Interruptions). Order,
order- Hon Members who are trying
to Oppose this Proclamation and who
are rying to oppose the resolution for
al of the Proclamation must
shdW greater calmness here. The
very accusation is that they did not
alleW law and order to be maintained
proPerly in Kerala. 1f hon. Members
mke:t unpouibleformetocam
on nere, "t Wo not ‘xnow wnat tney
had done there. (Interruptions).

ghrl Punnoose (Ambalapuzha): We
wiil keep quiet provided you promiee
ue Protection

wir Speaker: Yes

ghrt V P Nayar: But when Shn
Mgsani makes such statements, we
muySt take note of them

pir. Speaker: If hon Members will
not misunderstand me, I always find
thgt there 1s not as much heckling
from the right side as from the left
qu@é 1 find that constantly, except
the hon the Leader and the Deputy
Legder of the Group, all the others
to be, sometime or the other,
doN€ half their speeches by inter-
rupt‘m“ They will keep quiet here-

after

ghrl M B Masani: In a country like
Brtain, the Commurust danger sumply
does not exist They are too educat-
ed @nd tco mature a people to take
Communist piopaganda seriously. And
vet here 18 a theoretician of the
British Labour Party who quite clear-
jy says that if ever the ume came in
Britain when Communist activities
pecAMe a danger to the State, his
Party would have no hesitation in
outjawing the Communist Party. We
in india are not as happily placed as
the People of Britain. We have not
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got the same education, we have not
got the same tradition of democracy.
Even 30, [ have enough faith in the
Indian people and their intelligence to

latter. The only thing is this: in order
that we can allow them the liberty
of functioning normally and officially,
it ie bly necessary that they should
be defeated politically. Let us not
use police power to defeat our
opponents. Let us defeat them by the
weight of political intelligence and
superior morality.

Now, in order to do that, two things
are necessary. One is that we must
not forget the real nature of Com-
munism, its theory and its practice.
1 quoted the statement of the Presi-
dent in the beginning, because it
seemed to me then—and it is obvious
now—that it was based on too much
of a trusting nature, too much of an
innocence about the real nature of the
theory and practice of Communism,
whether in this country or abroad.
Let us hope that that lesson has been
learnt, wherever it needed to be
learnt. In other words, let us not
have any illusions about the people
we are dealing with. Let us remem-
ber the old proverb: 'He who sups
with the Devil needs a long spoon'.

The other thing that needs to be
learnt is that in the face of the
totalitarian threcat, all patriotic
citizens, all good democrats, have to
sink their differences and come
together. Whether we are socialists
or conservatives, whether we are
Catholics or Muslims, as Acharya
Kripalani pointed out, the nature of
Communism is such that it drives us
all together. The only difference is
that if we are driven together in
tme, as in Kerala, we may escape; if

respect of Kerala
we are driven together too late, 1t may
be too late for us to get out of the
net.

One would like to think, therefore,
that as a result of these two years'
unfortunate experience in Kerala
that lesson has been learnt, that we
have learnt, as Abraham Lincoln once
put it, that “a nation cannot be half
slave and half free"”, that freedom is
indivisible, that we cannot have a
Free India and not a Free Kerala,
that if India is to remain free, Kerala
also has to be liberated.

I have no doubt that the people of
Kerala have learnt the lesson. They
have shown it in practice, They
have shown it by their struggle, a
united struggle. They have shown it
by their sufferings and by the blood
that they have shed. But I think we
shall be letting down the people of
Kerala—and that grand old man,
Mannath Padmanabhan, whom they
have thrown up as the symbol of their
resistance—if we do not also learn
this lesson at second-hand. Let wus
learn from them the real nature of
Communist rule. Let us tell the
people of Kerala that we admire what
they have done, that in fighting for
their liberties they have fought for
ours also, and that this House will
not let them down.

Sir, I support the Resolution mov-
ed by the Home Minister.

Shri Khadilkar (Ahmednagar): Mr.
Speaker, Sir, spokesmen of two
ideological camps who have tried to
analyse developments in Kerala from
their standpoints, one ideological
camp represented by Shri S. A. Dange
and the other represented by two
other hon. Members, Acharva Kripa-
lani and Shri M. R. Masani. unfortu-
nately, have not come to the realities
of the situation. As we all know,
Shri Masani is haunted by the fear
of Communism and today he has to
come to the conclusion, because of
this haunting fear of Communism,
that even the Congress is going Com-
munist. I for one would not like to
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nterpret events in Kerala ftom &
partisan angle. 1 would neither like
to go with those who worship a
negative creed of anti-Communism
mor would I follow those who
fanatically womship a particular
ideclogy known as Communism. I
feel—and 1 am proud in saying this—
that the vast majority of the Congress
people in the country, and people at
large today, 1n considering democratic
development m this country are not
n any way influenced by the ‘ideolog-
cal conflict’, or the partisan view
points.

Therefore, freeing myself from this
confliet, 1 would lhike to consider the
situation in Kerala. ‘What has
happened m Kerala” My hon friend,
Shrn M. R. Masani, asked: how are we
going to fight the Communists? Are
we going to fight them democratical-
ly? Are we going to fight them with
due regard to the fundamentals of the
Constitution or are we going to allow
an undermuning of the Constitution
with disastrous consequences for the
future? This is the issue before the
House.

I do recognise that events had come
to a pass where Central intervention
was inevitable There was no escape
from 1t. 1 have discussed this gues-
tion with Communists and they them-
selves admutted—as several other
leading people of Kerala admatted—
that at a particular phase of the
struggle, the situation had gone out of
control But when I say intervention
had become inevitable, are we not to
consider the antecedents—who
brought about the situation and did
we act without violating the spirit of
the Constitution?

1 would like to refer to the Cons-
tituent Assembly Debates, particularly
when this article was discussed. Some
of the Members of the Constituent
Assembly are present here, Then
Suri H. V. Kamath ra:sed an objec-
tion. I would lke to refer to what he
said at that time when this emer-
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gency article 356 was debated. He
said:

“Do we want to confer powers
upon the Union Government to see
that peace, order and tranquillity
in the State are not jeopardised
or are we going to confer powers
upon the Union Government to
intervene 1n the internal affairs
of the State?™

Shri Nath Pai (Rajapur): Shri
Kamath had asked for interventwon

Shri Feroze Gandhi (Ra: Bareli):
Shri H V. Kamath 1s supporting the
mtervention

Shri Khadilkar: Shr1 Kamath has a
right to change his opinion Shn
Dange has also a right to change his
opin:on, .f he believes 1n democracy
today I cannot believe those who
claim te be Gandhians -<aying that a
person has no right to change his
opinion You have a right to change
vour opinjon and, therefore, you must
also accept his bona fides When
thus article was debated, Dr Ambed-
kar persuaded the Constituent
Assembly to accept 1t with this view-
point, that 1t would be almost a dead-
letter; 1t would be taken advantage
of 1n the last resort, normally 1t would
not be invoked These were the
words of Dr Amboedkar At that
time, Dr Kunzru said the same thing.
He expressed doubt. Today. a cer-
tain situation has developed in Kerala.
When that development was taking
place, did the Party in power at the
Centre and in 13 other States aci up
to the spirit of the Constitution?

Pandit K C Sharma (Hapur). Cent
per cent

Shri Khadilkar: Leave
letter of the Constitution.

aside the

1 would like to make an appeal to
the Prime Minister, because when 1
move in the streets I find that even
the common man is stirred,

faith in demécracy is shaken.
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country, we may talk of Constitutions,
we may talk of Parliament, but Gov-
ernment 13 certainly sustained by
fasth in a person, and today the vast
majosity of the people outmde have
an immmense faith in Pandityy and,
therefore, this democracy or democra-
tic system 1s sustamned. We cannot
1gnore this fact If thewr faith is des-
troyed, if 1t 1s shattered, if 1t 1s out-
raged, are we going to ignore it and
say ‘'Look here, once m a way,
we were not prepared to tolerate
# Commumst Ministry comung to
power through elections Thele-
fore we must express our glee in this
fashion’ Are we paying real tnbute
to our Constitutional faith? We know
what happened 1n the name of the
Constitution when Hitler came to
power W¢ know the same type of
Constitution, very well outhned, was
theie 1n Spain, but when Franco forc-
ed his way to power, he shattered the
Comstitution  (Interruptions)

I know how it happened In Spain
events happened in such a way that
the Constitution was pcrverted and
allowed to be perverted We re
memher those days when Pandit
Nehru used to move from place to
place giving the 1mplications of this
Spanish civil war to the people and
teaching them a lesson ‘If you want
to live for democracy jyou will have
to be very vigilant’ [ remember one
of his speeches Poona one of those
days I was v much impressed by
that, how certain events in interna
tional affairs affect people

Therefore, while we are trying todav
to Justify a certamn action taken by
the Central Government, are we
going to justify all the acts, the ante
cedents of that act” In my opmnon
it 1s vitiated If I were to pass moral
judgment, I would say, in the eyes of
the people, 1n the spinit of the Consti-
tution, a Government that has no
other course In a particular cese—
that they had to intervene—stands
morally condemmed I cannot mim-
mise this wsue in any other manner
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Why does the Constitution envi
sage

Pandit E C Sharma‘ Becaus~ you
are 1mn anger

Shri Khadilkar, I am not angry, I
am not frustrated as so many of you
are (Interruptions) I say I am not
a bundle of frustration as I see every
bbdy here

What 1 was saying was this From
one side the Constitution empowers
the Centre to intervene 1 have gone
through the scheme of the Constitu
tion It lays it down as a duty, as
an obligation of the Centrc¢ to inter
vene to give p- tection to the legally
constituted Government [ have con
sulted judicial opinion in the country
I have consulted legal luminaries, and
no one with a clear conscience or &
certain ideoclogical faith for this or for
that type has come forward and said
that this 15 1n keeping with the spinit
of the Constitution  Because you are
intervening here in such a way what
happens®” Arc we to understand that
thus Constitution 1s to be operated by
the Union Government to their con-
vemence”? If we are go ng to support
this propoution in th s countrv there
15 no possibifity of anv Governinent—
leave aside the Commurust Govern-
ment—functioning 1n any State which
1s not falling m line with the Congress
tompletely Today men like Shri
Masan: are trying to mobilise revolu
tion within the Congress and outside
Congress 1n the country and saying
‘Oh, Congress 15 today undermining
the liberties of ‘the people Rajan
his leader has said that 1t i1« a consti
tutional rebellion

You must 'ook al thts* < gne It
you bear them mn mind, 1 would like
to remind the Home Munister who 1s
utting here of what he did when he
acted 1n onc way while dealing with
the Kerala situation I admit the
communists have committed mistakes
A certain barrier was created bet-
ween the people who were ruling and



2017 Regolution re:

{Shri Xhadilkar])

the Opposition. That has been ad-
mitted by the Chief Minister of
Kerala on several occasions. And,
the communists, perhaps, did not try
to win them over or did not succeed.
That is just possible.

But, in one case you intervene on
the side of the law-breakers, those
who were out to pull out a Ministry
legally elected and constitutionally
elected. But what did you do in
Bombay when there was a genuine up-
surge?

Shri Nath Pai: They made a basic
mistake,

Shri Khadfikar: You tried to impose
a solution of this August Assembly
without consulting the people of
Bombay, Gujerat and Maharashtra
(Interruptions). One of the colleagues
of the Prime Minister said: If you do
not allow debate, discussion and per-
suasion, in a democracy people are
likely to take the issue to the streets,
The Prime Minister declared at
Amritsar: If you are threatening that
issues will be decided in the streets,
then, I will also meet these people
with the danda.

The Prime Minister and Minister of
Extermal Affairs (Shri Jawaharlal
Nehru): Where?

Shri Khadilkar: I will quote it if
necessary. ] do not know where he
has kept that danda. In the case of
Maharashtra when 125 people and
more—they were innocent people—
who were trying to agitate and de-
monstrate in a peaceful way were
killed like flies, you glorified the Chief
Minister by upgrading him, shook
hands with a man who has not the
least consideration for democracy or
for human values. And today what
is the position? If you consider you
have stabilised the Maharashtra situa-

tion, you are wrong. But the main
consideration is, while operating the
Constitution if you are going to show
discrimination on the side of law-

™thless man in Bombay, you pat him

g\y of living up to the zpirit of the

Ynstitution? (Interruptions). I
¥Ant to know this. Therefore, it has
%Ntraged the common mind. Keralz
hag roused these people and they are
Qycussing the issues. Constitutions
8% to be lived upto. The Constitu-
Yin is not a dead document. And,
N the ideological conflict that is going
‘:'l. I am afraid, it is likely to be torn
pieces. If the Central Govern.
Mint and the Congress party which
:'I‘;les in 14 States are going to take-
's attitude that in this land no other
PRty through constitutional channels,
te ever aspire to come to office, I
S;Ir. there is no future for democracy.
, this event in Kerala is a great
:!"lsedy in the early period of our
emocracy when we have got to
“Tate better precedents for the gene-
®hons to come. We are not here
cerned so much for tomorrow,

Those who were tallung about
Kerala just now quoted several inst.
8Nces and said that these things have

ppened. But you mwust go to find
:“.t what is happening in Kerals. I

2ve talked to the people, High Court
J“Idtes. ex-Ministers and common
Pople. They say.—excuse me for
g7 08 this; I am trying to convey the
“blings of the people of Kerala—they
%y that they arc disgusted with party
. le in the State once for all. This
' their feeling because they have had
“_.perienne of the Congress, of the
P.SP. and. unfortunately, when they
&ye an opportunity to the commu-
Nlgts, the communists also did not,
Pérhaps, satisfy them as they should
hive This is the pasition. I such
2 seeling grows in the country, where
3 the growth of democracy and par.
L4 mentary institutions; if people fesd
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that they have no faith in party rule,
where Js the future for democracy”
This 13 & Question which should be
conaidered very calmly and quietly
by this House

One more thing BSo far as commu-
mst rule in Kerala 1s concerned, 1
have expressed myself sufficiently

Shri Nath Pai- Very eloquently

Shri Khadilkar: And they did not
operate the constitutional machinery as
they ought to have And because of
that failure a certain disillusionment
that was existing has further grown
1 do admit that (Interruptions)

I was reminded of a crisis of &
somewhat similar nature that took
place 1n 1931 1n Britain when the
Labour Government came to power
The conservatives manceuvred the
international finance world i1n such a
manner that they conspired to bring
down that Government At that hour
a gieat polhitical thinker in Britan
had uttered certain warnings for those
men like the Congress people who
belicve m socialism, as I take 1t or
the communists or others of us, ex-
cluding Shri Masan, of course in this
House (Interruptions)

Shri M R. Masani: A few million
others outside this House also

Shri Kbhadilkar: I would lhke to
read that passage for the benefit of
the commumnsts and for the benefit of
the House

It has been observed by a very
great thinker while desling with the
1831 crisis n Britain

Shri Nath Pai: Who 15 he?

Shri Khadilkar: Professor Lask: 1n
the crims in democracy

You must have read 1t, I have done
it m my own way He says

“A socialism which pays resson-
able tribute to the established
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expectations of vested interests is
far more hkely to succeed than
socialism which inssts upon their
forthright destructions  There-
fore, prudence is a primary virtue
i political behaviour The
socualist Government has so to act
that two lessons follow from their
policy What it does must seem
to be just to bulk of the opinion
m society and what 1t does must
be done 1n such a way that the
transition 1s not marked by the
iund of abruptness which moves
those affected to justifiable despair
and indignation  The refusal of
the socialist Government to invite
a challenge 1s safeguard for 1ts
polictes and not a danger to them ™

In my opimion, as I had said earlier,
the Chief Minister of Kerala had
realised that there were barriers L
have also seen such a polarisation of
opinion, on the one side were the com-
mumsts and their friends and on the
other all the others whatever be their
character In such a position, the
democratic institutions cannot func-
tion and therefore 1t 1s absolutely
¢ssential that the position should be
rectified I would like to remind Shn
Masam whether he likes it or nat,
once the Communist party takes to
constitutionalism

Shri M R Masani It never can

Shri Khadilkar: They have Let us
give them a trial If it comes out
successful, how are you going to deal
with it We have no short-term solu-
uon Either you must keep themr
outgide the pale of the Constitution or
allow them to function with its fold
But once with the sanction of the
electorate—a growing sanction be-
cause there is a growing dissatisfac-
tion 1n the country—the communists
emerge as a constitutional opposition
to the ruling authority jou have got
to decide today or tomorrow how
you are going to face them, because
the Kerala crisis 1s not over After
the election, I know what 13 going to
be the result® No party 1s going to
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[Shr1 Khadilkar )

win People have no love for the
Congress Acharya Kripalani cited
instances Some of them are true. I
have gone through the reports |
would request Acharya Krpalani—!
have the highest regard for him—Ilet
him undertake a sort of an enquiry In
any Congress Government of hw
<houice My experience is the same
Al] types of mnepotism, corruption,
party rule and totsl disregard for
normal political behaviour—you will
find all these He was once the Chair-
man of the Railway Corruption En-
quiry Committec

Shri Nath Pai: He said so (In-
terruptions)

Shri Khadilkar: Therefore, while
mndicting the Communist Party, your
conscience must be clear Those who
are ndicting the communists, parti-
cularly the Gandhians Itke him, must
alsp see their faith and therr attitude
so far as the opponent 1s concerned so
that he 15 not prejudiced by certain
Ideological attitudes . (Interrup-
tions)

An Hon Member: He wants to be
returned unopposed’

Shri Khadilkar: There 1s one other
aspect which needs reference while
we are dealing with Kerala You are
playing with fire 1 would lke to
utter a word of warning You are
reviving—I had been to Kerala—for
the sake of getting into power, the
Mushim League Somebody sad that
the League in Kerala was a democre-
tic party. 1 was surprised One great
achievement during the last ten years
under Pandit)i’s leadership 1s that we
are developing a type of secular demo-
<racy There 1s no place for commu-
nal party or caste parties Are we
going to sacrifice that big achieve-
ment during lus lifetime for the sake
of getiing into office m Kerala and
giving a call all over India to Muslims
to organise because they will get re-
cognition from the ruling party of this
<country which rules at the Centre and
13 other States. Is this the position
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we are visushising n thig country
after we have seen what has happen-
ed in the past and the couniry was
divided in order to get freedom. This
1s an issue which cannot be lightly
brushed aside In conclusion, I may
say that while duscusang XKerala, [
am not taking a partisan attitude It
is not a question of liberation of the
Kerala people Their grievances are
there They are frustrated You are
talking in terms of lhberation, You
borrow phrases from foreign conflicts
which are not applicable to India
Therefore, let this Hous@assure the
people of Kerala that after the next
elections a fair trial will be given to
the Constitution and whatever Wwas
done in the past, though not in keep-
1ng with the letter or spirit of the
Constitution, was done because it be.
came inevitable In all humlity, we
assure them that they will gel a fair
deal from this House That alone
would be the best way of giving sup-
port to the Resolution before this
House

Shri Easwara Iyer: Mr Deputy-
Speaker, 1 am not entering now into
a controversy as to the vanous
charges levelled against the Commun-
wt Ministry or the counter-charges
nor shall I go into the question of
allergy that has been suddenly deve-
loped by leaders hike our Acharya
Kripalani towards toddy spinits keep-
ing their bias towards arreck part-
cularly m Kerala nor shall I deal with
the question as to whether they have
still got the bhias of stoming the trans-
port buses and setting fire to those
things, but I shall confine myself to
an analysis of what has happened re-
garding the Constitution. Shri Masam
might have said that we had no right
to touch the Constitution People who
have got ostentatious reversmee to-
wards the Constitution have not
declared that the communists have no
right to touch the Constitution stand-
ing here

Under article 356 of the Constitu-
tion this Proclamation has been issu-
ed. Why is it that this articls hes
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been to? The Home l(n-!is-
té7 sald that the situation there had
been such or the mass upsurge as a
result of the direct action that has
been ctised there has made it 1m-
possible for the Congress Party or the

x Government in the Centre
o be complacent observers of the
situation 1 pose this question once
again. The Communist Ministry in the
Kerala State has been enjoying the
Confldence of the House by a narrow
majority of 35 per cent, as Acharya
Knpalan: would say But the cold
fact 1s that at the time of the Central
interference it still enjoyed a majo-
rity of the House by two or threc.
whatever it may be That majority
has not been split up by factions or
mnternal politics as we find in other
States. That majority has not been
artificially won by throwing the
leaders of the opposition parties 1n
Jail and getting a vote of confidence
That majority was n tact The Cen-
tral interference under article 356 has
been indulged ;n for the purpose of
saving a4 particular situation 1 ask
the question again 1« article 356 the
remedv  Why have vou not looked into
article 352 ‘There 1~ another Kind of
proclamation 1n an ecmeigency and [
may be permitted to icfer to article
352 in this 1egard

18 hrs.
Article 352(1) says
“If the President 15 satisfied
that a grave emergency exists

whereby the secuiily of India or
of any part of the teiritory there-
of 1s threatened, whether by way
of external aggression or internal
disturbance, he may, by Proclama-
tion. make a declaration to that
effect.

(2) A Proclamation
clause (1)—

1ssued under

(8) may be reévoked by a subse.
quent Proclamation;

165 LSD.—p.
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(b) shall be laid before each
House of Parliament,”

So, article 352 deals with a situation
where there 1s an internal disturbance
also. Why was not article 352
resorted to It 1s just for this reason,
that they cannot oblige the Vimochana
Samit: people, they cannot obhige the
leader of Shri Masani, Mannath Pad-
manabhan with whom they are hob-
nobbing or dentifying themselves,
Article 353 of the Constitution pro-
vides fu1 the consequences of an
emergency prot lamation under article
352 Aiticle 353 says.

“While a Proclamation of Emer-
geney is In operation, then—

(a) noitwithstanding anything n
this Constitution the ¢xecu-
uve power of the Union shall
extend to the gnaing of direc-
tions 10 any Statc as to the
manner in which the execu-
tine power thereof 15 to be
cxervised

(b) the power of Parhament to
make laws with respect to
any matter shall include
power to make laws confer-
rnng powers and 1mposing
duties, o1 authorising the con-
ferring of powers and  the
imposition of dutie~, upon the
Union o1 officeis and autho-
rniues of the Union as respects

that matter, notwithstanding
that 1t 1s one which 1s  not
enumerated 1n the Umeon
List”

Therefure, if aruicle 352 15 resorted to,
the executive 1s not destroyed-—the
Ministrv 1n Kerala will not be destroy-
ed—the legislature cannot disappear,
the Centre's power shall extend to the
gving of directions 1o the State as to
the manner m which the executive
thould be governed, and Parliament
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raxpect of Kerala
[(Shr: Easwara Iyer]
will also be vested with power to Mr. Deputy-Speaker: He may cone
legislate with respect to items in List tinye day after tomorrow.
I contained in the Constitution 1802 hry
Mr. Deputy-Speaker Is the hon The Lok Sabha then adjourned #U
Member likely to take a long ume’ Eleven of the Clock on Wednesdsy,

August 19, 1950|Sravana 28, 1881,
Shri Easwara Iyer. Yes Sir (Saka)
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ORAL ANSWERE TO WRITTEN ANSWERS TO
QUESTIONS 26672706 QUESTIONS—contd.
5.Q. Subject CoLvmns S5Q. Subject
No, No,
491 Manufacture of lenses and 516 Khandsan manufacture
lighthouse equipment 266769 $17 Reducton in fare on
492 Supply of rice to Kerala . 2669—72 Fatehpur-Churu line
493 C.H.S. Scheme 2672—74 s18  Exportof rolling stock .
496 Power umits at Bhakra 2674—76 s19 Standard of post-gradusie
49% Tungabhadra High Level medical courses
Canal . . 267619 520 Coal Transhipment Shed
<00 Increasc in imports of at Korukkupet, Madras
" rice o} 267980 <21 Production of ol seeds .
1 Mm B.u‘g m -
ding factorv it Tn- 522 Prodp port
vandrum, ] 2680—%2 527 Central Board of Ral-
s02 Theft of telegraph ware way Research .
in Went Bengal 2682-83 524 Restoraton of Dlrwh--
$0~ Theft of tclegraph wire 2083 -86 - EP'"“" line
on Amritsar-
503 Reongumsation of poual Fanthankot Secton
504 Flood Control Capacis 328 o Dewsiopmins
of tirakud Dam Pro- . .
1ect 2689-90 527 Gandak bndge i
sos  Colorusauon of lmdlw 528 Bihar [Inland 'ltcr
Isbourers 2690-92 Transport
506  Reservation of qprcnl 529 Ralwav land
uunplrnncntsﬁulcptr‘ 2603-94
so% Pnﬁ."hl of Ind $30 Purchesc of foodgrans
planes tor Air 1 <31 Jamuna Hydel Project
Imernanonal . 2694—96 s32 Awr-India Internauonal
s0g Dunn  hists of class IV F
staff vn rmlways . 2697-98 33t Foresga Tourrws
sic High Power Board for 534 bmemt;gm Huwpitah
nland Water Trans- n De
port 2698 2701 53¢ Zoo 1 Delhy
<11  Weather reports 2702-03 S Desths duc 1o heant
512 Food Zones 2703—06 failure
USs.Q
WRITTEN ANSWERS TO No
QUESTIONS 2706~ 2808
890 Waung rooms on Nor-
5Q thern Raitway .
No 891 Seed muluphcauon farms
Ghd T Cen o
) rain tre
494 ’au?};de ng —— 892 Pood _uduhtrwn?n %n
95 B"‘:.':‘NT !:;“““i H"h' ) 893 Foregniounsts . .
497 Cachment areas ol Nu- 94 Q'mnf&' Railway
mada River 2707 o8 . ; of R;ﬂ ’
499 Bh#n;ﬁmy dues !rum - s msl e “’
. 2
513 Dam oo Karnafuli River il 1;{;(°“ '1::3::;
in East Pakistan 2708-09 Sccdnn
514 Foodgraina for Assam 2709 397 1 -nd IHg..g
315 Trevel Agents . 2709-10 in Punjab .

Coruvmns

a710

2710-11
271t

a7ii-12

712

713
ars

2713-14
2714
271418

718§
2718-16

2716
2716-17

2717-18

2718
2718-19
2719-20

2720
2721

T2

2T21-22
2733

2722-23
an3

2733

732

37hs
ng
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vsQ
o

898

§ 8% § 8¢

910

911
912
913

914
915

916

9N

918

919

9a1

923

925

817

Subject
New stations sn Secund-
erabad Rulway

Drvmion

Water taps in Secunder-
bad Rulway Divisson

Approsch roads to sta-
tions on Centrel Ral-
way

Deaths due to heat wanve

Release of sugar

Road-cum-Radway  Bri-
dge over Raver Tangon
Journals

P & T buliding Pata-
munda (Onssa®

Port  Workers, Madrmas
Port

Bhakra Dam Pruject

Gatesmen at level cross-
ngs

Iron sleepers

Adminmtratine
rarlwais

Amraoti city

Export of sugar

Gurgaon  Tunntl Pro-
ject

Cancer wmg of Safdarjang
Hospital

Internauonal Cisil  Aur-
port at Delln

Cant structure of sugar

New compensation schy-
me for ratlway accaidents

Unauthorised vendors
and hawkers on Nor
thern Ralway

Ranptnagar C.odomv  n
Delht

pusts on

Radway  overbndge  wt
Lahor Gate  Delhn

Manutacture of telepnniers

Water logging

Procedure for purchase
of ralway stores

Survey of Indian rvers

Ranasthan feeder canal

Waung facihnies in Deim
Hospitals

Rural electnificauon
Bhakrs Nangal Project .
Dam on the Yamuna

e
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272526
2726
2726-27

2727
2728

2728-29
2729-30
2730-31

2731-32
2732-33

2733
27y
273435

2735
273¢-36

2736
2716-37

2737
2737

2 3738

273839
2139

2719~40
2740
2740-41

2741
2741-42
2742-43

2743
2744
274445
2745

UsQ
No,

930

931

932
933

934
935

936
937

938

939

o941

943

945
946

94"
[ YRY

Q<o
951
952

953
954
955

956

83 2

Subject

l‘um-nm waters

pme between Mnme
and Madras

Rural clectrification n

Punjab

I.A C Dakotacrash

Free trade zone at Kan-
dla Port

Telegraph  Enquiry Co-
mmittee

Theft of Rulway Pro-
perty .
Construction of roads .
Tokens tor making rle-
phone calls
Coconut leaf and

divenses
Productsn ot wrapper

tohaccoo . . ‘
Mulnpurpose food

Avunedun Pharmaccutieal
Products

Report iy y Dire-
ctor, Rutterdam Port

Inteferenee with ral
serices

Fish .

Frun
dimtry

Muoolchand Khairat: Ram
Avurvede.  Hospral,
Lapar Nager Delh

Cooperatan e Institutions

Casualty at the Safdar-
jang Hospital

Child  births 1in running
trans

DAVC

Panchet Hall Dam Project

Loragn Assmiance for
dam  owmstruction  an
India

Minor umgation projects

Sclection posts

Cultivable wavic land 1n
Ormsa

All

Fleanaty
Gnd .
Ccatnl Tractor Ornm

Mml'.&T.ﬁlﬂ .
Sugar nulls i Bihar .

ront

preseriation in-

Indus

CoLvmne

2745-46

a7
2746-47

2747
47

2748
174849

27249
2749-50

2780-<T
2751

278z
2752-5%

2743 2754
275445

2755-56
256
37e=-58
2758
274K-49

2759-6u
aTbo

2760-61
2761
276162

2763

a76a-6y
ar63
2764
apiebs
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UsSQ Subject CoruvmMna
No,
951 Randla Poxt Advbory
Committes . 2765-66
962 Stray omtle in New
Delid 2766
963 Anﬁuh through Nags
illa 2767
964 Truning in crop protec-
tron methods m UK 2767-68
965 Cashewnut 2748
956 Prinung of names of sta-
wons  on  passen
tickets o 2768
967 Frunt preservation units 2768-69
968 Wid lf: 2769
aiiway accidents 2770
970 Seum Observa
tory, ' 2
971 hospstals
in Indim 2
972 National Malsana Eradi-
cation programme 277172
Vadyss in Himachsl
" Pradesh 27”2
974 Carculation of munutes of
mterview of P & T
Union with Minsters 2773-75
975 Famuly Planmng C:ntres 2773-74
976 ‘Bhavar® grass in Hi-
mchal Pradesh 2774
977 Phntauon of Wilow and
Poplar in  Himachal
Pradesh 2775—~77
975 Inspection carnages 2777-78
99 Delln  Milk Supph
Scheme 2778
%o Co-operauve Dary Farm
’ in Humachal Pradesh 2718-79
81 Co-opersuve Dury Farm
® in Himachal Pradesh 2779-h0
g8z Hosptals m Himachal
Pradesh 278>
983 Rmilwnay Stativn  near
Model Town, Patala 270-81
Lank with Lahaul Va-
™ llev 2781
985 Post Ofhee Buldings 2~81-%2
986 Telephone Facihues 2782
987 Murders n runmng
trans 2"
988 Lmbezzlement of money
orders 243
98¢ Raul-heads m the Ma)
urbhamy  bght ralway
section of & L Radway 3y

[Dane Desen)

WRITTEN ANSWERS 1O
QUESTIONS—contd

Uvs@ Subjees
No

990
o

“Nabil Griha”, Caicutta

Fisheres
n West Bengal

Central geants under
Minsstrv of Health

Amenshes on N E
Rulway

Cortage industries

Hind1 Telegraph Service

Hind: Telegrams

Private practe by Go-
vernmemt  doctors 1n
Punpub

Manne Engmeering Co-
llege, Calcutta

Ghider acaident

Senvxce Co-opcrl;we and
Co-operative  Farmung
Societes

Foregn ad frr Health
Projects

1004
1005

1006

J00™
100%

Public
Telephone connections
m Sif Parhamen-
an

Post Offices and S;Ib-?ﬂl
Offices 1n ibsagar

Cons-

1009

Ic10

tiuency

1o11 Post Offices and Sub-
Post Offices m Angul
Parhamentary  Consh-
uency

1012 Publn Call Offices and
Telephone connections
in Angul Parhamentan
C onstituency

1013 Barsum lunction

Cormens

2791

2791-92
2792-93

279395
2795

2795-96

2796-97

2797

2797-98

2798

2798-99
2799-28c0
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QUESTIONS—contd.
U.sQ. Subject
Neo

1014 Acguienu at Dhlnbul

Slnhtﬂb'nl?l.eﬂndnl

1016 Loss due to floods

1017 Cost of ship construcnon
;tlﬂl Hindustan Ship-

E!mn lh:lwuy

1019 Ralway Protecnion Feree
orr Northern Rndwey

tors

1030 fac-
tones in Punja

1021 Poultry farming

1022 Rural Electrification

1023 Special recrumment of
Scheduled Castes in
Rajkot Drvision

1034

Income at Suramanpur
Station

1035 N.W. Ralway Co-pera-
uve Society, Lahore
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TABLE . . .

(!)A of each of Nonfica-
G.S.R. 863, 864

nndu,dnedthez July,
under

19 -

cn?unl Produce (Develop-
ment and Warehousing) Cor-
poratons Act, 1956,

z) A of the Summary

¢ tlc:em(‘}wm Kerala

ofhh:eputttodlel’temlent
on the siruauon 1n Kerala,

Coromws

2800-01

2801-02
2802

3Bo3-04
2foy

280%

" 2805-06

2806

2806

2807

2807-08

2810-11

from

to refer the Prevum of
to Ammals
to a jJoint Committee
‘the request that Lok thha
also concur i1 th. said motion.
STATEMENT nr anmns
FOR SUPPLEMENT.
GRANTS, 195960

The Munster of Finance (Shn
Morarp Desai) presented &
statement

Supple-
mcnmr Demnde

the Budget
respect
{Gmenl)funggo—&o
CALLING ATTENTION TO
MATTER OF URGENT

PUBLIC IMPORTANCE

Shn Vapayee called the atten-
tmn o be Minaster of Com-
and Ind to the
mrmhuon stocks
of tobacco 1n Andhra as a
result of refusal by tobacco
companies to bur
The Minmter
(Shn Nllylnand Kmunsn)
made a statement it regard
thereto
RESOLUTION UNDER
DISCUSSION
The Munuster of Home Affarrs
(Shn G. B Pamt) moved the
Resclution r¢  Proclamation
e st fhoss sae:
and three subs-
titute motions were ruled out
of ordet. The discusson
was not concluded
AGENDA FOR WEDNESDA},
AUGUST 19, 1959 SRAVANA
28, 1881 (SAKA)
Further discussion vn the Re-
solution re Proclamation n
respect of Kerala,

aB17-12

2812

281214

2B14—2926



